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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 
QRDERSHEET 

ORIGINAL APPLICATION No: 
--- - ' --/ 2009 

Transfer Application No : - -------/2009 in O.A. No. 

Misc. Petition No 	: -- ------/2009 in O.A. No. 

Contempt Petition No 	: --- ------/2009 in O.A. No. 

Review Application No 	: ---------/2009 in O.A. No. 

Execution Petition No 	: ---------/2009 in O.A. No. 

Applicant (5) 

Respondent (S) : 

Advocate for the: 
App1ican(S)) 

Advocate for the: 
{Respondent (S)} 

INotes ot the Registry 

i 	 I 	Ifl. Ao., fl 
is ' 	F. for. Rs. 501- 
dpciiJ vde JPO/- 

Date 
22.07.2009 

Order of the Tribunal 
Heard Mr.A.Khalique, learned counsel 

the Applicant. A copy of this O.A. has 

been supplied to Mrs.M.Das, learned 

Addi. Standing counsel. 

Issue notice to the Respondents 

requiring them to file their written statement 

, 

	 Call this matter on 03.09.2009. 

evJ 
(M.K6turvedi) 
	

(M.R.Monty} 
I 	r 
	 Member (A) 

	
Vice-Chairman 
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03.09.2009 	On t e prayer of Mr.S.S.Hazarika, 

. .• 	

Advocate a pearing on behalf of the 

Respondents, call this matter on 14.10.2009 

awaiting wr tten statement from the 
Respondents. 

Send copies of this order to the 

Respondents n the address given in the O.A. 

(M.K9iaturv di) 	(M.R.Mohanty) 
Merner(A1 ) 	 Vice-Chairman 

•1 

14. 10.2009 	Mr. A. Khalique, leafned counsel 

for the Applicnt is present. Mrs. M.Das, 

learned Sr. Stnding Counsel representing 

the Respond4ts is also present Despite :  

opportunity n written statement has yet 

been filed by he Respondents. Subject to 

legal pleas to be examined, at the time of 

final heCaRg,  this case is admitted. 

 tlis matter on30th November 
, • 1 

2009 awaiting written statement • frdm _i. 
the Respon4ents. 	. 

Send copies otJ..oder to the 

Applicant xid the lspondents in the 

address eivn in the O.A 

(M.K.$L' ~~edi) 
	

(M.R.Mohaity) 
Member( 
	

Vice-Chairman 
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30.1 1.2009 / Reply has been tiled by the 

• espoñdents. learned counsel for the 

/ Applicant seeks time to file rejoinde 

. / allowed. 

list on 06.01.2010. 

(Mada hatwveft) (Mukesh 	Gtqta) 

Itmi 	
ber 	 Member(J) 

2// 4 
j7 	)ç F I 

6.1.2010 	Rejoinder has been flied. Pleadings are 
1 	

' 	 complete. O.A. was admitted vide order 

dated 14.10.2009. 

List the matter for heanng o - 2.2010. 

.(Madan Kupfar haturvedi) (Mukesh Kumar Gupta) 
A.ember (A.) 	 Member (J) 

tim! 	F 

08.02.2010 	On the request of Mrs.M.Das, learned 

Sr.C.G.S.C. adjourned to 03.03.2010. 

(Madar Kwfnar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

' Ibb/ 

F 	 - 

03.03.2010 	On the request of learned counsel 
forapplicant adjurned to 31.03.2010. 

-. . (Madan Kui6ar Chaturvedi) (Mukesh Ku ar Gupta) 
Mcrnihr (A) 	 MPmbRr 

/pb/ 	•. F, 

31032010 	On Ihe request of parlie.. 1st on 

26.042010. Direction is ised to respondes 

to produce oñnaI records. 

(Madan ,of ~O;Chaturvocl)  (Mukesh Kumai Gupta) 
Member (A) 	 Member (J) 

IbbI 
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j 264 2010, Proxy counsel for Respondents prys 
- 	.. .' 	.. . .: 	... 	for adjournment. Counsel for the Applicant 

- has no objection for. aournrnent of this - 

ce. 

list the otter on 274 2010 ,  
. . - (Madan 	rChoturvedi) (Mesh Kumar 

mber (A) 	 Member 'Jj 
• 	': 

Im  

27.04.2010 	-. Heard Mr.A.Khaleque and Mrs.M.bas, 
learned counsel for applicant and 

'respondents respectively; 	
. 

Reserved for orders. 

- 	2d. - 
• . 	 (Madan Kumár Chaturvedi) (Mukesh mar Gupta) 

	

' 	Méflber(A). 	 Me.mber() 
- 	.,-. ... 	 /bb/ 	. 	 - 

	

07.05.2b1 0 	 Judgrneni' pronounced in open Court. 

PcI ' 	,, 	Kept in separate sheets Application is 

dismissed 
•& 	, 	. 	. 	. 	-- 	 c_ S 	-•"\ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI .BENCH 

Original Applicati9n No. 132 of 2009. 

DATE OF DECISION 07 -05 -2009. 

Md Jonab All 
.. Applicant! s 

Mr A. Ithaleque 
..................................Advocate for the 

Applicant! s 

-\Tersus - 

Unionof India & Ors ................................................ Respondent/S 

Mrs. M.Das, Sr. C.G.S.0 
.............................................Advocate for the 

Respondent/s 

am 
THE HOWBLE MR MUKESH KUMAR GUFFA, MEMBER (J) 

THE HONBLE MR MADAN KUMAR CHATURVEDI, MEMBER(A) 

I. Whether reporters of local newspapers may be allowed t9/see 
the judgment? 	 Yy/No 

Whether to be referred to the Reporter or not ? 	Y,/No 

Whether their Lordships wish to see the fair copy o7 the 
judgment? 	 s/ No. 

/ 

Member (J)emb 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 132/2009. 

Date of Order : This the 7th Day of May, 2010.. 

THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEER 

THE HON'BLE MR M.K.CHATURVEDI, ADMINISTRATIVE MEMBER 

Md Jonab All 
Son of Late Alimsa All 
Ex Branch Post Master 
Kaiajol Chowk Post Office, 
Resident of village Alelçari, 
P.O. Kalajal, Via Baihata 
Dist. Kaxnrup, Assam.. 

By Advocate Mr A. Khaleque 

,Versus- 

of India, 
represented by the Secretary 
to the Govt. of India, 
Department of Posts, 
New,  Delhi -110001. 

The Director of Postal Services, 
Assam Circle, 
Guwahati-781001. 

& The Chief Postmaster General, 
Assam Circle, 
Guw ahati -781001. 

4. 	The Senior Superintendent of Post Offices, 
Guwahati - 781001, Dist. Kamrup, 
Assarn. 	 Respondents 

By Advocate Mrs M. Das, Sr.C.G.S.0 

0 
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By this O.A applicant makes a prayer to set aside the order 

of removal passed by the respondent No.4 on 9.9.2008 and to reinstate 

the applicant with all consequential benefits. 

	

2. 	Applicant was appointed as a GDS Branch Post Master in 

the year 1989. Since then he was working at Kalajal Branch Post 

Office. On 7.5.2007 the Sub Divisional Inspector of Post offices, East 

Sub Division, Guwahati filed F.I.R against the applicant for forged 

drawal of Government money in the shape of Agents commission. The 

matter was investigaged. Finding no prove police did not take any 

action against the applicant. 

	

3. 	Thereafter, respondent No.4 initiated a disciplinary 

proceeding against the applicant on the following charges: 

That the applicant obtained MPKBY Agency in the name of 
Smt Mira Begum and acted himself in the name of the said 
agent. 
Applicant operated the said fake agency. 
The applicant earned undue & ifiegal commission 
amounting to Rs.37,616/- in the aforesaid MPKBY Agency. 
That the applicant by his above acts diverted and caused 
reduction in workload and income of the BO. 

	

4. 	Mr A.Khaleque, learned counsel for the applicant appeared 

before us. He denied all the aforesaid charges. It was vehemently 

contended that while conducting enquiry against the applicant 

respondents failed to follow the rules of natural justice. It was alleged 

that respondents produced only 9 witnesses although a list of 19 

witnesses was given. At the time of cross examination Shri Bapuram 

Das, Siddhi Ram Kalita, Sri Kailash Pati Rabha and Prafulla Ch. Nath 

categorically stated that their statements were not of their own but was 

dictated by the Investigating Officer himself. Besides none of the 

depositiors was allowed to cross examine despite repeated request in 

this regard. The whole enquiry was held on the running of a MPKBY 

agency, the actual agency holder did not file any complaint against the 

to 
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applicant. All the witnesses taken by the Investigating Officer were 

subordinates of GDS staff and all of them deposed at the dictation of 

the Investigating Officer. 

On the basis of the aforeaid enquiry the applicant was 

removed. Being aggrieved he preferred appeal before respondent No.2. 

The appellate authority did not consider the entirety of factual details 

while adjudicating the issue. It was emphasized that the statements 

given by Smt Mira Begum was not of her .  own. It was on the dictate of 

Investigating Officer. 

Mrs M.Das, learned Sr. Standing counsel appearing for the 

respondents opposed the aforesaid allegations. It was submitted that 

the Government of India introduced an agency scheme called Mahila 

Pradhan Kshetriya Bachat Yojana (MPKBY) specially for women with 

effect from April 1972. The objectives of the scheme are to educate 

housewives in family budgeting, inculcate the habit of thrift among 

households and self employed people, canvas for and secure investment 

in Post office 5 year recurring deposit account from small savers and 

raise resources for financing development and defence of the country. 

Only individual 'women resident of the locality are eligible for being 

appointed as authorized Maliila Agent under this scheme. Government 

employees and their near relatives are not eligible for appointment as 

agent. 

On 8.11.06 the Inspector of Post' Offices made a routine 

visit to Baihata P.O. He found that the applicant was operating agency 

in the name of Smt Mira Begum with fake address. Case was 

investigated by Area Sub Divisional Inspector of.Post Offices in detail 

and it was found that the applicant has earned undue and illegal 

commission. On that basis departmental enquiry was initiated. After 

providing proper opportunity of hearing to the applicant the Enquiry 

Officer submitted his enquiry report. Charges were framed against the 

applicant and submitted before the disciplinary authority. The enquiry 

officer concluded that the charges framed against the applicant stand 

\> 



proved. Thereafter applicant made his reply on 15.7.08. Senior 

Superintendent of Post Offices vide his order dated 19.9.08 imposed the 

penalty of removal from service with immediate effect. Being aggrieved 

applicant preferred appeal before respondent No.2 with a prayer to set 

aside the order of removal. The appellate authority, after due 

consIderation of facts and circumstances of the case declined to delete 

the penalty. It was further pointed out that the applicant was not 

having a unbiemish service record. He was earlier charge sheeted 

under Rule 8 of the then EDA (Conduct and Service) Rules, 1964 and 

awarded punishment of debarring from appearing in the postman 

examination for two years. 

1 It was further pointed out that departmental enquiry has 

no bearing with the criminal case pending before the police as these 

proceedings are separate and distinct proceeding. The departmental 

proceeding were initiated on the charges of misconduct. The Sub 

Divisional Inspector is not the disciplinary authority as such no 

vindictive attitude can be alleged against him. 

We have heard rival submissions in the light of materials 

placed before us and precedent relied upon. Mrs Mira Begurn vide her 

statement dated 23.11.07 has stated as under: 

"My name is Mrs Mira Begum. 
My husband's name is Md. Moqbool Ahmed. 
My father's name is Md. Toifuddin Abmed. 
My present address is Salbari, Noonmati, Guwahati20. 
My address before marriage was Korora, Baihata Chariali, 
Kamrup, Assam. 

In the year 2002, the post master of Kolazol Post Office, 
Md. Jonab All (distantly related maternal uncle) told me 
that he would open an agency in the post office and he 
himself will operate the said agency giving me some portion 
of the profit. He told me that I have to do nothing and in 
future also I will face no difficulty. Initially, he took my 
signature in some forms. Thereafter, he is the one doing all 
the work and I know nothing about it. In the year 2008, he 
took me to the DC office in order to renew the agency. He 
took me to the Baihata Post office two times and introduced 
me. A few days earlier he took my signature in some more 
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forms. I have never opened any RD account by myself. I 
have never collected money from anyone's house. I have 
never deposited any money in the post office. I have never 
signed and taken any commission bill. I am not aware how 
much commission has been received tifi now. 

24.11.2006 
Sd/Ineligible 

Miss. (Sic) Mira Begum 
24.11.2006 

Stated and recorded in my 
presence 
Sd/illegible 
24/11/06 
Inspector, Post 
East 
	Sub -Division, 

Guwahati 
Guwahati -1." 

10. 	Our attention was invited on the ratio of the decision 

rendered in the case of Babulal Das vs. State of Assam and another, 

(2004) 3 GLT 372. In this case the petitioner demanded inspection of 

documents but the same was denied to him. The Hon'ble High Court 

has held that "it is settled law that after the charge sheet with 

necessary particulars including the documents relied upon by the 

Disciplinary authority is served on the delinquent and he seeks 

inspection of those particulars and documents, the same must be given 

access to the delinquent towards preparation of his defence. If that 

opportunity is not given, it would violate the principles of natural 

justice." In the present case applicant sought for inspection of 

documents vide letter dated 21.6.07. The said letter was not produced 
before us. However, the reply dated 25.6.07 received in relation to that 

letter is reproduced here as under: 
"The documents called for cannot be sent to you. 
Copies of the documents will be made available to 
you for your inspection on regular dates of hearing of 
the case. 
You are asked to submit your defence representation 
stating whether you admit or deny the charges. You 
must submit your defence representation within 20 
days (10 days normal + grace pd. Of 10 days) from 
the date of receipt of the C/sheet sent vide letter of 
even No. dated 5.6.2007." 

FA 	 ---- - 
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From the aforesaid letter it is clear that copies sought for 

were made available to the applicant for inspection. Accordingly it 

cannot be said that principles of natural justice were denied to the 
• 	applicant 

In the Charge sheet issued to the applicant, it was pointed 

out that the fake agency was operated in the name of Mira Begum and 

there was misappropriation of public money. All the evidences adduced 

during enquiry substantially proves the charge framed against the 

applicant. The charges got fully proved. The applicant by his above acts 

exhibited Jack of integrity and devotion to duty and as such be was 

• punished for violating the provisions of Rule 21 of DOP Graniin Dak 

Sevak (Conduct & Employment) Rules, 2001. Albeit the applicant tried 

to defend himself by taking the plea that charges were not framed on 

the basis of written complaint of Mira Begum or any complaint from 

any other person but he has failed to prove that he had not committed 

the imputed misconduct. He was required to prove that he has not 

collected money from the depositors of RD accounts opened through the 

MPKBY agency and drawn commission in this regard. Applicant did 

not assail the contents of the statements as such we do not find force in 

the contention that deposition was dictated to Mira Begi.un. It is clearly 

mentjoned in the statement that the contents are correct as such there 

is no reason to doubt the varacity of the statement and the evidence 

which clearly proved and substantiated the charges framed against the 

applicant Taking into consideration the entire conspectus of the case 

we find no merit in the O.A. Accordingly O.A is dismissed. No costs. 

(MA]) 	CHATURVEDI) 	 (MUKESH KUMAR GUPTA) 
ADMINISTRATIVE MEMBER 	 JIJDICIAL MEMBER 

IpgI 
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BEFORE tHE CENTRAL AUv1INIST-RATIVE TRIBJNAL : GJWAHATI BEQi : 
GUWAHATI. 

Centrrn MminlstrMive Tñbunal 

5 JUL 200 ( 

t3uwahatl Bench 

0. A. NO./3jO9 

 

 

Md. Jonab All 

- versus 

Union of India 

Applicant 

Respondent 

SYNOPSIS 

The applicant was working as G.D.S.3ib-Post Master 

at the Kalaal Branch Post Office since the year, 1989 .That 

suddenly on 7.5.07, the sib-Divisional Inspector of Post 

Offices, East Sib-Division, GuWahati filed a F.I.R. against 

the applicant under section 468/420 of the I.P.C. That as 

per the report of the Karnalpur Police the said case was 

found to be false. That thereafter the said Sub-Divisional 

Inspector of Post Offices filed a concocted report and on 

the basis of the said report a disciplinary proceeding was 

drawn up against the applicant. It was alleged that the 

applicant was running aMahila Pradhan Khetria Bachat YojanaR 

in short MPKBY agency in the name of one Mira Begurn and 

thereby earning illegal commission. It was also alleged that 

the applicant reduce the work load of the Branch Office, 

That the applicant submitted representation denying all the 

charges, and the authority held a proceeding under Rule 10 

of the G.D.S.ServiCe Conduct Riles. On the enquiry the Respon 

dent adduced evidence of 9 witnessesout of 19 wutbesses aJxd  

all the witnesses were subordinate staff and tutored witnesses. 

Out of 9 witnesses at least 3 wit esses admitted that they 

have given their statements on the dictation of Investigating 

Officer that S.D.I. of Post Offices, Tnat In the said enquiry 

ontd ... 2 
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BERE 1HE CBTML AIINISTRATIVE TRII3JFL : GJWAFIAU BENQI 
WAHATI: 

0. A. NO. 13 2-209 

Md. Jonab Ali 	... 	Applicant 

versus - 

Union of India & ors ... 	Respondents 

LISTOFDATES 

7.3.07 	: 	The Respondent filed F.I.Ro against the 

applicant at Kamalpur Police Station. 

5.6.07 	: 	The Respondent initiated disciplinaxy procee-. 

ding against the applicant. 

27.8.07 	: 	The applicant filed representation against 

the allegation. 

14.8.08 	: Applicant filed further representation 

against the allegation. 

17.8.07 9  1.11.07, 
23.11.07,11.1.08 9  
22.2.08 9  8.4, 080 EnquiryOfficer conducted hearing on 

9.4. 08 	1 	the allegation. 

1.7.08 	: 	Enquiry report submitted. 

15.7.08 	Applicant submitted written reply on 1.0s 
- 	report. 

19.9.08 	: 	Final charge sheet issued 

1.10.08 	s. Applicant removed from service. 

13.10.08 i Applicant filed appeal.before the authority. 

3. 3q 09 	: 	spondent/Appellate Authority rejected 
the appeal of the applicant. 

Z. Khalillbl 
Advocate 
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uwahati Bench 

BEFORE 1}E CBIT}1AL AIUNISTP1ATIVE TBI3JNAL : GJWAHATL BCH : 
GUWAHATI; 

O.A. NO.-J2OO9 

An application under section 19 

of the Central Administrative Tribunal 

Act, 1985. 

Md. Jonab Au, 

Son of Late Alimsa Au, 

E—Branch Post Master, 

Kolajol Qowk Post Office, 

a resident of village Alekjari, 

P.O. Kalajal, Via— Baihata, 

District Kamrup, Assam, 

'I.. 	APPLIGjj 

- versus - 

Union of India, 

represented by the Secretary 

to the Govt6  of India, Department 

of Posts, New Delhi—II0001. 

The Director of Postal 5ervices, 

Assam Circle, aiwahati-781001. 

The Chief Post Master General, 

Assam Circle, Guwahati-781001 

fre1 
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15 JUL 2009 

2 	L bwahali Bench 

4. The Senior Supdt.of post Offices, 

Guwahati-781001, Dist.Kamrup, 

Msam, 

S.. 	 RSPENTS 

11 	Particulars of Order against which application 

is made : 

The application is made against the following 

Orde 
/ 

Order Nc. F4-2/07-08 

Date 19.9.08 

Passed by Respondent No.4 

Subject in brief : 

Removal from service on the charge of 

obtaining a 'MPKBY agency in the flame of 

3nti Mira Begum and acted himself in the 

name of the said MPKBY holder. 

2. 	Jurisdiction of the Tribunal : 

The petitioner declares that the subject matter 

against which he wants redressa]. is within the 

jurisdiction of the Tribunal as the applicant and 

the main respondents against whom the relief is 

sought are within the jurisdiction of this HCfl'ble 

Tribunal. 

Ucj. 3. &Q 
	 contd .. 3 
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—:( 3 '• 1•-  r7ahati Bench 

Limitation : 

The applicant further declares that the application 

is within the limitation prescribed under section 

21 of the Administrative Tribunal Act, 1985, 

Facts of the case : 

4.1 	That the applicant was appointed as a G.DS. 

Branch Post Master in the year, 1989 and since 

then the applicant was working as a Branch Post 

Master of Kalajol Branch Post Off ic.e till 

2007 without any blemish or scar on his service 

career, 

40 2 	That the applicant begs to state that on 7,5.2007 

the rn-Divisional Inspector of Post Offices, East-

Eivision, Guwahati-1 filed a F.I.R. at the Kamalpur 

police Station against the applicant on the occa-

sion of forged drawal of Government money in the 

shape of Agent's commission and the said F,I.R.was 

registered at Kamalpur P.S.ase No.98/07 under 

section 468/420 of Indian penal Code. 

Copy of the said F,I.R, is annexed herewiith 

and marked as nexure-'A'. 

4.3 	That the Kamalpur police thoz?oughly investigated 

the matter and finding no proof of the allegation, 

did not take any action against the applicant. 

contd • .. 4 
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Guwàhat' Bench 

4.4: That the applicant begs to state that failing to 

implicate the applicant in the Criminal case, the 

aforesaid Sub-Divisional Inspector ofPcst Offlcds, 

taking a vindictive attitude' made out a concocted 

case against this applicant and on the basis of 

the report of the said Sub-Divisional Inspector, 

the respondent No.4 initiated a disciplinary procee-

ding against the applicant on the following charges : 

(YI  

i. 	That the applicant obtaIned a (Mahila .Pradhan 

Khetria Basat Yojana Agency) In sho±t MPKY Agency) 

in the name of one Smti Mira Begurn and actedhirnself 

inthe name of. the said Agent. 

2. 	That the applicant cerated the said fake. 

agency. 

34i 	That the applicant eaied undue and illegal 

rnmission amounting to R.37,616/- in the name of 

the aforesaid MPKBY Agency. 

4. 	That the applicant by his above acts diyerted 

and caused reduction in workload and incomeof the 

Branch Office. 

Copy of the article of charges is enclosed 

herewith and marked as Annexure_ 'B'. 

contd .... 5 
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4.5 	That the applicant begs to state that he submitted 

a representation in reply to the charge sheet 

denying all the allegation made in the article 

of charges. 

Copy of the said representation is enclosed 

herewith and marked as Annexre.-'C', 

4.6 	That the applicant begs to state that the repre- 

sentation filed by the applicant on the charge 

sheet was rejected by the respondent and a foimal 

enquiry was held as per rule. 10 of the G • D.S. 

Service Conduct Rules. 

47 	That on the hearing the respondent produced only 

9 withesses although they gave a list of 19 witnesses. 

That on cross—examination of the witnesses Sri 

Bapuram Des, Siddhi Ram Kalita, Sri Kailash Pati 

abha and Prafulla th. Nath categorically stated 

that their statements jas not of their own and it 

was dictated by the Investigating Officer himself 

(Sub—Divisional Inspector). 

Copy of the Examination of those witnesses 

are enclosed as Anneres—D1, D2, and D3. 

4,8 	That the applicant begs to state that although the 

allegation of taking mon9y 	none of the 

depositor allowed to be cross—examined irispite of 

coritd ... 6 
- 	tL jU. 
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repeated request from the applicant's side and 

	

• 	thereby the Enquiry Aithority took a bias attitude 

todards the applicanWthe authority refused to supply. 
documents as required byapplicantfcr preparing defence 
statement, which is agaist the principi_ of natural 
Justice. 	. 

	

4.9 	That the applicant begs to state that although the 

whole enquiry was held on the running of a MPKBY 

agency, the actual agency holder did not filed any 

compl.airt against the applicant. The said agency 

holder Mira Begum did not gave any statement to 

any body, but at the time of hearing a photo copy 

of her alleged statement was produced and the 

authority did not produced the original copy of 

the alleged statement of Mira Begum thspite of 

repeated demand from the applicant's side which 

clearly shows that there was no statement given by 

Snti Mira Beim who is the key person in the pro-

ceeding. 

4,10 That the applicant begs to state that all the wit-

nesses taken by the Investigating Officer was sub-

ordinate G.D.S. staff and all of them deposed at 

the dictation of the Investigating Off iàer,. Out of 

all nine witnesses three of them dared to confess 

- that their statements were dictated, by the Investi-

gating Officer (s.D.I.) East divlsidn, from this it 

can be easily presumed that the Investigating' Officer 

tcok.a vindictive attitude and a bias view against 

the applicant and as such the investigation is tam-

'ted by illegality and it is not an investigation 

contd ...7 
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• 	in the eye of law, and by such an illegal investi- 

• 	gation and dictated allegatibnthe'applicant can 

not be punished. 

4.11 That sir, with all these anomalies and illegalities 

the Biquiry Offic er concluded the hearing and sub—, 

mitted his report to the respondent No.4 holding 

the applicant guilty. 

Copy of the said report is enclosed as 

Annexure.-'E'. 

4.12 That the applicant begs to state that he filed a 

rejoinder on the enquiry reports pointing out the 

anomalies in the enquiry. 

Copy of the said rejoinder is annexed and 

marked as Anneure—'F'. 	- 

4.12 That the respondent No.4 on the basis of the finding 
of the nquixy Officer removed the applicant from 

the service vide his order dated 19.3.08. 

Copy of the said removal order is enclosed 

herewith and marked as rmne*ire—'G'a 

4.13 That the applicant begs to state that the applicant 

preferred an appeal before the respondent NO92 and 

byhis order dated 19.9.08, the respondent No.2 

rejected the said appeal. 

• 	ccntd ... 8 
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Copy off the order rejecting the appeal is 

enclosed and marked as Mnexur•e-'I'. 

4.14 That the applicant begs to state that, the Appellate 

Authority while deciding on the appeal of the appli-

cant did not considered all these matters and it WS 

decided mechanically without considering the grcund 

set forth by the applicant. 

a 
4.15 That the applicant begs to statethat.the statement 

given by the agency holder anti Mira Begum was not of 

her own and it was written by the InvestigatIng Officer 

and her signature was obtained but the original copy 
not 

of the dictated statement wasprcduced and as such 

it is not clear what was there in the original copy 

of the statement. That the respondent failed to produce 

the original copy of the statement inspite of repeated 

demands from the applicant. 

4.16 

5. 

5.1 

That the applicant begs to state that the applicant 

shall sustain irreparable loss and hardship if the 

illegal order of remova*s not set aside. 

GFC(JNDS FOR RELIEF WITH LEGAL PROVISIQ'T : 

That socalled inquiry in which the Investigating Officer 

dictated the statement of witnesses is not an enquiry 

at all and the order passed on the basis of the said 

enquiry is tainted by illegality and against the prin-

ciple of natural justice. 

ç] - car. P.-L, 	 cc ntd . ,. 9 
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5.2 	That the order of removal, passed on the basis of 

the said illegal enqtl' is illgal, without juris-

diction and a bad precedent:in law and as Such the 

said, order is liable to be quashed. 

• 	5,3 	That the.respondent have failed to prove that the 

applicant had obtained, a "Mahila Pradhan Khetria 

Bachat Yojana" in short MPKBY Agency in the name 

of.Mira Begum as they could not brng any evidence 
V 	

, from the issuing authority of the said: Agency 

(Regional Director of Small Savings, Guwahati-24) 

to that effect and asV  such the punishment given to. 

V the applicant is arbitrai, whimsical and illegal 

and liable to be set aside. 

5•4 V 'For that the' respondents have failed to prove as 

per law that the applicant had received any ccmmi 

ssion by running Vthe  Agency in thename of Mira Begum 

and as such the punishment given to the applicant 

is liableto be set aside.  

5•5 V For that the allegation of •eduction of work load 
V 

V 

	

	 , , and income of the Branch Office is not proed as 

because it is the liberty of the depositor to open 

V 	 ' their account wherever they like and if the depositor 

' choose to deposit at Baihata SIb_Post Office, the 

applicant has nothing to do and fcr. that reason the 

applicant can not be held responsible and can not be 

punished. 	 " 

• 	 contd... 10 
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5.6 	For that the rural ab-post Offices works as a 

banker and the rural depositor keep their money 

through the MPKBY agent and they draw their commi-

ssion from the amount they deposited and the respon-

dent is nothing to lose any thing as it is not GDvt, 

money, and any agent is entitled to get their due 

commission at the time of depcsiting their amount 

and the applicant is nothing to do with that matter 

and the respondent has tried to punish the applicant 

on their imaginary charge which are not p roved legally. 

57 	For that the respondent has filed a criminal case 

(being Kamalpur P.S 1 Gase No.98/07 under section 

468/420 I.P.C.) G.R.No.418/07 giving the above alle-

gation for Forgery and cheating and the respondents 

have willfully suppressed the result of the said 

Police case as it was not at all proved, and this 

shows that the respondents have illegally punished 

him taking a vindictive attitude towards the appli-

cant. 

5,8 	That the charge of Forgery and cheting brought 

against the applicant in the Police case, was not 

proved and only to punish the applicant the authority 

made new allegation/charges which was also not proved 

and as such the order of removal is liable to be 

set side 0  

ccntd • . . Ii. 
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5.9 	For that the Investigating Officer inspected.the 

office of the applicant just prior to bringing this 

allegation and Police case and nothing objectionable 

was found at the functioning of the applicant and 

his office and in the inspection report it was stated 

to be quite satisfactcry, but after few days the 

samd officer brought the above allegation against 

the applicant which was not proved, but with the 

irregular enquiry the respondents held the applicant 

guilty and gave punishment of removal which is liable 

to be set aside. 

5.10 For that the authority have failed to prove anything 

which shows the lackbf integrity of the applicant 

and as such the article 21 of the G.D.S. (conduct 

and nployment) Rile is not attracted against .tIé 

applicant and the respondents have committed a grave 

illegalityin punishing the applicant without any 

basis. 

Detils of remedIes exhausted : 

The applicant declares that he availed of all the 

remedies available to her under the relevant rules. 

Matter not pndinj before any 	Courts etc. : 

The applicant declares that the matter regarding 

re—instatement of the applicant in his service, 

setting aside the order of removal has not been made 

ccritd ... 12 
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to any other Court of law or any other'auth'ity 

or any other Bench of the Tribunal. The applicant 

further declares that the present appliQation is 

specifically for re-instatement in service, Setting 

asidche order of removal of the applicant. 

as 	 : 

9. 

1.0. 

11. 

8l To set aside the order of removal passed 

by respondent Nc,4 on 	 and to 

• 	re-instate the applicant in his service ; 

8.2 To pay the salety of. the, applicant from the 

• 	date, of putting him off-duty. 

in te rimReUe if raed jor 

No.interim relief is prayed for. 

Particulars of the Bank draft'in respect of the 

plii : 

No.of I.P'.O. ': c 6t  LQ33  

Name of Issuing Post Office : Guwahati G.P.O. 

Date of Issue of Postal Order i 

Post Office in .'ich payable .: 'Guwahati G.P.O. 

List of Enclosures : 

il.! Copy of the F.I. 	dated 7.5.07 filed against 

the applicant.." 	• 	, 	' S 	 • 

• 	• 	. 	, 	• 	ccn.ttd . ... 13 
fvt,j, 	AU 
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11.2 Copy of the article of charges dated 19.9.08 

issued against the applicant. 

11.3 Copy of.the representation. filed by the applicant 

dated 15.7.08. 

11.4 Copy of Examination and cross—examination of witnesses. 

11.5 copy of the enquiry report dated 27.8.08. 

11.6 Copy of the defence representation on 1.0's report 

dated 27.8.08. 

11,7 Goy of the order of removal datdd 19.3.08passed 

by the respondent NO. 

11.8 Copy of the appeal submitted by the applicant dated 

11.9 Copy of the Appellate Order dated W.09 1, rejecting 

the appeal. 

contd ... 14 
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VERIFICATION 

I t  Md. Jonab All, son of Lateilimsa All, aged about 50 

years, Ex-9ib—Post Master, Kalajal chowk Post Office, 

a resident of village Alekjall, P.S.Karnalçur, district 

Kam.rup, Assam do hereby solemnly affirm and declare, 

verify that the statements made in paragraphs 4.1 to 

4.15 are true to my knowledge and belief those made in 

paragraphs 4.16 to 4.19 are tDIe to be on legal advice 

and that I have not suppressed any material facts. 

And as such I .  sign this verification on this 	$r 
day of Ju 09 at Guwahati. 

fl4A. 
SIGNATURE 

il 
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Sub: 	Forged drawls of Govt Money in the shape of Agent Commission 
by Md Jonab AU, GDS BPM, Kolazol Branch PosI Office In account 
with Baihata Sub Post Oolfice 

Sir, 

/c7 

:-" 

-. 

•i_.'___I'_ 

The Officer in Charge 
KarnnIur PoliceStation 
P0- Baihata 
Dist Karni up (Assam). 

lo inft in yr. that Md,. Jonab All, son of late DaUmsha 
kicr AkkR7 PS 1\J naipur', [Jislnct Kamrup Assam), who is 

(unclioftn(i as .hrr.m:t postmaster of Kolazol Chowk B( ft  in accouni with 
inil ihi SC licrcin at calk•(A the BPM) has Iraudulonily drawn Govl 

i'ro shopo at (iqont commission in the lur. of Rs.89759.00. 
The hS miSuSed his olticiol posilion and adopt.d the following 
modus ape ndi to defioud the govt. 

The Govt. introduced lady ag,ency system narney Mahila Pradhan 
Xshet,"a 'achat ojna (herein alter called MPKBY agents) for mobilizing 
SOVIrIQ habits amorist the people The MPKB'Y agents go to the public and 
èneou rr'ge them to develop savings habit by opening 5 years post office 
recurring deposit accounts. The depositors are not required togo to post 
of rrces fnr opninq account and to make monthly deposits. The MPKBY 
agents collect deposits f rom the public and deposits in ,o;l offices for which 
she get commission @ 4% of amount collected and deposited each time. This 
agency is only meant for women and no male person is eligible to obtain the 
agency or to act on behalf of any agent. No Postmaster either rnalc or 
female is elkiiblc to ta" NWKBY crciency in his or her name or in the name of 
any near rba live. 

Now it has come to light that cii oresoid. Md. Jonub Ali, obtained a 
• f~kp MPKBY agency io the name one Srnt. Mira Begum, now resident of 
No&'imati area of Guwohoti (herein after called the ajent) giving false 
ddrss and he himself is acting in the name of said agc'it which is itIegc 

• an ihipernissihte under provisions of his service rules t,is well rules and 
regulation of Mr'KBY  agency. ihC said aconcy is aulhorisej to function with 
13aiha1,n SC. II is established on dei:artrnenta  inquiry that Mr. Joriab Au; while 
pubiR: ''' ' his PG for openirig RD accounts, gels the accounts opened 

Conid. I'c.ge-2 	—:--------:::=•= 

V",  
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at Baihata 1 10 through the agency of Mira Begum. Similarly, subsequent 
monthly deposits made by depositors in those accounts to the BPM are get 
deposited at the [kiihalci P0 by said BPM in the name of said agency and 
drcws undue and illegal commissions in the name of said agency. The fact is 
well estabshed through the depositions of postmasters, postal assistants of 
Baihata P0, depositors of RD accounts stand opened through the agency of 
Mira Begum and the Mira Bogum; the person In whose namo Uio fako 
agency was oblalnod by the BPM. 

The case is therefore reported to you for taking necessary 
action as per law. Details of agent commission fraudutenfly drawn by 
Md. Jonab AU are furnished in the encicsed annexure, Relevant  
records of the case are preserved in tnis office. 	 I Centra,AdminIstrPThbunal 

Enc: Annexure 	 7 5JIIJL 2009 

arr 
uwahati.Bench 

With Regards 
Yours faithfully t  k0-1- 

S. Bhc!1charJe° \ 
• 	•. 	 Sub-DivisIonal lnpcJor of Post Offices, 

Guwahati Eà* Sub-Division 

• 	 : 	 Ground Floor, MeVhdoot Bhavan, 
Panbazar, Guwhati 781001 

• 	•• 
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T0/Mëmo. No. F4-2/07-08, 
	 fTuct,  : Dated: 1 9-0'-2008 

	

• 	 In thisoffice Memo of even No. dated 06-06-2( 07 it was proposed 

	

• 	to take action against Md. Jonab Au, GDS BPM, Kolazol Chowk Bc r 

put-off duty) in A/c with Baihata SO under uIe-10 of GDS (Conduct & 

Employment) Rules, 2001. A statement of imputation of mis-conduct along ith 

the memorandum was sent to him on 05-06-2007. giving him an opportunity to 

submit his defence representation, if any, as he may wish to make against the 

proposal within 10(ten) days of receipt of the, Memorandum. The charges 

framed against him are appended below 

Annexurc1 

.,Latement of article of charge framerl against Md. Jonab Au, GDS 8PM (Now 
under put off duty), .Kolazol Chowk BO in account with Baihata SO' 

Md..Jonab 'Au, While funtioning as GDS BPM, Kolazol Chowk BO in 
account with Baihata SO during the period from 18-10-1989 to 
MPKBY agency in the name of one Smt. ira e 	d acted himself in the name of 

the said genL 	depositors approach 'him for opening RD accounts at s' , e 

ifiB3 and money ftom the ,deposorS and gets the accowil opened Baikala. 

SO through the s 	akaencyOeTated by hith Subsequent deposits made by the 
S 	depositors in tho accounts directly to im werealso shown as deposits cotlected by the se  

said MPKBY agent and he deposited the amounts so collected at Baihata SO in the name 
of the said MPKBY agency and thereb he. eamed4reCeiVCd payment uIndue an4 
ii eg commission amoun ng to Rs.37,'61 6/- 	s thifl seven thousandS SIX 

un 	s sixteen) only, as e 	in annexure-A, in the name o said MPKB. agency. 
He also by his above acts, diverted and caused reduction in workload and incolxe of  the 

Q. Thus the said 
devotion to duty and thereby violated Rule 21 of Department of Posts, Gramin Dak 
Sevak (Conduct and Employment) Rules, 2001. 	• 	 S  



2 
of Annexurell 

/behaviour 
Statement ofimputatiofl of misconduCt or mis 	In support of the*rtiCle of 

charge framed against Md. Jonab All, 
GDS BPM (Now under put of! duty), KohiZOl 

Chowk BO in accoUnt with Baihata SO 
Md. Jonab All, while fnctiofliflg as GDSBPM, KolazOl Chowk BO in 

account with J3aihata SO during the  period from 1810-1989 to 20022007, obtthfled a 

MPKBY agenCY havmg ajithoritY 
No. 3688/AKM1 101/02 dated 12/0912002 in the name 

of one Smt. Mire Begam furnishing fake address as C/o Saifuddin Saikia, Viii- Bathata, 
P0- Kotazal (Baihata), Dist- Kamrup and actedhimseif in the name of the said agent. 
While depositors approached him for opening RD accounts at his BO, he obtained 

the 

SB3afldm0fleY from the depositors and gets the accounts opened 
at Baihata SO through 

the said fake agency operated by him. Subsequent deposits made by the depositors in 
those accounts directly to him were also shown as deposits coiiected by the said MPKBY 
agent and be deposited the amounts so collected at Baihata SO n the name of the said 

 

MPKBY agency and thereby be earned and rebbived payment undue, and' illegal 
commiSSi0 amôtthtthg to g5•37, 616/.(Itt&Iiees thirty seven thousands six hundreds 

sixteen) tthly, as detailed in the annexUe-A iii 
the  name of said MPKBY agencY 

• He alsO by his above acts diverted and caused reduction in workload and 
iome otibe BO as use accounts could have been opened at h BO insteal of ojsi 

them at Baihata SO through the agency of Smt. Mira Begam, whilethe depositors 
directly approached him for the same. By hisabove acts the said Md. Jonáb Al, exhibited 

V 	Edu EiMRu1 0t 
Annexure- III 

List of documents by which the article of charge framed against Md. Jonah Mi, 
GDS BPM, Kolazol Chowk BO n account with Baihata SO is proposed to be 
sst*ined. 

 

VoudierS, monthly commissiOn'S bilis, scheduleS of depositS and agent corn ssionS paid 

lists as detailed. In AnnexureB. 
RD agent commission paid list of Baihata SO for the period from 24/0912005 to. 

15/02/2006, from 16/02/2006't022/05/20061 from 23/05/2006 to 30/09/2006 and from 

04/10/2006 to 30/1212006 . 
O account of Baihata SO for the period from 01/05/2003 to 28/02/20041 from 

01/03/2004 to 30111/2005, from 01/1212005 to 30/03/2006 and from 01/0412006 to 

30/03/2007. 	.2 
WrItten Statement of Shri Bapuram Das, Ex-SPM, Baihata SO recorded on 19/03/2007. 

WrItten Statement of Shri Kaliash Pati Rabha, the then SPM, paihata so recorded on 

22/03/2007. Kalita, the then SPM, Baihata SO recorded on 
WrItten Statement of Shri Siddhl Ram  
12/04/2007. 

WHk1c*i fai 
CentraiAdminta(lvøTñbunaI 

- 	 - 	 .JUL 2009 

Guwahati Bench 
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•A7, wtitten Statement of Shri Prafulla Ch. Nath, 5PM, Bathata so recorded on 06/12/2006. 

Written Statement of Md. Matiur Rabman, PA, Baihata SO recorded on 
06/12/2006 
Written Statement of Shri Nareswar Nath, father of the depositor of Baihata RD 
account No. 209197. 	 - 
Written Statement of Shri Shisbumoni Deka, depositor of Bai1ata RD account 

N. 209062. 
Written Statement of Shri Kakali Das and .Shri Doly Baishya, joint depositors of 
Baihata RD account No. 208757. 
Written Statement of Shri Dalimi Thakuria, depositor of Baihata RD account No. 
209461. 
Written Statement of Shri Doshomi Thakuria, depositor of Baihata RD account 
No. 209453. 
Written Statement of Shri Babita Das, depositor of Baihata RD account No. 
209507. 
Written Statement of Shri Sima Das, depositor of Baihata RD account No. 

Wren Sftetheht of Shri Joymoti Dcvi, depositor of Baihata RD account No. 

7. Written Statement of Shri Jamini Devi,, depositor of Baihata RI) account No. 

208395. 
Written Statement of Shri Bhavani Devi, depositor of Baihata RD account No. 
209319. 
Written Statement of Shri Uttara Deka, depositor of Baihata RD account No. 
207405. 

,20Attested photocopy of the w/s of Smt Mira Begam, the person in whose name the 
MPKBY agency was obtained by Md. jonah Au. 
Attested photocopy of the authority No 3688/AKM- 1101/02 held in the name of 
Smt. Mira Begam. 
Attested photocopy of the specimen handwritings and signatures of Smt. Mira 
Begarn. 
Attested photocopy of the w/s of Md. Jonab All, ODS BPM K.olazol Chowk BO 
08/11/06,18/11/06 and 13/02/2007, 
Attested photocopy of Specimen handwritings of Md. Jonab All, GDS BPM 

• Kolazol Chowk BO taken on 13/02/07; 
Attested photocopy of letter dated 10/01/07 of Md. Jonab Au, GDS BPM KoIazol 

• Chowk BO. i\ 	6 	 'L 	. 

• 	 . 
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TO . 	T"Tahati Bench 
	Date : 2.5.2007 

The Sr.Soperintendent. of Post Offices, 
Guwahati Division, Guwahati-781001. 

S.ib 	Functioning of MAKBY Agency In the name of 

Snti Mira Begum under Baihata S.O. 

explanation regarding. 

Ref 	Divisional Office's letter No.F-4/2/0607 
Dated 25.4.2007. 

Sir, 

With reference to your letter No.cited abe, I have 

the honour to state the fo1loing few lines for favQur of 

your kind consideration. That sir, in this regard my previous 

representation may kindly be considered. That sir, I have 

never received:any commission on behalf of Smt.i Mira .Begum 

MPKBY Agent under 3aihata S.O. who was functioning. 

That sir, I have the honour to submit here with the 

photo copies of 13 Nos *  statements given by the Ex—Post 

Master, Baihata S.O., local guardian of Smti Mira Begum and 

the aCcounts holders of R.D.Accounts forfavour of your kind 

perusal those in support of my statement above. Further, I 

have the honour to state that I have not committed any mistake 

so long in my service period since 1989. 

So I cordially request you kindly to review my case 

before throwing me into the mouth of hell and consider my 
case by exhonorating me from the charge .of depositing an 

amount of .89,759/ and oblige thereby. 

I shall remain grateful to you for your act of the 
kindness. 

JOV 	
Enclo : as above 
	 Yours faithfully, 

\)/93 COpy to : 
	 Sd!.- Md. 'Jonab Au 
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To 
The Senior Superintendent of Post Offices 
Guwahati Division, Guwahati-7 81001. 

-' 	 na Centr1 AdmrnM?MV 

1 5 JUL 2009 

buwahaji Bench 

Subject :- Submission of Defense Representation on the 10's. report on Incpiiry 	 mun 

underRule-lO. 
Ref :- SSP Guwahati letter no. F4-2/06-07. did. 14-8-08. 

Sir, 
With due respect and humble submissioft. I have the honour to submit my 

defense representation onthe 10's report as follows 

1) That Sir, the charge framed against me as acted on behalf ofMPKBY agent 
Smt. MiraBegWnMPKBY agent under Baihata SO during my service from 
18-10-1989 to 20-2-07 is not a valid charge as - 

i) The charge was not based on the written complaint of Sint Mira B eguxn 
MPKBY agent under B aihata $O as deposed by herself on the hearing date 
94-08. There exists no any-complaint from other corners also. 

I) The saying of the charge-sheet that I acted only on behalf of Srnt. Mira 
Begurn instead of acting for the department stands base less as there exists so 
many RD/ SBIRPLI cases got opened under Kolazal BO during my service 
as BPM. 

iii) As learnt from a reliable source, there was an RD account bearing no 
209286 opened on 284-06 in the name of minor daughter of Sri Abdul Hai a 
senior officer of the department depositing Rs.500/- monthly under the 
agency of Srnt. Mira B egum. w  

The charged amount on different dates against me were Rs.81,1531-, 

Rs.89,759 and Rs.37,616/-. Further it is learnt from Sri Kailash Pati 
Rabha,PA that he is charged under Rnle-l6 of CCS(CCA) Rules 1965 
framing the charge-sheet with faked amount Rz.52,000t or more stated to 
have been faked by me. 

Thus the charge framed against me is not distinct and perfect asto the 
procedure of framing any charge covered by the departmental rules. Hence the 
charge was concoct to harass me illegally. 

It is to be added that there exists no any example of exhibiting lack of 
integrity and devotion to duty in my service life as BPM under Kolazal BO as 
mentioned by the lOon his report. 

r 
•.. trw 	-r.L. -.-- LT.! ui.r 	 .-- 
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2) The view of the 10 on the points of discussion stands incorrect as — 

There exists no valid reason to instruct. IPO to obtain statement of Sri 
Sidhi Ram Kalita (sw-.6) as the case was not based on any complaint 
from the MPKBY agent or from other corner. The point of dictating the 
statement of Sri Sidhi Ram Kalita on 124-07 by the SDI(P) himself as 
mentioned in my defense brief did. 15-7-08 vide item no.1(a) was ignored 
by the JO while recording his final report. It was to be accounted by the 
JO impartially while recording his final report. Thus my allegation stands 
correct. 
As deposed by Sri Prafuila Ch Nath (sw4) in the cross exam on 22-2-08 
that his statement did. 6-12-06 Was dictated by others means it was 
dictated by the SDI(P) only as SD 1(P) being an investigating officer 
should not allow others to record statement of any official as per existing. 
rules.Sri Prafulla Ch Nath while deposing his statement before the 
enquiry committee may hesitate to disclose the name of SDI(P) who 
dictated his statement and who was present in the enquiry committee on 
22-2-08. On the inquiry date it was also not disclosed by the SDI(P) who 
dictated the statement of Sri Nath. Hence my allegation stands proper. 
Sri D.K.Patwary (sw-8) deposed himself on the he?ring date 94-08 that 
the statement of Sri Bapu Ram Das was taken by him on 19-3-07 at Dvi. 
Office. But 10 flatly ignored this point to hide the fact. 
In Paraiv of JO's report, he failed to defense my allegation of dictating 
the statement of Sri Kailash Pati Rabha did. 22-3-07 by the SDI(P) 
concerned. Hence it is proved that my allegation is admitted and there by 
it stands proper. 
All the selected 9 no witnesses out of the 25 no evidences as mentioned 
in annexure-Ill of the charge-sheet failed to give depositions against me 
on all the hearing dates. Hence my allegation stands correct. 
Jo avoided to reflect the time and space of taking my statement by the 
SDI(P) concerned on 18-1 1-06 in his report. it is most objectable that the 
SDI(P) collected my said statement at my residence after 7 PM. I raised 
this objection before the JO on hearing date but 10 opposed it and did not 
record my deposition. Sn Saidut lslam,on the hearing date 11-1-08 may 
hsi1ate to disclose the fact of threatening me by the SDI(P) on 18-11-06 

• 	in presence of the officers present in the hearing. As such the allegation 
as mentioned in Para 2(b) of my defense brief dt.d. 15-7-08 stands valid. 
As mentioned in para 3(b) of my defense brief dtd. 15-7-08, Smt. Mira 
Begum MPKBY agent under Baihata SO deposed herself on the hearing 
date 94-08 that she did not submit any complaint regarding non receipt 
of her commission as MPKBY agent under Baihata SO. But only 
photocopy of her statement was collected by the SDI(P) concerned in 
nhis own interest from her present residence at Salbari,Nooninati, 
Guwahati-20. This vital point is ignored by the JO while issuing his final 
report. Thus my allegation stands correct.. 

I 

i•I ji 

is 
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Under the factual positiOn stated above, there 
exists sufticient strong 

by the 10 i 
ground to disprove the charge against me 	

mparUaY. But it is regratd 

that with a view to establish the  charge, 10 submitted his reoit with out 
thrOWifl 

light to the fact ndiiigS of the bearing. 

That Sir, You are the sole authori to rough light to my prayer of 
	 1 

	

xonebng me from the charge with justice and fairplay So I solemnlY request 
	 I 

you kindly to extend your g
oodhafldto set-aside the  proposed order of the 10 and MCI 

issue a suitable order by which I may be obliged 

I shl remfl 
ever grate]l to you for your act of this nd ness. 

your'sfaith.fUilY 

Date :- 27-8-08. 
(Md. Jonab Mi) 

BPM KoiazalBO on Put-off dutY 



- 

) Centra' 	 - 

1 5 J U L 2009. 	
. 	 -

VIP 

Bench 

Deposition of SW-6 Sri Siddhi Ram Kalita, 

dtd. 09.4.08 

Examination by P.O. 

Q.J. 	What is your name ? 

Ans 	My name, is Sri Siddh. Ram Kalita. 

Q.2 	Did you work as Srn Baihata S.O. fivm 09.11.05 

to 06.12.05 2 

Yes., 

Q.3 	Did any body named Mira Begam deposit RD lot with 

collections as MPKY Agent during your periOd 2 

Ans 	No I had not seen her. 

Who deposited the collection in her name 2 

AnS 	Md Jonab Mi deposited the collections. 

q.5 	To whom yoQ paid the commission 2 

Ma 	Pd to Md. Jonab Ali on a pre-sied AO17 by 

Mira Begam duly deducting tthe commission. 

Q.6 	Are you aware of the contents of wtttten statement 

made by you dated 12.4.07 and whether there was 

any external pressure while recording the Statement 2 

Ms 	I was aware of the contents of statementdated 

12.47. There was no external pressre in record-

ing statement. 

Examination by P.O. is over. 

Cross-examthatiOn by DA 

Q.1 	Do you know Mira Begum MPKBY Agent attached to 

the above period? 

/AA n s I Oid . not know her* 	

ccntd ... 2 
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Q.2 	If you do not know Mira Begam under what authority 

youallowed Jonab Ali to operate the agency under 

what rules 2 

Ans 	Counter */A Matiur Rahman told me that Mira Begam 

• is a near relative of Jonab Ali as such on good 

faith I allOwed him to operate the agency,i• did not 

consult rules on the matter and worked on 

good faith, 

Q.3 	Whom you received the pre—signed ACG17 why you 

did not verify the specimen signathu.re  kept on record ? 

Ans 	The concerned records were not available at B.ajhata •S.O. 

Q.4 	The statement recorded is your own or dictated by 

others.? 

Ms 	This is my own. 

Q.5 	During your sworking period of (22) days in which 

period did you receive any complaint fm Mira Beam 

regarding norreceipt Of the cois.s1on 2 

Ans 	No I. did not receive any complaint. 

q.6 	As you did not receive any complaint under what 

circumstances you recorded your statement 2. 

Ms 	I recorded my statement on the instruction of 

Inspector Posts, Guwahati (.E)  S4b.Dn, -  

• Cross examination is Over. 

No re-'examinatiOn by P.O. 

Sd/—Ille gibl.e, 

09.408 

I 
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Deition of SW-3 Sri l3apuram Das, 
Dtd. 22.02.08 

xamina ti onyP.0. 

Q.J. 	What Is your name 2 
Ans 	Sri Bapu rem Das 

Q.2 	Did you work as 5pm from 25.3.2000 to 05.3.04 

at Baihata S.O. 2 

Yes. 

Q.3 	Is any MPKBY Agent named Mira Beirn was attached 

to your office 2 

Ans 	Yes 

Q.4 
	Did she personally deposit money in your office 

as agent 2 

Aris 	She sometimes attended office for the purpose. 

Q.5 
	As per your written statement dtd. 19.3.07 you 

have recorded that Mira Begum never attended 

Baihata S.O. fAr any deposit or recdipt of cornmi-

ssicn. The Bpm of Kalajal B.O. Md Jonab AU always 

presented the deposits at Baihata 3.0. on behalf 

of Mira Begam and collected the Commission presen-

ting the presigned voucher. Please clarify 2 

Ans 	I am now confused as I have retired from service 

three years ago. 

Q.6 

Qy/Ans 

To whom you paid the commission and by whom the 

paid voucher (i.e. AcG-17) was signed '2 

Sometimes Mira Begam took the commission and some-

times I paid commissIon to Jonab Ali on the presigned 

vouchers from Mire Begam. 

ccntd ... 2 
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Q.7 	Was the vouchers signed in your presence ? 

Ans 	I paid commission on the 1pre—Signed vouchors, 

Q.8 	Had you checked the signatures in the vouchers 

and decsit schedule o f the Agent with the 

specimen signature on record ? 

I had not cheqked due to hurriness. 

Q,9 	Where you sure that signature on voucher tally with 

specimen signature of the Agent 7 

Ans 	Most of the presigned vouchers were' brought by 

Joriab Ali and I made payment on these on good faith. 

Examination Is over. 

Cross Examination by D.A. 

Q.l 	you Sri B.R.DaS being the Spm Baihata S.O. during 

the period from 25.3.2000 to 05,3.2004 what role of 

rules applicable to the case of RD agents in respect 

ofreceipt ofL.o.ts. commission lists, verification 

of signature in A—17 etc. particularly submitted 

by Miss Mira Begam RD Agent ? 

Ma 	I did not consult the Rules thoroughly. 

Q.2 	Regarding non—receipt cf ±commissicn the RD did 1v.ss 

Mira Begam lodged the complaint to you during your 

working period ? 

Ans 	No any complaint was lodged. 

Q.3 	Isthere any ruling tth make paymenf of this Department 

to other persons '1 

Ans 	No 

contd ... 3 
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As your answer is 	'No' noted above now the payment 

to other persons is effected 2 

Ms I paid on good faith. 

Q95 .TheDepartmental works are governed by the rules 

but not in good faith.a what is your commert• 2 

An.s : &zle was not followed in this regards. 

• 	Q.6- In your statement one word i.e., pre-signed voucher 

i s- 1  found and on presigned voucher you made the 

payment to the person. In this connectjon did you 

obtain the signature of the person to whom you 
• 

paid the cornmission 2 

Ans I did not procured any such signature 0  

• 7 Mira:Begam is not a girl of family of Md. Jonab All 

but you stated in your statement that Mira Begam 

is a girl • of family of Jonab Al, How can you prove 2 

	

• Ans 	I can not prove only I assumed the relationship. 

The signatures in A17 by Mire Begum is correct 

ornot? 

	

Ans 	Correct. 

Cross exam, is over 

No re-examination by P.O. 

Sd/-Illegible, 
• 	

/-Jcnab All, 	22.2.08 

• 22.2.08 	• 
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Deposition of SW-4 Sri Prafulla Ch. Nath, 

Dt. 22.02.08 

Examination by P.O. 

Q. .1 	What is your idntity ? 

Ana 	I am Sri praFilla ch. Nath working as Spm Bathata 

S.C. since 07.02.2006. 

Q.2 	Is any MPKBY Agent nemad Mira Begum attached 

to your office 7 

I 
Ans 	Yes. 

Q.3 	Has she personally deposited cash in your 'office 

against RD Lots 2 

No. 

Q.4 	Who deposited the cash collection in her name 7 

Ana 	Md Jobab Alt 

Q.5 	To whom the cornission was being 'paid 7 

Ans 	To Md. Jonab Mi 

Q.6 	Who signed the voucher (ACG'.17) of commission bill 2 

Ans 	Md. Jonab AU presented the presigned voucher 

lcng i[th the RD Lots. 

Q.7 ' Did you checked the specimen signature on voucher 

and RD Schedule of RU Agent with that on record 7 

Since The counter clerk accepts the RD Lotd with 

vouchers and cash I do not cheqk the signature of 

Agent as it is the duty of counter clerk to check 

these. 

Examination is over. 

contd ... 2 

Ans 

/ 
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Cross examination by D.A. 

Q.1 	You being the Spm of Baiha.ta S.O.during the 

period from 07.02.06 what kthds of roles on 

hues applicable to the case, of RD Agents in 

respect of receipt of lots, commission lists, - 

verification of signatures 	Ac -17 etc, 

particularly by Mira Begam RD Agent was .2 

Ans 	Since the counter clerk satisfied on the above 

works I was also satisfied.. 

Q.2 	As you are the overall incharge and disbursing 

officer of the SO. you are to 'do the same in 

addition to the counter clerk comment. 

Ans 	Same as question No.1 above. 

%3 J hether the statement fuinished by you on. 6.12.06 

is your own or dictated by others 2 

Ans 	Dictated by ethers 

Q 04 	Is there any written complaint by Mira Begam 

regarding'non-receipt of due RD Commission ? 

Aria 	No. 

Gross Examination is over 

,Reexamination by P.O. 

Q.L 	Wh ether the contents of the statement dated 

06.12.06 made by you are correct and known to 

you? 

Ans 	Yes the contents are known to we thou'u it was 

dictated by others. 	. 

contd ... 3 

J 
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Deposition of SW-7 Sri Kailash pati Rava, dtd. 08.4.08 

Examination by 'P.O. 

Q.J. 	Vhat is your name 7 

Ans 	My name is Sri Kailash Pati Rabha 

airing which period you worked at Bathata 5.0.? 

Ans I worked at Baihata 5.0. as Spm w.e.f. 10.02.2004 

to 05.9.2005 and as P/A w. e. f. September, 2002 to 

09.02.2004. 

flid you accept RD lots with cash from Mrs. Ylira 

Begam MPKBY Agent during aforesaid pe±iod ? 

Ms 	Sometimes she attended office for depositing RD lots 

and sometimes she sent her messanger Md.Jenab All. 

• To.whom you paid agents commission ? 

Ms 	Amount of RD lots were deposited after deducting 

the commission and as such it was paid to Jonab Ali/ 

Mira Begam who presented the lots. 

Q.5 	Did you verify the signature. of agent as appeared 

in A17 with those of specimen signature on records ? 

Ms 	At first I used to verify but thereafter Itoc. 

it as correct and as Such I did not verify 

Examination is' over. 

q.1 

An $ 

- , V'4 

Cross—examination by P.O. 

The statement recorded by is your own or dictated 

by other ? 

Some are my own and some are dictated by Sri 

aibhashis Bhattacharjee, Inspector of posts,Gwahati 

(a) Si b—fl. 

contd ... 2 

-- 
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Q.2 	Whther any complaint was submitted by Mira Begam 

regarding non—payment of commission to her 2 

Ms 	No complaint was received by me. 

Cross examination is over 

Re—examination by P.O. 

Q.J. 	Did you understand the contents dictated by 

Inspector Posts 2 

Ms 	Except the following 1 irie I understocd the contents 

of my statement. 

" Md. Jonab All deposited HID lot at Baihata S.O. 

and also receipt Agent commission by presenting 

presigned vouchers in the reard. 

Re—examination by P.O. is over 

Examination by 1.0. 

Q.l 
	

Can you identify Mira Begam now 2 

Ans 	Yes 

Q.2 
	

1hy did you sign the written statement recorded 

On 22.3.07 since you have not fully understood 

the same 2 

Ans 	No reply 

Examination is over 

Sd/—Illegible 

S/— Jonab Ali,C.0. 
'A 

8.4,08 

b 
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Inquiry r)ort on Rule-10 qutry case of D.O.P. GDS 

( C & E) Rules. 2001 against Md. Jo3b Mt GDS 8pm. 

KOlOZOl Chowk BO ( now under put off duty ). 

 aTtowmT 
Centrm AdiThflISt1t$YO ThbUflaI _31- 

The undersigned was appointed as inquiring AuthOrity 

by the 5EP as, GUV3h3tt DtviStOfl Guwahoti vide meme No, F4-2/ 

06/07 dtd.19.7.2007 to enQutre..thtO the d .iarge3.f.od 

against Nd. Jon&) At 1. ()$ 8pm Kol azal. thoiñ 80 (undex put 

	

off duty) vido DO's wtto of even No. 	
dtd. 

05-06- 2007. 

	

ri N.K.DOka than SDIPO3 Bijay 	Ub_DtVt3t0TI 

% d nOW '0 0 GUW3h t i West Sub Em. was zpo  tnt ed as P .0. 

The article3 of ch3rges framed agtflst Nd. Jon3b Mt 

read as follOws 1- 

Md. JOflab,Mi. 	t1e fncttonilga5 GDSW! KolazOl 

chowk ED in acco tint with Baihata .0. during ,  the period 

from 18_101989 to 20-0 2- 2007. obtained a MPKBY agencY 

in the name of one anti Mira Beg3fl and acted himself in 

the name of the said agent. while dep9sttOZG ap proachOd 

him for opening RD accounts, at is no he obtained the 

B-3 and money from the dO3itOr3 end gets the accounts 

opened at Baihata g.0* through the said fake agency 

operated by him. 3ubsegueflt depOSitS made by the 

depOgttOrs in those 3CCX)UfltO directlY to him were also 

ho$' a depo ait3 coil bct ed by the 3id IIPK B agent and 

rve dpO3itOd the amounts so collected at Bathata s.o. in 

(the name o f the said MPKEY agencY and 'thereby he earned 

(p / 

 
and received payment undue and illegal coutsstOfl 

ano unt in g to . 37.616/- (Rupees Thi zty geven thousand 

IL" 	six hundred 3txteen) only, as detailed in jnnexure-A. 

ntd --- Z/P. 
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tnUe name of said MPKBY agency. He 3190 by his above 

acts, diverted and caused reduction in worklOad and 

incCte of the B.O. Thus the. said Md. JonOb ilto by 

his above acts exhibited lack of tntegi:tty. 
and devotiOn 

to duty 	a thereby violated Iule-2:1 of. Dep altlflent of..., 

PO3t, Gramtfl DZC Sev5k ( conduct and E*ployment ) iwles. 

2001. 

The InczuirY4 

The date. for preliminarY enqutZy in the case 

wag fixed on 178-07 in whtd. he dIte4 the charge... 

brout. against him and desired to enggO his Defence 

j3iata%t to continue the case further. 

in the next date of hearing which was scheduled 

on 01.11.07 the charged official alongwith his Defence 

JGStt• Sri Tarifli K3ta Deka Retired H.R000 (Wcts). 

Guw1att 145 attended the hearing and examined the 

docunents listed in I½nflexure-IIZ and nnexure-8 of the 

charge sheet. As the listed docL1flOt5 were large in Nos., 

The same process continued on 23-11-07. on both the dates 

the C.0./D.A. & P.O. authenticated the dociIl*CfltG after 

examination. 

After that examination of state witnesses were 

hold • On 11014 8  sw-i sri uthashts Ehattachariee and 

sw-2 Sri Saidul IslW' were examined by P0 and cxos3 

examined by D.A. 	 - 

ntd--3/P. 
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On 2202-08 state witne33es sw-3 Sri Bapuzam  

Dao wag examined by P .0.. cro ao.. ex in ed by D. A. SW- 4 

s& Pxafulla Ch. Nath was exwiined by P.O., Cr050-

exautned by D.A. Reexafliflatt0fl by P.O. and ro-cros3 

exautnation by D.A. were held. 

On the next date. ofhearthg t.e, 08.4.08 1-5 

sri Mattur flahrna wa examined by P.9.. cro33exautfled by 

D.A. On the aane. date 5W-7 Sri. Kajla3hPati Rava was 

examined by P0, crows-examined, by D.A. and re-axanthed 

by P.O. He was also examined by 1.0.. 

On 09-4-08 sQ-6 sri siddhi ian Kalita waa examined 

by P.O.. croog-exZlflifledbY D.A. Swas  Sri D.K.PatOWary WAS 

examined by P.O. crog-ex3nifled by D.A. • He was 0.l3O, 

examined by 1.0. On the 3aue date w-9. 4r3. Mira Bogal 

was exzinthod by P.O. cr000..oxamiflod by D.A. aid 

examined by P.O. she was 3130 examined by 1.0o since 

both the P.O. and D.A. did not consider a any other 

( addit ional) witfle3303 to be examined, the hearing was 

concluded on the said date. 

The P.O. 3ubuttted his written brief dtd. 01-7-08 

which was received by me on 02-7-08. The C.O. sutmitted 

hi 3 written brief on 15708 whtth was received by the 

undersigned on the same date. 

Ntalysiri of evidencead, witnesses s- 

1. 	The undersigned ha3 gone thuugh the written briefs 

ubnitted by both the sides. the contents of the article 

of charge framed agaiflat the C.O bctxaoflts adduced during 

the enquiry and heard the depo$ittOflsOf the witnesses 
V 	

V 	o,ntd--4/p. 
'-V .. 	•,, 
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exanined during the enquiry. 

2. 	
Accr)Idtng to the article of charge Md. Jofl3b Mi 

aiie orking 	GDSWIU Ko101 CbOWk DO from i810-1989  

to 	02- 2007 obtaifled an MPKBY agencY in the naneof 

one 	
Mira Begat' and acted htm3e)-f in the nauç. of. the 

p said agent, hi10 dO3ttOZ3 	orachOd him .  for opening 

r accOuflta at hi a DO he got tl)e 3CUflt3 0ptOd ,tIrouQh 

the atd agenCY at Baih.ata. s.0. 3UboOqUeItt depOattp ifl 

the 3CUflt3 were alaO made through the 3atd agtcy and 

thereby earned and received payment of. cOmZnt3øt0' 3nunting 

to Ps. 37616/", By hi3 above illegal act diverted and 

cauaed reducttOfl in wOtklOad and incomeOft1!1' 

bia, above act3 he exhibited lack of triteg4tY and devOttOfi 

to duty aid thua- violated the provi3iO3.. of .  RtalO-21 of 

the D.O.P. ns (cx,nduCt & Duployment) Iuloa. 2001- 

itted b! g.o 

(1.) 	rt iddhi 1an 1(aiita (W-6), 3tated in crosa exan. 

(No.6) by DA that he recorded his 3tatE1t on the in3tuCtiOfl 

of Tpo s  Gwth3ti (E) ub-1)i. that means that the said IPOs 

was asked by the &Vartment to obt3ifl 3tateflt from him for 

nuctiflg quiry 33 auth the potflt raised by the C.O. is 

not proper. 

(ii) 	
sri prafulla ch. Nath (-4) in his cross exanthattofl 

hy nA. dtd. 22_0208 (Q.NO.3) 3tated that his 3tatJE1en dtd. 

061206 was dictated by others but he did not mention any 

person. So the allegation of the C.O. is not correct. 

-I 
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sri D.K. Patowary (W-8) in his depositiOn/ 

exiuinatiofl on 09-4-08 aitted to have obtained the 

written statement of Sri Bopur3fl DaS dd.137 	J 
but there was no mention of place or regarding guidIce 

by Sri P atovary in ollecttng 3tatcmeflt. So the allegation 

is also not pmper. 

(iv) - During exatnation szi Kai1asbpatt..YV3 ( $i7 . ). 

on 08-4.-08 3tated that some portion of his statampnt .  was .  

his owl a d aoMe are dt ct at ed by Sri Subhaghia Bh attach arj no 

- - IPOs GuwOhati (a). 

In innexure-IV of charge sheet there are 9 (nine) 

withesoes and all of them were oxiniflOd. NO additional 

witness was a,n3idered necessary for examiflat ion by aybody 

durthg enquiry. 

Md. Saidul Ilfl (sw-u 2) during his cross-exainiflaiO!i 

on 11_01_08'-stated that he acmpied the SDIPOA on 18.-1106 

as per the latter'3 instruction but there was no mentêofl of 

any threatening given to Md. Jonab A1.i (c.O.) by the  SDIPOs (E). 

poring the hearing on 11-01-08 this fact was also not 

arisen as such opposing the fact by mybody does not arte. 

(vii) During examination of Mrs. Mira Beg3a (sW-9) on 

09-4-06 she St ated that she was aware of an agency runby 

Md. jonab Alt in her n1e and for this purpose he took her 

Baihata s.o0 once for introduction to staff. 

so 

V  

I do not find in the co l  s brief my strong 

ground to disprove the charge brought against him in the 

charge sheet dtd. 05-067 2007. 

cbntd—.6/p. 

- - •- V V_- 	 T. 	- 
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prom the above dt3CU33tOfl3 and ob3erVUttOflO 

d on the 3trength of the ovidenCeg adduced during 

enquiry ad considering the dO3ttiOfl3 maO by the 

witnes3e8*. rea3ontng and argL1Reflt3 put forward by 

both the Øtde3. I hold that the charge3 fr3lOd ag9in3t 

Md. Jonab Alt GDS13pm KO13Z01 chowk B.O. ( now under. 

put off duty ) vide SO3 Guw1att mo No. p4-2/06-0 7  

dtd. 0506-2OO7 otd3 proved. 

sd/- 

C K.M. Nath) 

1.0. &A.P03 ( HQ) 

GUWO3ti 1. 
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Reply Brief of the case under Rule-lO Inquiry against the ____________ 
letter no.A1/Enquiry/Kolazol BO dtd. 1-7-08 in clw the chargé against M( 
Guwahati Memo no.F4-2106-07dtd.5-6-07 received On 8-7-08 by the CO. 

A t, )' ; 

P0 vide his 
ab AlIas-per SS 

------- - - ----------------------------------------------------- ------------ - - ----------------------- 

The Brief Reply on the findings of the Hearings dtd.1-1 1-07,25-11-07,1 1-1-08,22-2-08,8-
4-08 & 94-08 at the O/o the SSPOs Guwahati Division,Guwahati-1 are furnished below for 
favour of kind disposal 

1) The points arised in the conclusion of the P0's brief mentioning the para 5,6 and 7 & 
para 3&4 of the enquiry report on striking off the actual fucts of the hearings on different. 
dates stands not conclusive to establish the case on the basis of the following points - 

a)As Sri Sidhi Ram Kalita,SPM (SW-6) on the hearing date 94-08 stated that his 
statement dtd. 124-07 was given as per direction/dictation of the SDI(P) Guwahti (East) 

—(cross exam no6 by DA). 
h)As Sri Prafulla Nath (SW4,  ) on the date of hearing dtd.22-2-08 confaced that the 

statement given by him to the SDI(P) on 6-12-06 was dictated by the SDI(P) himself 
(cross Q.no3 by DA). 

As stated by Sri D.K.Patowary (SW-8), the W/S of Sri Bapuram Das was obtained by 
him at Dvi office on 13-3-07 and it was guided by him(sri Patowary). 
Sri Kailashpati Rabha (Swno7) stated in his statement on the hearing date 84-08 that the 
statement given by him on22-3-07 was not completely of his own but dictated by the 
SDI(P) concerned. 
17 no witness by whom it was proposed to prove the charge as per annexure-HI of the 
charge-sheet at serial 9 to 25 were not called for oral& cross examination on the dates of 
hearing. There by the the fact that all of the evidents above may give their statements 
against the charge as stated by the evidents as mentioned in a.b,c & d above was hidden. 

As such,it is opposed that the con i_n by the P0 is one sided that 
 ignoring the out come of the hearing. Thus tIiieubniitted by the P4gainsttne stands 

.zrba scicss 
2' 'l'he Charge against mc is CONCOT to harrash me by the SDI(P) concerned AS 

The SDI(P) Guwahati(E) failed to detect the case during his enquiry at Baihata SO 
for the period from 12-9-02 to 27-10-06. On the other hand MPKBY agent Smt. 
Mira Begum under MPKBY no.3688/AKM-1 10 1/02 dtd. 12-9-02 did not submit 
any complaint as regards receipt of her commission against me which was 
confaced by Smt.Begum on 94-08 ( Q-3 cross exam by DA). 
The SDI(P) concerned obtained my statement on 18-11-06 at about 7PM attending 
my home at A1ekari accompanied with Md. Saidul Islam the then BPM Puthimari 
against my mind and completely dictated by him on threatening of handling over 
the police if! refuse to state what lie dictet. It was stated by MD. Saidul Islam on 
the hearing date 11-1-08 ( cross exam). Mv willing ness to state this fact was 
opposed by the JO on the hearing date. 

iTP.*k \-.-- 	
. 
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tte.ments on 8-11-06 & 
The SDI(P) concerned oblaiflea my UULWJ' 

- - L-+t -c 11hh my sianature was obtained on 7-1 
1811-06 and 

2- through 
there alier ouuvu 
messanger (overshier Mr. Barman). 
The charged amount caIculatedbY the SDI(P) Caine to R s .81,I53/,Rs.89,759"T" 

Rs.37,616/ were ConjactUre and not factual. 
3) a) Sri Saidul Islaxn,Sri Bapu Ram Das, Sri Matur Rahman and Sri KailashPati Rabha 

deposed on the hearing datesll-1-08,222°S and 8-4-08 that they knew Smt Mira 
Begum as agent 0fMPKBY under Baihata SO and saw her attending office with her 

lots. b) Smt Mira Begum MPKBY agent made her transaction of money with out any 
complaint as deposed by the following on the hearing dates mentioned against each -\ 

Sri Sidhi Ram Kalita on 9-4-08 againstQ 1106. 

Sri Prafulla Ch Nath on 22-2-08 against Q no 4. 
Sri Bapuram Das on 22-2-08 against Q no 2. 
Sri Matiur Rahman on 8-4-08 against Q no 2. 
Sri KailashPati Rabha on 8-4-08. 

c)) Sint.Mira Begum (SW-9) on 9-4-08 deposed that she did not submit any complaint 
regarding non receipt of her commission as MPKBY agent under Baihat SO. A the 
answer to the question about her statement, it was deposed by herself that the 
complaint was collected by the SDI(P) concerned from her present residence at. 
Salbari, Noonmati,GUWal'1at 2O in his own interest. It is most objeôtable under what 
circumstance the, photocopy of the statement of Smt. Mira Begum was produced at the 
time of hearing and not the original one.Thus it is clear that a fake case is prepared 
against mby the SDI(P) concerned by collecting some irrevelent documents 
/statements from others. 

As such it is clear that the charge framed against me is malafide allegation and the 
Brief submitted by the P0 is not genuine.. 

4) From the above discussion it is proved that Smut. Mira Beguni functioned as MPKBY 
agent under Baihata SO during tile period from 12-9-02 to 27-10-06 and made her 
transaction with out any objection and accordinglY received the commission in which I 
am nnt 'related with any case there on. cLic)-07dtd.5- 

*flS £h. So all the charges made against me by SS? Uuwaflau iiivi" ii. - -. 

6-07 are nothing but mental thoughts and not based on real, facts.. Therefore,I may be free 

from the charges framed against me as the charges are not Proved. Your's faithfully 

Dated at Kolazaf th 15-7-08. 	
3cvcj f&. 

(Md. Jonab Mi) 
BPM Kolazal BO on Put off duty. 

To 
Sri K.M.Nath. 10 
ASPOs(HQ) 
Oi'o the SSPOs. Guwahati-78100 1  

Centra' AcjmjflIstjaJv 
nu 
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$ycservatlons an1 fmciing. 

I have gone through the contents of the charge framed against Md. Jonab Al',1.
records of inquiry, briefs submitted by both prosecutiOfl and defence side during inquiry 
and findings recorded by the IA, evidences adduced during inquiry and depositions of the 
witi esses examined as well as defence representatiOn submitted by the charged GDS 

• 

	

	IBPM on I(YS 
report and other relevant records and documents thoroughlY & very 

'carefully and my observationS are as under: . 

• 	The charge framed against Md. Jonab Ali.is that he obtained MPKBY agency 
having authority No. 3688/AKM-1 101/02 dated 12/09/2002 in the name of one Smt. Mira 

Begam furnishing 'fake address as ç10 Saifuddin Saikia,' Viii- Barbata, P0- Kolazal 
(Baihata), Dist- Kamrup dnd acted himself in the name of the said agent. While 
depositors approached him for opening RD accounts at.his BO, he obtained the SB-3 and 
money from the depositors and gets the accounts opened at Baihata SO through the said 

him. Subsequent deposits made by the depositors in those. fake agency operated by  also shown as deposits collected by the said MPKBY agent accounts directly to him were  Baiha and he deposited the  amounts so collected at 	ta SO in the name of the said MPKBY 
agency impersonating the name of Smt. Mira Begom, a distant relative having no 
consanguineous relationship and thereby  he earned and' received payment of undue and 
illegal commission amounting to Rs. 37,616. These acts of.Jonab Au are well established 

from the  statements of depositors as they clearly 'stated that they have not seen, any lady 
agent worked in that area,  they have deposited their money to Jonab Ali knowing  him a 

postmaster not an agent and they knew that their accounts are opened at Kolazol SO not 
at Baihata SO. The charge is also established in support o tne f the evidences and wisses 
examined 'during oral inquiry as concluded with the observations and findings recorded 

by the IA. ,,•  

Md.' Jonab Ak, the suspected GDS 8PM. (under put-off duty) by . means of such a 

fictitious MPKBY Agency in another's has propagated in the area diverting the attention of 
most of the innoceAt customers toward his fictitiouS 'agency causing tremendous fall in. day to 
day work-load and income of Kolazol Chowk BO in A/c with Baihata SO from where he in 

which a 
some way or the other drew thousands of rupees in the shape of illegal commission. 

 

GDS 6PM generally cannot do in conformity with Departmental RUleS and procedures. The 
charged GDS 8PM, during regular inquiry held into the case could neither confute with 
veritable proof, the allegation of accepting illegal commiss,iOn through his fictitious agency nor 

adduce congruous reason or any substantial evidence/documents 
50 as to prove himself 

innocent. His plea—"Smt. Mire begom does not lodge any complaint against him"—for 

'which Departmental inquiry cannot run against him and he may be exonerated from the 
charge—is' not at all convincing for his immunity, rather, a connoting statement of his 

imp'acable impishness tantamoUfltiflg his so-called veracity into voracity. 

ntrai AdvninW'Tw 
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There have bcen•25 documents produced in the regular hearing and these, 

are xaminedby,the Inquiring Authority in presence ofthe charged GDS BPM along 

with his, Defense Assistant. All these documents are found to be genuine and 

authentidte4'bY 'both 'the charged GDS BPM and his Defense Assistant during 

'prehmiflarY...earing. No 'prOtest from the defense side was also raised to 
defy the 

genuineness of the listed documents mentioned in Annexure-lLl of the charge sheet. 
upporting schedules have been prepared by Md. 

Moreover, tlère are 243 vouchers and s  
Jonab Ali for St. Mira Begom at the time of taking payment of the commissiOn 

m 
 

amounting to'R.s. 37,616.00 from Md. Matiur Rjiman,Couflter PA, as well as from 

different SPMs vis. S/Sri: Bapuram Das, (SW-3),' Prafulla Cli. Nath (SW-4) and Kailash 

Md; Matiur R.ahnian, 'PA, Baihata SO, clearly states that be has not seen 

Smt. Mira ,,, Begum, fictitious MPKBY Agent, to approach Baihata SO either for 

deposing the collection of RD Accounts or for taking payment of commission thereof 

for the period from 11-04-02 (i.e. the  date of issue of Agent appointment letter) to 20-02-

07 except on the one occasion only .  during 2006 for introduction with the staff of Baihata 

SO— denotes that it is Md. Jonab Au, the charged GDS BPM, who functions un-earth for 

his personal gain impersonating the name of Smt. Mirà Begom, a distant relative to him. 

Smt. Mira Begom, (SW-9) herself says in her deposition on 09-04-08 that she has neither 

deposited any RD collection nor .clainied any commission in person, at Baihata SO as she 

resides at SalbarL Noonmati, Guwahati. far away from Baihata SO. .But the whole 

episode is played at the instance of his 'Moha" i.e. Md. Jonab Ali, Charged GDS BPM of 

Kolazol Chowk ,BO—also a clear indication of impersonative acts of the Charged' GDS 
BPM of Kolazol Cbowk BO. It is further stated by SW-9 in' her,depositiofl that, Md. 
Jonah Alt, Charged GDS BPM and an impersonator, obtained the authorty of MPKBY 

Agency vide ,lo. 36688/AKM-1 101/02 dated 12-09-02 in the name of Smt. Mira Begom 

obtaining her signature fullaciOusly and operation of the said agency keeping her in 
n and un-willing operation of fictitious 

dark—is indicative of forceful signature collectio  

agency, just for the purpose of mis appropria1iflg RD collection commissiOn @Rs. 4%. 

• Although the charged GDS BPM has alleged in his defence representation that there is no 

complaint lodged against him by Smt. Mira Begom—bUt it cannot be taken into 

consideration in view of the fact that Smt. Mira Begom did know about running of 

fictitious agency in her name till the date of cropping up the case by the Inspector 
(Complaints), O/o SSPOs, Guwahati. 

Sri Subhasish Bhattacharjee, SDI(P)/East Sub-Dn. has been asked by the 

Disciplinary 'Authority to inquire into the case specifically, who in turn, records the 

:  

'depositiOns of S/Sri Siddhi Ram Kalita; SW-6, Prafulla Chaidra Nath, SW-4 and Kailash 

Pathi Rava, SW-7. All Of them have functioned there at Baihata SO as SPM for some 

specific period and they are guilty for allowmg Md.' Jonb Ali to' accept agency 

commission by means of pre-signed vouchers in the name of Smt. Mira Begom. which 

• 	was possible for influence and connivance of the above said SPMs. So their manoeuvre, 

shown in the regular hearing as witnesses go against the defence of Sri Jonah Mi. 

As' regars 'the deposition of Sri Bapuram Das (SW-3) recOrded by Sri D. K. 

Patowary, offtg. IPO, in DiviSional Office is a regular 
d 	process since Divisional office is a 

1 5 JUL2009 
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public office. It does not help to defend the case by Md. Jonab Au, rather, it proves the 

con fliSSlofl of fraud by the SGDS BPM. The plea raised by the charged GDS BPM on 

this particular point is "meddlesome" only and by no means convincing. 

Said Sri Bapuram Das worked as SPM/Baihata SO from 25-03-00 to 05-03-04 
who in his written statement dated 19-03-07 clearly mentioned—'MiTa Begom never 
attended Baihata SO either for the purpose of depositing RD collections or for taking 
commission thereof. Again., in course of examination of witness. during regular hearing 
held on 22-02-08, he replied to Que. No.7 and question No.6 of cross examination that he 
paid commission on pré-signed voucher and no signature of the payee (Md. Jonab Au) 
was obtained—ClearlY and rationally conduces implication of Md. Jonah Ali in 
embezzlement of public money in the shape of RD commiSSion through a fictitious 
agency being run impersonallY. 

Sri Siddhi Ram Kalita (SW-6) who worked as SPM from 09-11-05 to 06-12-05 
deposed before the 10. while examined/crOSSeXamined on 09-04-08 that he did not see 
Mira Begom as MPKBY agent attached to his office, rather, Md. Jonab All, GDS.BPM, 
Kolazol Chowk BO deposited RD Lots at Baihata SO in person and took commission for 
and on behalf of Mira Begom—imPlieS Jonab All's evil motives for earning illegally to 
accumulate public money for personal gain. 

Above all, I have gone through the defence representation of Md. Jonab Au, the 
Charged GDS BPM.. submitted on 1.0's report for consideration very thoroughly 'and 
carefully and observe: 

That the defence representation should have been submitted in the light of 
defending himself against the charges.. instead, it is found full of denogation and 
meddlesome quoting, making it more cumbersome with illogical surmise. 

Md. Jonab All claims that he is not guilty of the charges framed 'against him and 
he has submitted his representation against the findings recorded by the IA to disprove 
the chanie framed a2ainst him. The ooints of defence raised by Md Jonab All is discussed 
below: 

1) (i) He claims that the charge framed against him was not based on the written 
complaint of Mira Beguni or on any complaint from any other corner. This not a 
point of his defence any way. He is charged of some specific misconduct 
committed by him. He is to prove that he has not committed the imputed 
misconduct. How the case came to light is not a point of his defence Moreover he 
is not charged of any misbehavior against any Mira Begum. As such question of 
any complaint from so-called Mira Begum or any other side does not arise. 

(ii) He opened so many SB/RD/PLI accounts/policies in his BO is not a defence for 
him. Because he is not charged of not opening any SB/RD accounts or RPLI policy in 
his BO. He is required to prove that he has not collected money from the depositors 
of RD accounts stand opened through the MPKBY agency in the name of Mira 
Begum and he has not drawn any commission in this regard from Baihata SO. 



1JJJL1 	I 
It'; 

/ 
I / Md. Jonab All in his defence representation stated that "there was an 'RD 

/ 	
acôount bearing account no. 209286 opened on 28.04.06 in the name of minor 

daughter of a seni 	
monthly under the or officer of the department depostng Rs.500/-  

/ 	
th out any objection"—iS not a matter relating to 

agency of Smt. Mira Begum wi  
charge-sheet and not relevant in this regard. 

The   charge  sheet is. issued only once against Jonab Ali that is dated 05.06.2007 
and the amount specified in the charge sheet is fixed amount. And it is naturally not 
necessary that all the instances of his misconduct should be incorporated exhaustingly 
in the charge sheet. The amount communicated to him as the fraudulently drawn 
amount as established at various progressive stage of departmental inquiry is not 
required to be the same amount as mentioned in the charge sheet. More charge sheets 
may be isued against him with the instances of fraudulent drawls of Govt money not 
incorporated in this charge sheet. His defence is required to be aimed to the charges 
incorporated in this particular charge sheet. Why charge sheet is not issued 
incorporating entire instances of his misconduct is no way a point of defence for him. 
Therefore. his claim,that the charge framed against him is not distinct and perfect is 
not sustained. 

After drawing Govt money in fraudulent way he can not claim that there is no 
example of lack of integrity and devotion to duty in his service life unless he fully 
disproves the charge framed against him. 

2) 	(i) Again, a useless point is raised by the charged GDS in para 2(1) of his 
representation that the SD! had no reason to obtain statement from Shri Siddhi Ram 
Kalita (SW-6) as there was' no complain from any MPKBY agent or other corner. Instead 
of making any to the point defence against the charge framed against him the charged 
GDS is analyzing the source of detection of the case and authority of the investigation 
which are beyond his limit and out of purview of defence against the charge. I have gone 
through the deposition of Shri Siddhi Ram Kalita (SW-6) dated 09.04.08, recorded during 
oral inquiry. The deposition sheet was clearly authenticated by the charged GDS. No 
where in the deposition sheet there is any mention that the statement of Shri Siddhi Ram 
Kalita dated 12.04.07 was dictated by SD!. 

(ii) The allegation that the statement dated 06.12.06 of Shri Prafulla Ch. Nath (SW-4) 
was dictated by SDI (P) is base less as it was not established during oral inquiry. Shri 
Prafulla Ch. Nath, during examination n oral inquiry, clearly stated that though he 
recorded statement as per dictation of others, the content of the statement is correct and 
known to him. Jonab Mi should challenge the contents of the statement which clearly 
establishes the allegation brought against him. This,.,does not nullify the 
adniissibilitV/áUtheflticf of any statement while it is duly sinned by the nerson recording 

it. . 

(iii') This point has already been discussed above. In this point the charged official 
has exhibited himself as a meddler, and nothing substantial7.  
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Regarding the dictating of the statement of Shri Kailash Pati Rabha recorded on 
1k2.03.07 by SD! as alleged by Jonah All, my observation recorded in sub pam 7 above in 
respect of the statement of sri praflulla ch. Nath is sufficient to nullify his allegation. The 
contents of the statement and deposition of Sri Kiiilash Pati Rahha have no way disprove 
the charge drawn against Md. Jonah All. 

The records of inquiry show that all the 9 listed witnesses were examined during 
oral inquiry and depositions were recorded. All 25 evidences listed in annexure HJ )were 
produced and brought into records of inquiry. All evidences and all witnesses have 
proved the charge framed against Jonah All as already justified in above paras. The 
claim made by Jonah All in pam 2(v) of his representation is therefore base less. 

(vi)SDI may go on investing a case day and night. No rule put any limitation on him 
in this regards. If the SD! approched forstatement of the charged GDS on any odd time. 
It was opened to him to refuse recording any statement on that time. Moreover 
threatening the charged GDS by SD! is just a base less allegation as it was not established 
or proved during oral inquiry with supporting evidence. 

(vii) Again the charged GDS has raised a useless point in para 2(vii) of his 
representation relating to the complain from Mira Begum regarding non receipt of her 
commission and collecting of photocopy of statement from the residence of Mira Begum. 
As there was no Mira begum in existence who actually functioned as MPKBY agent, 
question of any complaint from any Mira begum does not arise as already discussed in 
sub pam 1 above. The disciplinary authority has listed the attested photocopy of the 
written statement of Mira begum the person in whose name Jonab Ali was operating the 
forged agency. The SD! obtained written statement of Mira Begum and disciplinary 
authority listed attested photo copy of the said statement in the charge sheet. What the 
charged GDS mean by saying that the SD! has collected attested photo copy of the 
statement of Mira Begum is not understandable. This document was produced and listed 
as PD-20 in oral inquiry. There was no challenge from the defence side regarding 
authenticity or admissibility of the document. The defence sidç did not demand 
production of original of the statement during oral inquiry. Now afler close of the oral 
inquiry question of reopening of the issue does not arise. 

• I do not see any #ct of partiality on the part IA in course of oral inquiry and no 
sustainable point of defence in the representation submitted by the Charged (3DS. Rather 
all the evidences adduced during inquiry substantially proves the charge framed against 
MD. Joinab Au. Whatever arguments put forwarded by Jonab All to disprove the charge 
framed against him are only forceful arguments and these are not enough and sustainable 
to disprove the charge frame against him. I am fully agree with the 1.0's report. 

From the above discussions of facts and reasoning, I find that Md. Jonab All, 
suspected GDS BPM. Kolazol Chowk BO has been involved in running a fake MPKBY_.. 

,Agency impersonatiug ope Smt. Mira Begom and mi priaçpblic moneyjt.. 
tiRfR37.6l .00 in shape of commission. I a1find that the charges bidiight against 
said suspected GDS BPM, Kolazol Chowk BO vide Divisional office Memo of even No. 
dated 06-05-07 is fully proved and thereby said Md. Jonab Ali by his above acts 

46 
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/ exhibited lack of integrity and devotion to duty. So, Md. Jonab Au, the charged 
suspected GDS BPM deserves severe punishment for violation of the provisions of Rule-
21 of DOP Gramin Dak Shevak (Conduct & Employment) Rules, 2001, and I hereby pass 
order as follows to meet the end of justice. 

ORDER. 

I, Sri D. N. Sharma, Sr. Supdt. of Post Offices, Guwahati Division, Guwahati-
78 100 1, in exercise of power conferred under Rule-lO of GDS (Conduct & Employment) 
Rules, 2001, hereby order for removal of Md. Jonab Au, GDS 8PM, Kolazol Chowk BO 
(now under put-off duty) from service with immediate effect. I further order that the 
period of his put-off duty from 20-07-07 '(A/N) to till date to be treated as non-duty for 
all purpose, and thus disposed of the case. 

(D. N. Sharma) 
34dT4i WWW 

Sr. Supctt. of Post Offices 

	

• 	 Guwahati OMSiOn. Guwahatil. 

Jonah Au, ODS BPM, Kolazol BO (now put-off duty), Via. Baihata . SO for 
. 	information. 	 . 
2). The PMI Guwahati University HO for necessary action. 

The Chief Postmaster General, Assam Circle, Guwahati. 
The SDI(P), Guwahati East Sub-Dn, Guwahati, for information and necessary 
action. He will deliver the Memo No. F4-2/07-08 dated 19-09-08 & send the 
acknowledgement to this office. 
Office copy. 	• 	• 	

. 
Sr. Supdt. of Post Offices 

'gji- 781 001 
Guwahati Division. GuwahaV-1. 
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2 



I,  

"7. 
:.J 

- 	GhI Bench 

3, T113 1- I c,1icctodnd dcpttod the coiloctad 

amount In tho nwie of the DWA 1WY àó 	:d n3.XflOd 

and zecotvOc Illegal licimmisal. ,fl o. I 31616.00 oily. 

I -  That by the ovo cto I hävc'dtVQrtCL 	
: JO 

rodco6 thc loxklGatl id tn-.como of 1:ho $rach oi!fic. 

That for the abve A116gatiow 2 lack Lntcgttty 
14 

3nd devotion to duty ad thozcby X vtlato6 Julc 21 of 

the G.D.&. (C & E) 1UlO3 20019 

(1) 	Th 4th regard to tha charge lo4 I bci to tato 

th3t the 1$DY atcy La gt3lted by tho 1ogton31 DizoCtor 

of smaU Si4 tnçr. 	of Inita at OUW3h3tt ad not by.  

the Poat3. !iut1itty. That oily the ta3tI thq ut1ztty can 

prove actuily vho obtained the eald 3goflC. The authrtty 

only chargeo MO tóz obtaining the 'agency but did not 1 . 1 

oven tzy taacottaifl 3ctu3lLy vhD obtaiflad the agency 

36 no ovtdflCfl vaa put f,rq3rd to povo. th ch.zgo. aa 

such the chrga' in not pEovcd. it L 3lao not p-3VOd. 

pox law that I acted myaolf in tha name ofmt. MtraBOWfl 

( thobK3Ycz.flt). 	 H 

(2) 	Thai wtth re03zd to tho chOxgoUb.2-tt 13 stated 

that I oper*ei the said fa)o aqøtq'. Th*tn tbis g.gpoct 

1 bog to to that only thc grtthq 33thóttty C ogtOna1 

Director, small SaWinq cvt. of India) 	Only 3Ct3tflOd' 

vhooi thà said agency W38 fake or not • &3 wtthOt 

exatnthg t)w granting authXtty of the agenCy the 

disctplSnaIy authrtty cnnt hold that the satc. agency 

was Sake and a3 sud% the ch3xgo Mo.2 La not prOvod. 

'-- 

1 5 JIlL 2009 
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Thitt 	th 1o4ard to tha,.CrarO HG.h it 

ogod that I c11ct42 	zp d ad dGL3ttOd the c11cctd .. 

ount in thQ nO Of the aatd XBY gcnây.n4 G3flCd. 

T . 

3nd toceivod tl1og1 CoStoibfl Of 	37,616.00 only. 

In thti z.oCt I beg to t3tO that it i tro tbit I 

introduced sat. Mtza BagUm the )D1 agent in the offLce 

of the athata e.G* ad hw hox ho to opc the 	. 

ccoJ%t and to dJpoLt the 3tiOWt ad after that mt. 

J'Itza Bo3m hoxo dcpottOd the c12ctGd xunt and 

.cocotvad C uthf Ion. The authetity cnot QhOW n' 

receipt vhox4y gcgoivod the! ,mmtLor O1:NX$Y 4.1  
3qCflCy of 	?Lg3 J*9t 	id they C3flDt OhOW 	' 

doCtflt that! •ave OVOZ d)CttO8 

of sat. iltra ocrn. 	 - 

?ha t prove thi thaXgo the authority havá 

ox3utnCd nine vttflOo! Out Of tt31SitnCe0Oa. flit at 
Il A i 

the ttao croao orawLn3t1on onl.y 9 !JcttflC3QQ yore ,xoducod. 

Zn •t1d conncttGfl I beg to a1:ato that thotatCUuflt 

the gaatntng iG  (tad witnOo.O vro G3'. •I t tho 

md addroaa Of the vitnoó 	it 	dieta ted by the 

jnv3tLgattng oUtcet ar so hattacharjUO. It t& oborvod 

in zoadtflg the ritatOXIMInt of thco wttnooaon were .akon in 

a t,zwat and oath 34 every wttneeo told thO 

That aootng the illegality in taking the 3tatOflt of thoao 

wttncaeee thd authortty did nt brought thow for CZOO" 

oxaotnatton d thoo acttvittoa prove the Lllog3. bohabiour 

ot the authority. Thogo wttn0000e wOXO not prOduced by the 

authority aVOn after aevoral daand. ftow we. 
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( 5) 	0 t 0 f r inc wttno14D $S'i (). j Ia he Zitvetqttnq 

o uicoz 	S. aiattachaxjoo ew 8 Ljda P ktv 

øtatoa 
that he knova nDthtng 	

, 

at 	 I  

Of ext 9ru ram J)aa, oft oil gstntn7i (e,) ittnàü 

thrc WttnQ3go3 namelyi &rt Stddhi Ran 1ita (SW.6). 

rt Prafulla 'ath (&.w.-4) and Brt Iat1aah Pati 1V3 

(.w. 7) cataçrtca11y $tatod in their croaaxntnatton 

that ,thoy gav the 3t4tnont an par tha 'dictAt ton of 

other paaon that to the tnvC!3tt.*tng officar, .w•-7 

rt Xat1ath p3tt nava gtatod that he did not undc,x3tzmd 

3 portion 
Gf 

 t3 ntatot i,htch 	dictated by art 0. 	1 

	

I 	; 
8hthzjce* nvesttgating officer attheugh he atgnod 

it fxm the ibo io at3tonont of thowttnaaen it to 

that in the irlv3otigatton of the cao the tnven' gatLnq 
I 	 I 

officer toaki a 1ta attituda and dtctatàd the ottemot 

to the wtthaaa who w.is W.1 a, uboEdnataG.'D.S. e1oyioa. 	I 
I

I 
That ao a x0u1t the 4 who onqutxy,tItntod by btenoà 

r1V 'I 	I 
whtch,tt1at and an such it is no dn onqutry in tho 

eye of law md z a not 1tblo to riy Vontóhmont in Ud 	I 
I 	I 	 Ill 	I 

an illegal onquixy. such an cnqutry I  to zgthat the 

Pztnctplo *f,r.atuxal juottco. in the Director Garoxall 
I 	I 

nept4rn zogazdtng a'iqutry aqatnot the 	eup1oyoO At 
I F 

wao etatod in maraqx4ph, 12 that natuz. juGt ice chould 

	

be f11ovod in dtoctpltnary proccc4tng againot 	agcirito 

th i ch waatooued ao pox the judgomCnt of the .uprmo CUrt 

date6 22.4.197. 

(6) 	2 I fuzthor boçj to cto Clot as o othonoflt of 

tho omo vitnc oøwoza dtctod by the zouthoxity a doubt 
aXiaon about tho v4ractty of the atatemant Of Other 4thOøOø:j 

id  

c01%tdu.iuiS,'p. 	I I /1 	
l 	 I 	

J 
IU  

It 
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(7) 	Thzlt a3 or th,o cflrqO thtI hravO dopoottod 

tho ciii act cd ;ount in tho no of &t. NLra gum 

and received c,Ut3CtQfl tn 1or notch to nct 

oupport by any dCOCtt ovtI0nC0. OutOf 7 (oovOn) 

,ttfl00QC3 four %fItfl00000 Cl( 311y tatod that )Itcia MU3 

cgum 	o the 94h3ta S. 3flddOpOLIttOd thc 

cl1oCtOd amount and took CcmwLoatfl. Tho other 3 (threc 

4ttflO33C3 t4316 that thoU at. atoiLont woro'dtctactod by 

ethoZa d 	such tho chaxga to not provad beyond all 

Eaaaonablo 140 11 bt3o 

($ 	That 	tth rogard to tt. çhazge that Z have 

diverted vid reduced the voxklod and ifl.COsO of thO 

øranth offtco h3a not been provo4. That tha. duty hGUL 

of the ChD.S.ft.P.$ to only 5houZ 3fl4 ;Z ci..Ot*0b*Y dl  

that Z have kuptAatY york pcwdtng in my dray a thoro 

no allegatIon that I have cior riog3octc6thO oftct31 

voXk during t'O entire  is 33X3 of iy oorytco aroex. 

rho authez 1tty haa not ddUcd ay crvtdoflCO to Q f3ct 

that X have dtvoZtad d goducod the w3rk).Oad nd tcómo 

of the 2ranch ofttcc and aa such the charge its not proved. 

(9) That with regard to the charge that I lack integrity 

and dovOtion to duty and thereby I violated EuLo 21 of 

the QDS Cc • F.) zu1eo 20019 That in this connorttofl I 

bog to to 3t3t0 that a th 3llCgattOflO br*U' by. the 

3uthOr ity bar not boon prood boynd aU reat3on3blO 

doubtó, and 	par 'l 	w9 procooduro tI 	ie'.tofl of 

lacking trite,rtty and doVOttOfl of duty dOoa flOp aXtt!O 

at all and a aixh 1s1u 21 otho 	(C E ) RU1D'200i 
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Bench Guwahati 

That it ia tntozoatiq to.flctO that Swt. ?IL3 

•$o9ui hiaflGt ft3od 	yC1l3tflt ft non'rocoipt of 

:. atOrt. a,mc tntoxoøted veroons in the flaptt. 1/no 

axe ontrntc 	it1:h mc h3vo fticd tht 	10]c cnitnt only 

U*) H'  iL WId LfmyozdoKDf 

SAW 	w?td w 	t1la3ly io4 upoft mc La nt 3s 

et 3Ldo m4 I 	riot 3l33i,cd t 	jr4n my duty, my fztly 

vtl1 .dLL 	01 oti3Vatifl. 

I  Undot thd ctzcuimnt3ICOD ae vt.2tGd abovo 

it 1, 3 m)at 	pactf011y p3yCd that 

yOux hnot z 1j31d be plcaaod to contdor 

thoOIcPUt fauxth bymo aid be fuxtk 

fUithox poaod to act acido the oxdoz of 

xemovl paód on 1.9.08 and a'low mc to 

xoaumo my duty 2nd thoby avo my poor 

f3mtly: fz:44 £Utfl3t ion. 

To'Ea faithfully. 

M' 13- l-2c 
(M. JOfl3b itl.i 

Ec. 	B.'.M. P0bJ31 

t3t 0 .ftiCO. 

** 
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DEPARTfVIEN'l' ()i POSI-S: INDIA 

OFFiCE OF TI-IE CHIEF PMG, ASSAM'CLCLE, GUWAHATI 781001 

Jo: Staffl9-10612008 	 Dated 3 March, 2009 

Ajpdllate Order 

This isofl theappeal lated 13.10.2008 preferrd by M.d. Jonab Au, Ex-GDS 
RPM, Kolazolchowk}30 (heein after called the appellant) in account with Baihata 

O in Guwahati Postal Divisio against the order 01 removal from service issued vide the 
SSPOs Guwahati memo No. F4-2/06-07 dated 9.09.2008 afierconcluSiOfl of an inquiry 
under Rule 10, of GDS (Conduct and Employment) Ru!?.s, 2001 instituted against the 
appellant. 

The charge framed against the appellant vide SSPOs Guwahati memo no. 14- 
2/06-07 dated05/06/2007 was that while he functioned as GDS BPM, Kolazol Chowk 
BO in account)&ith od from 18-10-1989 to 20-02-2007 Baihata SO during the peri  
obtained a.MKBY agency hr.ving authority No. 3C/AKM-1 101/02 dated 12/09/2002 
ii the nam of one Spit. Mira. Begam furnishing fake address as C/o Saifuddin Saikia, 
Viii- Barhata,P-K0laZal (Baihata), Dist- Kanirui and acted himseli'in the natnc of thc 

id agent. While depositors approached him for pening RD accounts at his BO, he 
btair'4 the SB-3 and money 'torn the dpsitors rid got the accounts opened at Baihata 

SO through the said lake agency operated by hii I
Subsequent deposits made by the 

depositors in those accounts directly to him were a so shown as deposits collected by the 
said MPKBY agent and he deposited the amounts : o collected at Baihata So in the name 
of the said MPKBY agency and thereby he earned and received payment of undue and 
illegal commission amounting to Rs.37, 616/- (Rupees thirty seven thousands six 
hundreds sixteen) only in the name of said MPKBY agency. 

He was further charged of diverting and reuucing the workload and income of the 
BO as the accounts could have been opened at his BO instead of opening them at Baihata 

egam, while the depositors directly approached SO through the agency of Smt. Mira B  
iim for the same. 

His above acts imputed the appellant to have exhibited lack of inlegrity and 

devotion to : dutyand  thereby violated Rule 21 of Department of Posts, Grarni.n Dak 

Sevak (Cndüct. and En p1oyment)RUles 2001. 

The charged framed against the appellant w pifived fully in rule 10 inquiry in 

supporoeas6nahle docuim nts and evioencCs ai d IflL iop llant was hcld guilty of lack 

of rntegriY anddeVottOfltO duty in terms of tuk i t 3DS (ConduLt and employment) 

'. 	
,. 
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Rules, 2001 and accordingly he was removed from service with effect from 19.09.2008 
'ide SSPOs Guwahati order No. F4-2106-07 dated 19.09.2008. 

This appeal lies against the said order of rem va1 from service. 

The undersigned has gone through the apper I vjS-à-vis the connected records of 
the inquiry instituted against the appellant. It is ci ar that the appellant faked as Mira 
l3egum for collecting MPKBY commission and he ;iearly diverted his 130 RD deposits 
to Baihata SO under agency in the name of'Mira Bet wn. 

The charge framed against the appellant 1  ppears specific and self-contained 

v.ithout any ambiguity and the procedure speelfied in the GDS (Conduct and 
Employment) Rules, 2001 was complied with in Icucr and spirit in the inquiry and no 
opportunity in defending the case was denied to the appellant. 

The observations and findings of the IA as well the disciplinary authority are 
found justified, reasonable and based on evidences and witnesses and this appeal does not 
contain any sustainable reasoning or argument against them. Rather, the appellant has 
submitted some illogical and irrelevant argument. 

The poirfl.like he has never neglected his official duty, he did not keep any work 
pending and there was no complain against him from any corner as raised in his appeal 
nre just irrelevant to the content of the charge framed against him. 

The charge brought ag inst him was on the fact that he himself acted in the name 
f a MPKBY agen1an earned and receipe.d anduc commssiOflS in illegal way. He could 
ave disproved the charge bro .ight against him during the inquiry if he was not guilty of 

he charge 

The claim of the apei1ant with regard to his past service as unblemished is found 
not correct as his service records reveals that he was charge sheeted under Rule 8 of then 
EDA (Conduct and Service) Rules, 1964 vide SSPOs Guwahati memo No. F1-4/95-96 
dated 12.03.1996 for keeping shortage of Rs.l 134.20 in his office cash balance of the 
date 21.07.1995 and he was awarded punishment of debarring from appearing in thc 
postman examination for two years vide SSPOs order dated 31.05.1996. Moreover, vide 
order against which this appeals lie it was established that he iiaudulentlY drew 
iovernmeflt money to the tune of Rs.376l6/- in th shape of illegal agent's commiSSiOn. 

The claim of the appellant that the postal authority cannot term an agency as fake 
while it was issued under authority of the Regional Director Small Savings; Guwahati is 

not sustainable as ih existence of ny person named Mira l3cgum at the address provided 

in the license was established during inquiry. It 
is a of def ence fir the appellant 

that how the Regionai 
uv Director Small Savings, G an i...:ed an agency in the name of 

a person who actually does not exist in the gin address or the field. Rather it was 

established during inquiry that the appellaiit him 
tked as Mira Begitili in obtaining 

and operating the agency.  

£mintstrattve Thbunal ntral 
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The records 	that during Rule 10 inquiry, all the 

s hedes of d osit representing the fraudulent drawals of agenS commisSion / 

nountiflg tç Rs376161- 
were produced which wer examd nd aiiti en.Uc' d by the 

a )peliant alsq without aiy cha1ge. The appellant d' not 
a ithenticitY of th docw nents. It was evidentiallY e i:thlished during oral inquiry that the 

a,pellant hImsif tendered thL deposits in the n une of Mira Begum and received 

commiSSiOn 
submitting presi ned vouchers purp rted to be signed by Mira Begum. eive commiSSiOns 

Eventually, all 	
inedV()UChe presented by the appellant to rec  

The claim of th 
e appellant that out of 19 witneseS only 9 witnesseS were 

- 	. 	. - 	.. + 	nniire IV attached to the 
examined during oral inquiry is found not corre.t 	LIL. 

charge sheet is evident that onl 9 witnesseS were listed in suppo of the charge and all 9 
witnesses were examined durtu r iy4'O ere duly cross examined by the 

appellant, it is evident that during oral inquiry no oppounity or demand of the appellant 
was dewed by the 1A. As per record of Rule 10 inquiry, there was no demand from the 
appellant in regard to production and examination of any additional document or witness 
1r -his defence.,Nofle of listed witness was left of; .om examination. 

'ince the witiiesses were p ysicailY examinedlcross examined in course of inquirY 
1rm 

of the appelIan in retard to format and manner of obtaining of statement of remaining 
witnesses reiireieVallt and immaterial here. Moreo\'er, it is not unnatural that statements 
of variouSWimesses may narrate the same story while they are 

expressing true fact about 

the same incident. The appeli mt ha no sc)C to aise 
ssues 	1?,J2l, which were 

never raised àtrefused during oral inq y. 

The th 	 i. found not based on any complaint 
arges framed against the appellant 

from any . 
 concern. It is not necessary that departmental loss and fraud cases should be 

detected only if there is complaint from any corner. Moreover, while no Mita i3umrom 

	

functioned as MPKBY agent. under Baihata SO uestion 	
raT 

any Mira Be 
coinmiSiO ta No person in 

the epartmëñt Is fèund to have filed any cmplaiIt aga i hThppe ant. These arc 
found baseless al1egitiOn in-pUt in the representation of the appellant. 

Neither the inquiry instituted against the aipellaflt i found to be illegal nor does it 
• appear to be tainted by any hiasnesS. No natural justice was denied to the appellant in the 

j5cjp1inary pr
Ocemn as revealed from the rec rds of the inquiry. his allegation in this 

regard is found baseess and not sustainable. 

All the other points and arguments put Ii rwaided in his appeal appear not true or 

sustainable as per proceedings and records of tli inquiry and the appeal does no' contain 

any merit or sustainable reasoning and argunlen 

FC2ttZi MflfltJ.iv.Thbuna 
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In view of above discus5ion it is held that thc penalty imposed on the appellant 
by the disciplinary authàrity is adequate and justified to commensurate the offence and 
t1' refore I dispose the appeal wiih order.  

Order 

I Shri Pawan Kumar Si igh, DPS (HQ & Mktg), 0/0 the Chief PMG, Assam 
Crcle, Guwahati and apelIate uthority in the case hereby dismiss the appeal preferred 
by Md. Joñab, Au, EX-GDS BPM, Kolazol Chowk BO Via - Baihata SO against the 
order of removal him from the srvice issued vide SSPOs Guwahati memo No. F4-2/06-
07 dated 19.09.2008 and confirm the penalty imposed on, the appellant by the said order 
of SSPOs Guwahati 

[Pawan Kumar Singh] 
Director of Postal Services (HQ & Mktg) 

Assam Circle, Guwahati: 781001. 
Copyto:-   H 

Md. Jonab Au, Ex. GDSBPM, Kolazol Chow] BO, Via - Baihata SO Pin - 
781380. 

2-3. The SSPOs, Guwahati Division, Guwahati - I r necessary action. A copy of the 
Appellate order shall be:delivered to the appellant un ler clear receipt and a copy of 
reeipt should be sent to the APMG (Staff), O/o Chic k'MG, Assam Circle, Guwahati 
within a week positively for record. 

Staff (Appeal)/Ptition Branch, O/o CPMG, Assam Circle, Guwahati. 
The Postmaster, Guwahati University HO for information. 	 - 
PA to DPS (HQ), Guwahati. 

[Pawan Kumar ingh] 
Director of Postal Services (HQ & Mktg) 

Assam Circle, Guwahati: 781 001. 

H H 
uwahati BencJ 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH 

IN THE MATTER OF:- 

\\\ 	:J::3A09 

..AppIicant Guwh 	 -Vs- 

Union of India and ors 	,: IS 

...Respondents 

AND 	 .. 

IN.THEMATTEROF: 

Written Statement on behalf of 

- Respondents 

(WRITTEN STATEMENT ON BEHALF OF RESPONDENTS) 

I, Sri..'4A 	IJ*4 	s/oL.F 	
'•l 

age.d about.p...years, presently working as Senior Superintendent of Post 

Offices, Guwahati Division, Guwahati do hereby solemnly state as follows: 

That I am the Senior Superintendent of Post Offices, Guwahati 

Division, Guwahati. I have been impleaded as a party respondent no. 4 in the 

above application. A copy of the aforesaid application has been, served upon my 

Counsel. I have gone through the same and being the Senior Superinterde.nt of 

Posts and I am conversant with the facts and circumstances of the case thereof. 

I have, been authorized to file this Written Statement on behalf of Respondent 

Nos. 2 and 3. 

That• I do not admit any of the averments except which are 

specifically admitted hereinafter and the same are deemed as denied. 

(4r 
That before traversing various paragraphs of the present Originals 

Application, the answering respondent would iike to place the brief fact's of the 
case. 	 . 

I 
BRIEF FACTS: 

3.1 	That the Govt. of India (Ministry of Finance) introduced anagency 
scheme called Mahila. Pradhan Kshetriya Bachàt Yojana (in short 'MPKBY') 
specially for women w.e.f. April, 1972. The objectives of the scheme are to 
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educate housewives in family budgeting, i:n cu lcatd the habit of thrift among 
households and self-employd people, canvas for and secure investment in P.O. 

5 year Recurring Deposit Account from small savers. and raise resources for 
financing development and defence of the country. 

The eligibility criteria which is prescribed is only for individual 

women who shall be a resident of the locality for being appointed' as authorized 

Mahila Agent under this schene. Male individual, State/Central Govt. employees 

and their near relatives, near relatives of employees of Department of Posts and 

National Savings Organization and Branch Post Master (BPM) of the Postal 

Department are not eligible for appointment as agent under the sherrie. 

Unauthorized person like male relative of a Mahila Agent is not permitted to 

transact business on behalf of a Mahila Agent. 

The humble answering respondent craves leave for producing the 
relevant scheme as and when it is called for. 

3.2 	That applicant Md. Jonab Ali in fact worked as BPM Kolazol BO 
from 18.10.89'to 20.02.06. 

3.3. 	That on 08.11.06, the Inspector of Post Offices made a routine 
visit to Baihata P.O( . He found Md. Jonab Ali, GDS BPM, Kolazol Branch Post 

Office in account with Baihata Sub Post Office in Kamrup District fraudulently 

operating a Mahila Pradhan Kshetriya Bachat Yojana (in short 'MPKBY') agency 

having authority no. 3688/AKM-1101/02 dated 12.09.02 in the name Of one 

Smt. Mira Begum with fake address as C/o Saifuddin Saikia, Vill: Barhata, P.O. 
Kolazol (Baihata), District-Kamrup. 

3.4 	That the case was subsequently investigated by the Area Sub- 

Divisional Inspector of Post Offices in detail and it was found that Md. Jonab Au 

was illegally operating the said agency from the year 2002 and earning undue 

and illegal commission vhich is not permited to him as per condition of licensing 
the agency. 

3.5 	Departmental Inquiry was initiated against the applicant vide 

SSPOs Guwahati memo no. F4-2/06-07 dated 05.05.07 under' Rule 10 of 

Department of Posts, Gramin Dak Sevak (Conduct and Employment) Rules, 2001 

and regulac inquiry was cbnducted against him. He was chargesheeted vide 

memorandum dated 05.06.07 and the written statement of defence was 

submitted by the applicant on 06.07.07. After proper heá'ring by giving the 

opportunity to the applicant and proper evidence, the Inquiry Officer prepared 

the inquirç' Report. The Inquiry Report was prepared after properinquiry into 

the charges framed against Mi. Jpnab Ali, GDS BPM Kolazol and submitted the 
same to the Disciplinary Authority. 

-"S 
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3.6 	That in the findings of the Inquiry report, the Inquiry Officer held 

that the charges framed against the applicant stands proved. 

3.7 	That the charge framed against the applicant, Md. Jonab All, vide 

SSPOs Guwahati 	memo no. 	F4-2/06-07 was fully established 	in support of 

reasonable evidences and witnesses examined during the departmental inquiry 

instituted against him. 

3.8' 	That aainst the said Inquiry Report received by the applicant he 

made his reply vide reply dated 15.07.08. Thereafter the Senior Superintendent 

of Post Offices (SSPOs) vide order no. F4-2/06-07 dated 19.09.08 imposed the 

penalty of removal from service with immediate effect. Further ordered that the 'Z 

period of hiSr  put-off duty 20.07.07 (afternoon) to till date'to be treated as non- 

duty for all purpose. I 
3.9 	Theeafter the applicant -preferred an appeal before the appellate 

authority i.e. the respondent no. 	2 with a prayer to set aside the order of 

removal dated 19.09.08 and allow him to resume his duty. 

3.10 	That the appellate authority after due consideration of the facts 

and circumstances of the case and perusal of records and evidence of the case 

dismissed the, appeal preferred by the applicant and confirmed the peoalty-

imposed on the applicant passed by the SSPOs Guwahati vide his order no. 

Staff/9-2008 dated 03.03.09. 

4. 	REPLY TO THE FACTS OF THE CASE: 

4.1 	That with regard to the statements made in paragraph 4.1 of the 

Original Application, the humble answering respondent begs to state that the 

statements made therein are not coyrect and as such denied. The applicant was 

working as Branch Post Master ('BPM', in short), Kolazal Branch Office from 

18.10.89 to 20.02.06. He was not having an unblemished service record. He was 

earlier chargesheeted under Rule 8 of the then EDA (Conduct and Service) 

Rules, 1964 and awarded punishment of debarring from appearing in the 

Postman Examination for two years vide SSPO5 Guwaháti memo no. FI-4/95-96 

dated 30.05.96. 

4.2 	That with regard to the statements made in paragraph 4.2, the 

humble answering respondent has nothing to make comment on it as being 

matters of records of the case. 	 S  

4.3 	That with regard to the statements made in paragraphs 4.3 and 

4.4 of the Original Application, the humble answering respondent begs to sate 
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that the police investigation has not been completed yet 

investigation. 	. 

Further, the humble respondent begs to state that the, 

departmental inquiry has no bearing with the criminal case pending before the 

police and as such both the proceedings are separate proceedings. It is further 

stated that departmental proceeding was instituted on •the charges of 

misconduct. The allegation that the Sub-diVisiondf Inspector of Post Offices 

taking a vindictive attitude made out a concocted case against the applicant and ............ 
on the basis of the report of the said Sub-Divisional Inspector, the respondent 

No. 4 initiated a disciplinary proceeding against the aplicant4seless as he is 

not the disciplinry authority and has no scope to play any virdich'e attitude. 
1.. 	. 

As stated above disciplinary proceeding and criminal proceedings 

are separate in nature and can run paraliely. The respondents do not have any 

vindictive attitude towards the applicant. There is no concocted case but a case 

was made out for misconduct. 

	

4.4 	That with regard to the statements made in paragraphs 4.5 and 

4.6 of the Original Application, the humble answering respondent has nothing to 

comment on it being a matter of fact. As the applicant denies the charges 

against him, formal inquiry was held as per Rule 10 of the Gramin Dak Sevak 

(Conduct and Employment) Rules, 2001. 

	

4.5 	That with regard to the statements made in paragraph 4.7 of the 

Original Application, the humble answering respondent begs to state that 

statements made therein are not correct and as such denied. In the list of 

witnesses, there are only 9 (nine) witnesses only and not 19 (nineteen) as 

stated in the O.A. and all the witnesses were. examined during the enquiry. 

Copy of the said chargesheet ..dated .05.06.07 is 

annexed herewith and marked as Annexure 1. 

	

4.6 	That with regard to the statements made in paragraph 4.8 of the 

Original Application, the humble answering respondent begs to state that the 

inquiry was conducted follpwing all the principles of natural justice and the 

applicant was given the opportunity to inspect the documents. 

	

4.7 	That with regard to the statements made in paragraph 4.9 of the 

Original Application, the humble answering respondent begs to state that the 

statements are not true and as such denied. It is stated that irregularities of 

forged drawls of government money in shape of agent's commission was 

detected by Inspector of Post Offices during inspection/checks at Baihata Post 

Office. As such departmental proceedings were not initiated on complaint filed by 

Smt. Mira Begum butas per the report of the Inspector of Post Offices. 

3 
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Further, duly attested photocopy of the written statement made 

by Smt. Mira Begum on 24.11.06 during Fact Finding Inquiry was produced 

during oral Inquiry and it was listed as Prosecution Evidence no. PD-20. This 

document was examined by both defence and prosecution side during oral 

Inquiry held on 23.11.07 and there was no objection about its authenticity and 

no demand was made for production of the original by the defence side. 

In the deposition dated 09.04.08 as stated by Smt. Mira Begum 

during departmental inquiry as well as oral inquiry she has clearly stated that 

she is a distant relative of the applicant and is aware of the fact that the 

applicant, Md. Jonab Au,. is running the MPKBY agency in her name at Baihata 

P.O. 
Copies, of the written statement dated 24.11.06 

alongwith its English translation, deposition dated 

09.04.08 made by Smt. Mira Begum and daily order 

sheet of Inquiry dated 23.11.07 are annexed 

herewith and marked as Annexure 2, 3 and 4 

respectively. 

	

4.8 	That with regard to the statements made in paragraph .4.10 of the 

Original Application, the humble answering respondent begs to state that the 

statements made therein are not correct and as such denied. As per the 

Annexure IV of the chargesheet (Annexure 1 to this Written Statement), list of 

witnesses by whom the article of charge framed against Md. Jona•b Ali, GDSBPM, 

Kolazal Chowk BO. in account with Baihata SO is proposed to be sustained", is 

clear evidence that out of nine only one witness is a GDS and during oral Inquiry 

nowhere it was established that any of the witnesses deposed under any stress, 

duress or as per dictation of Inquiry Officer. Inquiry Officer did not take a 

vindictive attitUde or biased view against the applicant. There was not any 

illegality or irregularity in the investigation and Inquiry was conducted fully 

complying with the procedure as per Rules and Inquiry Officer submitted his 

report. 

	

4.9 	That with regard to the statements made in paragraphs 4.11 and 

4.12 of the Original Application, the humble answering respondent begs to offer 

no comment as they are matters of record. Disciplinary Authority after full and 

due application found the applicant guilty and penalty of removal from service 

was imposed on him. 

	

4.10 	That with regard to the statements made in paragraphs 4.13 and 

4.14 of the Original Application, the humble answering respondent begs to state 

that appellate authority i.e. the Director of Postal Services, Assam Circle, 

Guwahati, after due consideration of facts and circumstances of the case and 

I 
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perusal of records, rejected the appeal preferred by the applicant vide order 

dated 03.03.09. The allegation of mechanical rejection of appeal is denied. 

4.11 	That with regard to the statements made in paragraphs 4.15 and 

4.16 of the Original Application, the humble answering respondent begs to state 4 
that the statements made therein are not correct and as such denied. In Inquiry, j1 

Smt. Mira Begum cbnfirmed that written statement is her own. Respondents also 

reiterated the statements made in paragraph 4.8 of this written statement. 

4.12 	That the humble answering respondent begs to states that the 

applicant has illegally operated an agency issued in the name of other person. 

From the deposition of Smt. Mira Begum, the person in whose name the agency 

was obtained 	by the applicant, 	it was clearly established that the applicant 

obtained the agency in her name with her knowledge and on the understanding 

that she will not be required to do anything for operation of, the agency and all 

functions in regard to the operation of the agency will be done by the applicant 

himself. 
Further the humble answering respondent begs to submit that a 

Post Office is only a Deposit Receiving Authority in respect of the MPBKY agency. 

The Postal Department is not the appointing authority of the MPKBY agency 

rather the Director, Small Savings of State Govt. is the appointing authority. It is 

not the concern of the Postal Department, which is only a disciplinary authority, 

to find out under what circumstances the authority of the said agency was issued 

by the appointing authority but the disciplinary authority is only concerned with 

the impermissible and illegal act of the applicant whose service is controlled by 

the disciplinary authority. 

4.13 	That the instant Original Application has no merit at all and is 

liable to be dismissed. 



1 

NOV

net  

 
VERIFICATIO_ N 

I, Sri 	 SO L 	 L4V44 

presently 	working as.c$v''t ... , aged about 

years do hereby verify that the statements made in paragraphs 

are true to my knowledge 

and 	belief, 	those 	mad& 	in 	paragraphs 

W4t..).being matters of records 
-Io 	 in 	 4 . 4 	pJ•. 	cj z-& 

of the case are true to my informaUon derived therefrom which I belie'e to be 

true and the rest are my humble submission before the Hon'ble Tribunal. I have 

not suppressed any material fact before the Hon'ble Tribunal, 

And I sign this verification on the 3'day of November 2009 at 

Guwahati. 

•Q,•JD\ 

SIGNATURE 

ii 



0*4%T1 (1) <181001> 
C 8274 	- 

/n 	 atr i:3,thde:8I9 
[S 	 £ /Twtvim #'U,0fJl1L XW 

DTA, PN:781O 

Pustal semce , 06/06(Z007. 10:17 

MEMORANDUM 

cfC' ,ALJ/z j 

TT 
POST OFFICES 
—781001 

Guwahati the 05/06/2007 

undersigned proposes to hold an Inquiry against Md. Jonab Au, UDS BPM, 
Kolazol Chowk BO in account with Baihata SO (now under put off duty) under Rule' 10 
of Departhent of Posts, Gramin Dak Stvak, ( Conduct and Employment) Rules 2001. 
The. statement of article of charge, the statement of imputation of misconduct or 
misbehavi6r in support of the article of charge and the list of documents and withi 
which the article f charge is pmposed to be sustained are enclosed. 

Md. Jonah Ali is directedlo submit within 10 days of the receipt of this memorandum 
a written statement of his defene and also to state whether he desires to beheard in 
person. 

He is infOrmed that an inquiry will be held only in, the respect of those articles of 
charge whici are not admitted. He should therefore, specifically admit or deny each 
article of charge. 

Md. Jonab All is further informed that if he does not submit his Written statement of 
defence on dr before the date specified in pam 2 above or does not appear in person 
before the inquiring authority or otherwise fails or refuses to comply with the proviions 
of Rule lOof the Department of Posts, Gramin Dak Sevak (Conduct and Employment) 
Rules, 2001 or the order I directions issued in pursuance of the said Rule,the inquiry. 
authority may hold the inquiry against him ex-parle. 

Attention of Md. Jonab Ali isinvited to Rule 29 of Dekartmcnt of Posts,Clrainin Dak 
Sevak, (Conduct and Employment) Rules, 2001 under which nO Sevakshall bring or 
attempt to bting any political or other out side influence to bear upon any supeior 
authority to further his interests in respect of the matter pertaining tb his employment 
under the GOvt If any representation is received on his behalf from another person it will 
be presumed that Md.. Jonab Ali is aware of such representation and that it has been made 
at his instance and action will be taken against him for violation of Department ot Posts, 
Gramin DakSevak (Conduct and.Employment) Rules, 2001. 

The receipt of this memorandum may be acknowledged 

• 	Enc: As stated above 

	

- 	 (D.N '  anna) 
7 	 Sr. Supdt. of post offices, 

tO 	 GuwahatiDn.Guwabati7SlOOl 
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atement of article of charge framed against Md Jonab Au, GDSBPM (Nöiv 
under pui oW duty), Kolazol Chowk HO in account with Baihata SO 

1/ 	Md Jonab Au, while functioning as GDS BPM, Kolazol Chowk BO in 
account with Baihata SO dunngthe period from 18-101989 to 20-02-2007, obtained a 
MPKBY agency in the name of oLne Smt. Mira Begam and acted himself in the name of 
the said agent. While.depositors approached him for opening RI) accounts at his BO, he 
obtained the S13-3 and money from the depositors and gets the account opened at iaihata 
SOihroughthe said fake agency operated by him. Subsequent deposits made by the 
depositors in those accounts directly to him were also shown as deposits collected by the 
said MPKBY agnt and he deposited the amounts so collected at Baihata SO in the name 
of the said MPKBY agency and thereby he earned and received payment undue and 
illegal commission amountibg to Rs.37, 616/- (Rupees thirty seven thousands six. 
hundreds sikteen) only, as detIed in annexure-A, in the name of said MPKBY agency. 
He also by his above acts, diverted arid caused reduction in workload az!d income of the 
BO. Thus the said Md. io,ab Mi, by, his above acts exhibited lack of iniegrity and 
devotion to duty and thereby violated Rule 21 of Department of Posts, Gratnin liak 
Sevak (ConkluCt and Employment) Ri1es, 2001. 

Annexure-il 

Statement Of imputation of miSconduct or misbehaviour in support of thearticie of 
charge framed against Md. Jonah Mi, GDS BFM (Now under put off duty), Kolazol 
Chowk B(i in account with Baihata SO 

Md. onab All, while functioning as GDS BPM; Kolazol Chowk BO in J 
account withBaihata SO during the period from I 8-10-1989 to2O-02-2O07,'Obtaifled a 
MPKBY agency having authority No 3688/AKM-1 101/02 dated 17)09/2002 in the name 
of one SmtJ Mira Begam furnishing fake address as C/o Saifuddm Saikia, Viii- Barhata, 
P0- Kolazdl (Baihata), Dist- Kaiirup and acted himself in the name of the said agent..: 
While depoitors approached hizi for opening RI) accounts at his BO, he obtained the 
S13-3 and money from the depositorsand gels the accounts opened at Baihata SO through 
the said fake agency operated by him. Subsequent deposits made by the depositors in 
those accoünth directly to him were 1so shown as deposits collected by the said MP}U3Y 
agent and he deposited the amounts so colIeced at Baihata SO in the name of the said 
MPK13Y agency and thereby he eartid aild tbived payment undue and illegal 
commjssioô aihmfift to Pti.37, 616/- (itUliees thirty seven thousands six hundreds 
sixteen) 8hy, as tietaited iñthe anne-A lb the name of said MPKBY agtncy. 

: He aisuby his iilxrve akts diverted and caused reduction inworidoad and 
income dl te Bk) a the accotints coiftt have been openieát his BO instead of opening 

ThLL 
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them at Bathata SO through the agency of SmL Mira Begam, while the depositois 
directly aproached him for the same By his above acts the said Md JonabpMie4ubited 

.ck of üngrity and devotion to duty and thereby violated Rule 21 of 
Posts, Granin Dak Sevak (Conduct and Employment) Rules, 2001. 	WT 

2 Annexure- HI 	 NOV 009 
• !iti Bench 

List of documents by which the article of charge framed against Md. Jonab Ah'? 
GDS BPM, Kolazol Chowk BO in account with Baihata SO is proposed to b 
sustained. 

I. Vouchers, nxxdhly codmisslon's bills, schedules of deposits and agent commissions paid 
lIsts as detailed In AnnexiiPe8. 
RD agent commission paid It of Baihata SO for the period from 2410912005 to 
15/0/2006, from 16/02/2006 to 22/05/2006, from 23/05/2006 to 30/09/2006 afld from 
04/10/2006 to 30/12/2006 1 	 S  
SO account of Balhatà SO fr r the period from 01/05/2003 to 28/02/2004, from 
0110/2004 to 30/iIftOO5, trorn01112/2005 to 30/03/2006and horn 01/04/2006 to 
30/0f2007. 
WrItten Statement of Sari Bpuram Des, Ex-5PM, Baihata SC) r&orded on 19/03/2007. 
WrItten Statement of Shri Kilash Pati Rabha, the then 5PM, Baihata SC) recorded on 

2/03/2007. 
Wrftten.SWowwd of Shn Siddhl Ram Kalita, the then 5PM, Baihata SO recorded On 
12fl)4/2007. 
WrItten Statement of Shri Prafulla Ch. Math, SPM, Baihata SO recorded on 06/12/2006. 
Written Statement of Md.!Matiur Rahman, PA, Baihata SO recorded on 
06/12/2006 
Written Stateñient of Shri Nareswar Nath, father of the depositor of Baihata RD 
account No. 209197. 
Written Statement of Shri Shishumom Deka, depositor of Baihata RD account 

No. 209062. 
Written Statement Of Shri;Kakali Das and Shri Doly. Baishya, joint depositors of 
Baihata RI) account No. 208757. 
Written Statement of ShriDal.imi Thakuria, depositor of Baihata RI) accOunt,No 
209461. 
Written Statement of Shri Doshomi Thakuria, depositor of BaihataRJ) account 
No. 209453. 
Written Statement of Shri Babita Das, depositor of Baihata RD account No. 
209507. 
Written Statement of Shri Sina Das, depositor of Baihàta RD account No. 
208M. , 
W$tlen Sftditht of Shri Joylnoti Dcvi, depositor of Baihata RD account No. 
2d3(i6. 

Asstt.SupdL)ts. Dn4)•- 
Guwaiiøli Division 
Guwahali- 781001 



Writtwf Staten 	of Shri Jamirii Devi, depositor of Baihata RD account No. 
208195. 

1 ) 'iiiiier Statement. of Shri Bhavani Devi, depositor of Baihata RD account No. 
/209319r  

). Writtcr Statement of Shri Uttara Deka, depositor of Baihata RD account No. 
- 2074O. 
). AJes61 photocopy of the wls.ofSmt Mira Begam 9  the person in whose name t 

'K 1B' agency was obtained by Md. Jonb All. 
2,VA!tcd photocopy of the authority No 3688/AKM-1 101102 held in the name of 
' 	*t.MlraBegarn. 
22/AUested photocopy of the specimen bandwritings and signatures of Smi Mira 

,'Bégam. 
Attested photocopy of the w/s of Md. Jonab All, GDS BPM Koiazoi Chowk 130 
(J,p6, I 8/)/06 an I 3IO2Q 7 . 

,2( Atte 	photpy of Specin'ec{landwritings of Md. Jonab All, ODS BPM 
' 	K9Jil Chowk BO taken on 13102/01. 

25,,ittcstcd photocopy of letter dated Jioioii?i of Md. Jonab Au, GDS BPM Kolazu 
/ ChOWk 130. 

Afl4eiure-IV 

.ist of witnesses by: whom the article of charge framed against Md Jonab All, GDS 
U'M, Kniazol Chowk HO in account with Baihata SO is proposed to be sustained. 

Shri Subasish Bhattacharya, SDI (P), East Sub-Division, Guwahati 
,/Md. Saidul Isaim, ODS MD, Baihata 80. 

Shri Bapuram Das, E. SPM I3aihata SO, now resident of village Ketekibari. P0- 
-- Baramboi, Via- kuihati, Dist- Kamrup Assam 
Shri Prafulla.Ch. Nath, SPM Baihata SO 
Md. Matiur Rahman, PA Báihata SO 	 ..• 	 . 	 . 

W. Shri Siddhi Ram Kalita Ex. SPM Baihata SO now 8PM Goreswar SO. 
t \7/,.Shri Kailash Pati Rabha, SPIvI Soneswar so/ 

V Shri D. K. PatowSry, lPOs(PG), iWo the SSPOs, Guwahati 
. Mis. Mira Begam, WIo Md. Makbi1 Ahmed, Viii- Salbari, P0- Noonmati, 

Guwahati 781020. 	. 	 . 

Vision 
A 



ANNEXUREA 

/ 	1 DETAILSW AGENT COMMISSION PAID IN THE NAME OF MRS MIRA BEGUM MPIBY AGENT NO 
flI.I fl.2C nAT WC1FIFfl RR nW 

jSU-P.F..T1( I IUIUL, I I I I IW..flCU I J iirvi i 	, 

S(No Dale xwuft xJ AfTKKat Of Conwnkmim Date.iF'aYT111t 

1 12/09/200, 3000 

672 10/10/2003 

2 .19/09/2003 3250 
3 25109/2003 5000 
4 27/09/2003 4750 
5 	. 3010/2003 1800 
6 04/11/2003 600 

900 	.. 	 . .02/12/03 

7 11/11/2003 600 
8 12/1112003 5500 
9 	0 18/11/2003 2300 
10 14/11/2003 1100 
11 22111/2003  
12 27/11/2003  
13 29/11/2003 

14 07/01/2004 *300 

952 0410212004 

15. L3/0112004 lOO 
16 19/0004 .. 

 low 
17 23101/2004.; $50 
18 27/01120.: 4000 	. 

19 . 28101/2004 2100 
20 2910112004 3100 

21 31/01/2004 3300 

22 	- 05/0312004 4100 

1160 	. 
0h11204 

23.. 08/03/2004, . 	 _700 
24 16(0312004, , 	 3000 

p25. 3900 
26 14103/2004  6500 
27. 	j 27/03/204. 4200 
28 29103/2004 . 	 3700 

30/03/2004 23() 
30 0 J0l/2004 1000 

•0 

31 	. j/04/2004.. 4000 
32 16/04/2004 . 	 5600 
33 17/04/2004 800 
34 z/04/2004 4250 
35 24/04/2004 700 

.36 2710112004, 400 
37: 26(0412004 100 
38 26/04!2004 4200 
39 1/2004:. 300 
4° 30/04/2004 19W 
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41 0605/2004 1100 
• 	/ - 42 07/05/2004 1000 
:• 43 12/05/2004 1900 

44 1 15/05/2004 1050 
45 15/05/2004 3600 	- 

1810512004 3200 
1I01; I7flfl4 	 4850 

1300 
49 	24/0512004 	1250 
50 	/05f2004 	2800 
51 	26/05/2004 	1000 
52 	27/05t20O4 	4600 
53 	28/05/2004 	2800 
54 	31/05/2004 	2800 

55 	14106/2004 	1100 
56 	07/06/2004 	1900 
57. 	0106/2004 	 500 
58 	.14/0612004 	 500  
59 	15106/2004 	4900 
60 	16/06/2004 	5200 
61 	18106/2004 	 850 
62 	21/0612004   
63  
64  
65 	26/06/2004 	 800 
66 	28/0612004 	. 	000 
67. 	29/06/2004 	 )800 
68 	30/06/2004 	6200 

69 	08/07/2004 	2700 
70 	15107/2004 	3600 
71 	16/07/2004 	2900 
72 	1910712004 	2500 
73 	20/0712004 	4200 
74 	21/07/2004 	4100 
75 	26107/2004 	3200 
76 	26/07/2004 	1000 
77 	28/07/2004 	4100 
78 	28/07/2004 	4550 
79 	29/07/2004 	3900 
80 	31/07(2004 	1300 
81 	02f(fl004 	11300 

82 	07/08/2004 	3650 
83 	101(/2004: 	1000 
84 	 1500 
85 _____ 	12/08/20O4 	p300 
se: 	16108/2004 	 soo 

17108/2004. 	5300 
• 	80 	19/08/2004 	4200 
:89 /02004 	1400 

90 	21/08/2004 	11050 
91 	. 	23108004t 	2000 
92 	_/08mx11 	15250 

• 	93 	 146W 
94 	30 	 6050 
95 	31ff04 	2600 

1,  11 
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'.. 

06/101,2004 

98 13/09/2004. 1700 
99 .13/09/2004 3400 
100 15/09/2004 5300 

. 101 18109/2004 3800 - 
102 18/09/20 2000 	. 
103 2Qf0912004" 1700 
104 21/0/204 3050 
105 	s  25109/2004 3800 
106 2710912004 1150 
107 28/09/2004 6700 
108 .' 29/09/2004 1800 	. 
109 30/09/2004 3300 

110 08110/2004 . 	. 	2600 . 	. 

. 

. 

2012 

4350  

•'• 

. H 

. 	.: 
02/1112004 

111 12/10/2004 400 
112 15/10/2004  
113 1S(10/204 6200. 
114 	j 18/10/2004 5250 
115 19/10/2004 . 
116 25,1012004 1800 
117 	i 26/1012004, 4500 
jig 	j 27/10/2004, .4100 
119 	.j .28/10/2004... . 1900 
120 29110/2004. 0100 
121 02/11/2004 i 2200 
122 01/11/2004 1900 

123 06/01/05 . 	3550 . 

H' 

' 2682 

6050  

3850  
4600  

1450  

9650  

5, 

. 	. 	. 

. 

. 

"02/0211005 

124 11/01/05 
125 .12/01105 4000 
126 18/01/05 
127 20101105 
128  
129 	' 25/01105 
130 27/01/05 . 9150 
131 28/01/05 
132 	. 29101105. 3800 
133 31/01/05 4050 
134 31/01/05 5500 

135 09109/2005 2950 118 09/09/2005 
136 16/0912005 8450 338 ' 	 16/09/2005 
137 19/09/2005 7250 290 19109/2005 
138 20/09/2005 3800 152 20/09/2005 
139 21/09/2005 4150 166 21/09/2005 
140 05/1112005 11000 440 05/1112005  
141 10/11/2005 2600 104 '10/11/2005 
142 11/1112005 7100 284 11111/2005 
143 . 16  ,/I il 1750 70  
144 1711112005 15900 . 	236.  
145 18/11/2005  ç1600 64  
146 28111/2005 3650 146 28/11/2005 
147 1,4700 188 	. ., 	 291.1112005  
148 .29/1112005 .i5500 	. ' 	220 	' 	. : 29d1/2005 
149 02/12/2005 11000 440 02112/2005 
150 06/12/2005 i 4700 188 06/12/2005 
151 07/12/2005 1 	3400  



Sr 

152 09/12/2005 4350 174 " 	09/12/2005 
153 13/12/2005 4700 188 ,. 13/12/2005 

154 13/1212005  6600 264 : 	13/12/2005 

155 20/12/2005 4900 196' ' 	20112/2005 

156 23/12/2005 5300 212, •.' 	23/12/2005 

157 27/12/2005 4450 	' 178 27/12/2005 

t. 158 30112/2005 5650 226 	'' 30/12/2005 

159 30/12/2005 4350 - 174 30112/20Q5 

160 31/12/2005 1800 72 	, 31/12/2005.. 

161 16/01/2006 6700 268 16/01/2006 

162 18/01/2006 1500 60 18101/2006. 

163 19101/2006 4650 186, 	' , __19/0112006 
164 23/01/2006 8300 332 23/01/2006 

165 25/01/2006 7100 284 •' 	 25/01/2006' 

166 28/01/2006 3400 136 , 	28/01/2006 

167 	; 28/01/2006 5500 220 	, 28/01/2006 

168 30/01/2006 3400 136 30/01/2006  
169 06/02/2006 11000 440 ' 	06102/2006 

170 170212006 4300 172 16/0212006 

171 16/02/2006 6400 256 	, 16102/2006, 

172 18/02/2006 ' 5750 230 , 18/02/2006, 

173 	' 22/02/2006 ' 	$200 208 , 	'22/02/2006 

174 	j 23/0212006, , 	5100 , 	204 	' 23102(2006 
175 24/02/2006 è290 332 	', ' 	2402/2006 

176 27/0212006 : 	 3000 120 '. 	'27/02/2006 
177 	J 27102/2006 5100 204 	... :.. 27/02/2006 

178 2 02/2006 ,' 	5300 212 , 	28/0212006 
179 	j (0312006 4300 172 	, 	' s.. 0910312006 

180 09/03/2006 5850 234 	' 09/03/2006 

181 18/03/2006 5750 230. .18103/2006 

182 24/03/2006 8150 326 24103/2006 

183 	: - 25/03/2006 4000 160  
184 27/03f2006 5950 238 7103/2006 
185 2910312006 6550 262 	' "29103/2006 

186 31/0312006  4390 176 31103/2006 • 1 

187 05/04/2006 11000 440 05104/2006 
188 10/04/2006 3500 , 140 ' 	' '10/04/2006 
189 12/01/2006: ' 	3100 124 1' 12/04/2006 

190 17/04J2006 i 6100 244 	' 17/Q4f2006 
191 17104120061 3500 140 17104/2006 
192 22/04/2006. 4900 196 22/04/2006 
193 24/04/2006 -, 	4750 190 ,24f04/2006 
194 	, 26104/2006; , 	3650 146 ' 	261042006 
195 , 09/05/2006 1 6350 254 	, .• 09105/2006 
196 . 11/05/2006, 2490 100 	, , 	11/05/2006 
197 11/05/2006, 4550 182 . 	.11/05/2006 
198 16/0/2006 3450 138 	. '16/05/2006 
199 18/05/2006, 3400 136 '18/05/2006 
200 	' 23/05/2006 5100 204 , 	2315/2006 
201 23/05(2006 , 3200 	' 128 	' ' , . 23/0512006 
202 26105/2006 5350 214 ' 	26/05/2006, 
203 	1 29/05/2006 5750 230 	. 	' 	' . _.29/05/2006 
204 31/05/2006 4600 184 	, '31/05(2006, 
205 	, 03106/2006 . 	11000 440.  
20 , 08/06/2006 5350 214 	 :, 08/06/2006 
207 14/06/2006" 6200 248 	.,' 	, 14J06/2006 
208 	' 17(04(2006  400 ' 	' 	256 , "  17/06/2006 

0 
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209 27/06/2006 5350 214 	.. .., 27/06/2006.. 
210 29/06/2006 2750 . 	110 •',, 	29/0612006 
211 30/06/2006 5450 218. 	. . 	:30/06/2006., 
212 10/07/2006 . 	7800 	. 312  
213 13107/2006 5300 212 13/07/2006 
214 . 18/07/2006 4950 198 18107(2006  
215. 28/0712006 . 	479() 192 	., 	 ', .. 

. :.• .::2810712o06. 
216 	: 05/10/2006 5190 208 	. 	. . 	05/1012006' 
217 . 09/10/2006 8040 
218 17/10/20% 9200 368 	' 

,. 	324 	. 

': 	 17/10/2006. 
219 19/10/2006 .6000 	. 	, 240 , ' .....19/10/2006 
220 2711012006. 10450 418 ., 27/10/2006 
221 	. . 27/10/2006 8100 . .....27/10/2006 
1I  944840 37616 	.. 

•., 	 ; 	.... 

i:. 
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List of V 
rdkrTed 	Lp 

Voucher for Rs 672.00 paid in the name of Mrs Mira Begum on 10/10/2003 
MPKBY Agent commission bill for the month of Sept'03 k the ame Of Mn'Ma Begim.. 
Supporting schedules of deposits dated 12th, 19th, 25th 27 0 	3th 5pt'03 .1 .)U 	to 
be made by Mrs Mira Begum during the month of Sept'03............... .' : 
W*jcher for Rs 90000 paid In the name of Mrs Mira Begum on 02/12/2003 
MPKBY Agent commission biH for the month Of Nov'03 In the riarneof Mrs MiraBegum 

nd SUpPolingSthedulesofdeØosltsdated4 th1 llth, le, 18k", 1,22,27,iti29", 
P6'2003 purported to be made by Mrs Mn'a Begum during the month of NOrnbei'03. 
\lucherforRs95200pax1inthenameofMrsMfraBequmono4/o2/2oo4 I 

MPKB( Agnt commission bill for the mOnth of Jan'04 in the name Of Mrs Mà B gum. 
Skipporting Schedules of deposits dated 7 th,  13"', 19th,  23", 27k", 28", 29', ,ahd 31st  
j4n2004 purported to be made by Mrs Mira Begum during the ,mónthof 3an'04. ; 
'ikxither for Rs 116000 paid In the name of Mrs Mira Begum on 01/04/2004 
I4PPBY Aget* 	isI i $ lot the month Of March'04 in the flame 'Mrs 14ira B. 
S3upporting schedules Of depIts dated 5th,  8th, 14"', 16th,  20th,  27th, 294 , an' 30 Match'04 

Begum  
Voucher forRs d0.O0 paid n the name of Mrs  Mira Begum On 05/05/2004L' I, 

KBY AgE coflmissickfl bil' (cc the month of April'04 fri the flárneóf Plr Mira Begurri. 
Jpporbng schedules of 1depc1ts dated 1, 10th,  16th,  jjth, ?Zd, 26th,  24th, 26l?, 27th, 29th, 

d 30"'AprirO4 urpottpd to be made by Mrs Mfra BegUrn dining theniôi'bofprWO4. 
ucher for Rs 133000 akI Iii the name of Mrs Mira Begum on 03/06/2004 

MPKBY Agent commlssidn bill for the month of May'04 in the name of Mrs Mira Begum 
ipporting schedUles ofdeposits datid 0,  7th, 12th, 15', 150, jgth  20 22 4, le, 250', th, 27th, 28th and Jist 4tay'1004 pthjk,rted to be made by Mrs Mira Begurn' during the.. 

ig of RD Agent CommisloO Paid, at Baihata SO dated 02/07/2004. . 

outher for Rs i66.0d3iéid Itithe name of Mrs Mira Begum on 02/07/2004 
'PKBY Agent conmisskfl bill for the month of JunM)4 In the name of Mrs Mira :Begum. 
lupporting schediIes ofdept dat ed  7", 8th,14th,14th, 	16th, 18r, 1,22 24th

thE 28th, 29th afl1 30th June4 purported to be made by Mrs Mira Begüm during the _ 
 
 

 

 
 
 

 
 

31. 

.32. 
33. 

ild In the name. of Mrs Mira Begum on 04/0812004.'' 
1ffl for the month of 3uly'04 & Aug'04 In the name of Mrs Mtra 

C. osit c f1'Bth, 15', 160 ,  19th, 20'h, 21, 26th, 26" 28", 28", a Aug 04 purported to be made by Mrs Mira BéqUm' during the 

ild 'in the, name of Mrs MIra Begum an 02/09/2004.. 
1I11 f4thdJhonth of Aug104 In the name of '1rsMrà Begiarn. 

10th, 11th 12th 16th 17 19"' 2O" 21, 23" 25" 
iuVx,rtèd to be made by Mrs Ma Begum during thé•ñionth of 

4'mofMrsMiraBegumoflo6/Io/2oo4 ... 

h & Sept'04 Inthe name of MrsMira Begurn. 

E~w
4th, 10th,  13th,  13th, 15';18th,  18th 20th,2j1 25th 

j 	to be made by Mrs MiraBeçum dunng the  
idh 	 I 

lli tq ltqtnq of Mrs Mha Begim on 07/11/2004 
UII (at th iMih of oct'04 in the name bf'lira Begum 

Asstl SudM 'Dn) 
Guwaltafl Division 
GinWhati-78I 001 
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'63. 
 
 

Pakf at Baihata SO dated 17/112005. : 
the name of Mrs Mica Bequm on 17/11/2005 

sits dated 17/11/2005purportedtO be made by Mrs Mica 

isior Paid at Baihata SO dated 18/11/2005. 
pid Irjthe n1a( Mrs Mica Begum c* 18/11/2005 
ø( 	*. 18/11/2005PuTP0ded to be mde by Mrs Mica 

m&d 	d&Rta SO dated 28/11/2005.. 
iaid I the flaMe of Mrs Mica Begum on 28/11/2005 

of deoIts dated 28/11/2004urpO(ted to be m4de by Mrs ,Mira 

flssk4 Paid at Baata SO dated 29/11/2005 	. 

I 	 - 

Supporting schedules of deposits dated 8"', 12th, 15th,  1501, 18th, 19", 25", 26" 27"', 28th & 
29th Oct2004 and Is t  & 2nd  Nov2004 urported to be made by.Mrs Mira Beguni during the 
month of oct'04 and Nov'04. 	 : 	S 

Voucher fOrks 2682.00 paid in the name of Mrs Mira Begum on 02/0212005 
I1Pl(BY Agent con\misslon bill for the month of )an'OSin the name of-Mrs Mira.Begum. 
upporting schedules of deposits dated 6th,  11th, 	18th, 20", 22", 25 th, 	27"', 29", 31'  

nd 31st  jan2005 purported to be made by Mrs Mira Begumduting the month Of 3an'05 
üst of RD Agent CormnISSiGh Paid at Balhatà SO dated 02102/2005. 	. I 

Ust of RD Agent COmmission Paid at Baihata SO dated 09/09/2005. 	. 

uppoctlng schedules of deposits dated 09/09/05 purported to be made by Mrs Mira 
Begum. 
list of RD Agent Commission Paid at Baihata SO dated 16/09/2005. . 
Voucher for Rs 338.00 paId In the name of Mrs MIra Begum on 16/09/2005 

Supporting:schedules of deposits dated 16/09/05 purported to be made by Mrs Mtra 

O(RD Agent Commission Paid at Baihata SO dated 19/09/2005. 
cher for Rs 290.00 paid in the name of Mrs Mfra Begum on 19/0912005 
oortinq schedules of deposits dated 19/09/05 purported tobe made byMts Mira 

of RD Agent Cqnmission paid at Baihata SO dated 20109/2005. 
dier for Rs 152.004aid hi the name of Mrs Mira Begum on 20/09/2ó05 
porting scheddles of depcslts dated 2/09/05 purported to be made by: Mrs Mira 

0f PD gent CcmmI4slofl paid at Baihata SO dated 21/0912005. 
dier fOr Rs 16.00 paid h$ the name of Mrs Miiä Begum On 21/09/2(XJ5 
porting sched4les o dèpdsfts dated 21/09/05 purported to be made by Mrs MWa 
urn. 	 . 
of RD Agent qommi$ion.Paid at Baihata SO dated 05/11/2005. . 
ther fOr Rs 440.00 paid in the name of Mrs Mka Begüm on 05/11J2605 
oortinq schedules of'depostts dated 05/11/05 purported to be made by Mrs Mira 

of I) Agent Conimi sion Paid at BaRmAg SO dated 10/11/2005... 
cher for Rs 1($.00 paid In the name of Mrs Mica Begum on 10/11/2005, 
porting schedules ,o(!dePosltS dated 10/11/2005purpoited to be made by Mrs Mira 
urn.  
of RI) Agent Comml$ion Paid at Baihata SO dated 11/11/2005.. 
cher fr Rs 284.00 kI In the name of Mrs Mica BegtEm on 11/11/205: .  
porting schediles cIe$sIts dated 11/11/2005purpotted to be made by Mrs Mica 
utli. 
of RD Agent Comml$ion Paid at Ba ata SO dated 16/11/2005. 
cher for Rs 70.00 pid In the name A Mrs Mica Begum on 16/11/2005 

octing schedules o1 deposits dated 16/11/2005purportedto be made by Mrs Mica 

* 
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78. 	Supporting schedules of deposits dated 29/11/2005 for Rs 4700 and 29/11/2005 for Rs 
5500/-, purported to be made by Mrs Mira Begum. 

	

79 	List of RD Agent Commission Paid at Bathata SO dated 02/12/2005 

	

80. 	Voucher for Rs 44000 paid in the name of Mrs Mira Begurn on 02/12/2005 

	

81 	Supporting schedules ofideposlts dated 02112/2005 purported to be made by Mrs Mfra 

	

P4  82. 	LIst of RD Agent Commission Paid at Bathata SO dated 06/12/205. 

	

83 	VouberforRS188OOid In thenmeoMrsMlraBegumon06/12/z005 
Supporting schedules ofdeposits dated 06/12/2005 purported to beie by Ml's Mira 
Begum. 
List of RD Agent Commission Paid at Baihata SO dated 07/12/2005. 
Voucher for Rs 136.00 paid In the name of Mrs Mira Begurn on 07/12/20051. 
Supporting schedule§ of deposits dated 07/12/2005 purported to be made byMrs Mira 
Begum 
List of RD Agent Commission Paid at Baihata SO dated 09/12/2005. 

	

89 	VoudrRs17400panthenmeof MrsrmBeon/jp5 
90.' : Suppoctingsthedutesofdepo5ndatedo9/12/2oo5 purportedtobemadebyplrs Mira 

• Begum. 
Ust.of RD Agent Commission Paid at Baihata SO dated 13/12/2005.: 

Mira 	13/12/2005 
paid  

Suppong scheldules.ctdèposits dated 13/12/2005 for Rs 6600 and 3/122005 for Rs 
4700 purportedto.e:made by Mrs Mira Begum. 

95 	Ust of RD Agent Comtnlsson Paid at Baihata SO dated 20/12/2005 	I 

96 
SupportIng schedules of dposlts dated 20/12/2005 purported to be bade by Mrs Mira 

..Beguth. 
dated  99 	Voucher for Rs1212 00 paid In the name of Mrs Mfra eegum on 23/12/2005 

100. Supporting schedules Of deposits dated 23/1212005 purported to be made by Mrs Mira 
Begurn. 

lOt List of RD Agent Commission Paid at Balhata SO dated 27/12/2005.: 
102. Voucher for Rs 17800 paid In the name of Mrs Mira Begum on 27/12/2005 
03. Supporting schedules of deposits dated 27/12/2QOSpurpórted to bemadé by Mrs Mna 

	

• 	Begum. 
104. . List of RD Agent Conimisslori Paid at B&hata SO dated 30/12/2005. 

,105. 
106. Vouch& for Rs1 174.00 paid In the name of Mrs Mira,Béguin cxi 30/i2/2005:1 107., Supporting sctiedulesof depoSits dated 30/1212005 fbr Rs 5650 and 30/12/2005 for Rs 

4350,purportedtobematlebyMrsMfrasegurn . 

	

108 	List of 'RD Ageiit Conm,lsslbn 1%ld at Baihata SO dated 31/12/2005 
VoutherforR72.0Oipeidiñth 	4Miegon31/12/2005 
Suppolingsdiedu 	d 	 Mira Begum. 	. 	• 	. 
List of RD Agent Coçirniisslon Pakl at Baihata sd dated 16f0112006.  
Supporting schedu, o( dé,osit1 cued 16/01/2006 purported to. be iradé bj Mrs Mira ,Begum. 	 . 
List of RD Ageirt COblniss$dn PkJ at Baihátó SO dated 18/01/2006. 

	

119. 	voucer 	path,ieop4rs Mha Begumon 18/01/206 

	

116. 	Supporting tdules of d 	dMe* 18/01/2006 puiported to be nade by Mrs Mira 

	

117 	List of 	 dated 
118 Voucher flot i$oq p4r1glinve   of Mrs Mira Begum on 19/01/2006 

	

119 	Supporting sUthdilles 	diked 19/01/2006 purported to be made by Mrs Mira Begpm  

	

120 	List of RD Ageflt 	akJ at Baihata SO dated 23/01/2006 
121 	Voucher for Rs 33 	1/f name of Mrs Mfra begurn on 23/01/2006 

	

122. 	I Supporting schedti 	j*iI( dated 23/01/2006 purported to behade b Mrs Mira: 	• 
.BUlTh 
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61. 

J2.  
- 	_163. 

1&4. 
165. 

166, 

I 

List of RD Agent Commission Pad at Baihata sb dated 2510112006. 
Voucher fOr Rs 284.00 paid in the name of Mis Mira Begurn on 25/01/2006 
Supporting schedules of deposits dated 25/01/2006 purported to be madeby Mrs Mira 
Begum. 	 - 	 ' 	

0 

List of RD Agent commission Paid at Baihata SO dated 28/01/2006.'.. 
Voucher for Rs 22000 paid In the name of Mrs Mira Begum o in 28/01/2006 

Supporffng schedules of deposits dated 28/0112006 for Rs 5500 and 28/01/2006 for Rs 
3400 purported to be made by Mrs Mira Bum.' 	' 
GUst of RD Agent Commission Paki at Baitiatà SO dated 30/01/2006. 
Vouther or Rs 136.00 paid in thename of Mrs Mira egunion 30/01/20' 
Supporting schedules of deposits dated 30/01/2006 purported to be made by Mrs Mfra 
Begum..  
'List of RD Agent Commission Pad at Baihata SO dated 06/02/2006. 
Voucher for Rs 440.00 pad In the name of Mrs Mira Begurn on 06/02/2006 
Supporting schedules of deposits dated 06/02/2006 pUrported to be n' by Mrs Mira 

List of RD Agent Commission Paid at Baihata SO dated 16/02/2006. , 
VDud1er for Rs 17200 paid in the name of Mrs Mira Begum on 16/02/2006 
Voucher for. Rs 256.00 pakj In the name of Mrs Mira Begurñ on 16/02/2006 
S9lipportlng schedules of deposits dated 16102/2006 for Rs 4300 and 16/02/2006 fOr Rs VC purported tole.nacle by Mrs Mira Begum.

f RD Agent CornmlsslonPak1 at Baihata SO dated 1810212006. 
oucher fOr Rs 230.00 paId 1i, the name of MrsMira Bgum on 18f02/200 

io.tlng schedules of depOsits dated 18/02/2006 purported to be made by Mrs Mira 

of RD Agent CommiSsforil Paid at Baihata SO dated 22/02/2006, 	• •• 

portiflg sctiedi)es o(depOsfts dated 22102/2006 purported to be made by Mrs Mira 

List of RD Agent Commission Paid at Baihata SO dated 23/O2/2006. H 
Mira  

upporting schedules of deposits dated 23/02/2006 puiported tobe made'by lrs Mira 
• 	

' 	 : List of RD Agent Comm,ssion Paid at Baihata SO dated 4/02/2006. , 
Voucher for Rs 33100 paid In the name of Mrs Mnra Begum on 24/02/2006 l  
Sk uPportJngschedWes odeposits.dated 24/02/2006 purported to be made by Mrs Mira 

 fOr Rs 24.00 pal In the name of Mrs Mira Begum on 27/02/2006..:' 
I 	for Rs 10.00 paid In the name of Mrs Mira 8eum On 27/02/2006 

0 5$upportlflg schedUles ofdeposits dated 27/02/2006 for :Rs 3000 and 27/02/2006 for Rs 
100 purported to be made by Mrs Mira Begum 

upporting schedbles of4eposlts dated 28/02/2006 purportt1 to be mde by Mrs'Mira 
0 	 • 	 • 

Voucher for Rs 234.00 paid in the name of Mrs Mira Begum on 09/03/2006. 

tooporting
uther fOr Rs 172.00 paid I'i the name of Mrs Mira Begum on 09/03/ 

 sdwxhjles of deposits dated 09/0312006 for Rs 4300 and 09/03/2006 for Rs 
5850 purported tx be made by Mrs Mira Begum. 
Muctier for Rs 230.00 paId 4i the name of Mrs Mira Begum on 18/03/2006.; - 
uporting schedules of depOsIts dated 18/03/2006 purported to be made by, Mrs Mira 

A. 

jouther for Rs 36.00 paid 111  tie name of Mrs Mira Begurn on 24/03/2006:. -. toporting sthedtñes of depOsits dated 24/03/2006 purported to be made by, Mrs Mira 

Eum.

d1er for Rs 10.00 paid heOf Mrs Miregum on 25/03/2006
ng sdiediles of deptt dated 25/03/2006 purported to be made byMrs Mira 
 i  

\oucher for Rs 2i8.00 paid kithe th4flie of Mrs Mira Begum on 27/03/2006 	. 

0 Assft-S! 	4 (Dii.) 
sion 
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 deposits  
Begum. 

 VoutherforRsz62.OopakilnthenameofMrsMiraBegumon2g/o3/2006 
 Supporting schedules of deposits dated 29/03/2006 purported to be made by Mrs Mira 

 
 

Begum. 
Voucher for Rs 176.00 paid In the name of Mrs Mira Begum on 31/03/2006 1 	Supporting schedules of deposits dated 31/03/2006 purported Lobe rna& by Mrs Mira 
egum. 

 f 	for Rs 440.00 pakl In the name of Mrs Mna Begum on 05/04/2006 
  schedules of deposits dated 05/04/2006 purported to be made by Mrs Mira 

egum. 
 Vouder forRs140.00pathenameofrirsMiregumon1o/o4/2oo6 
 Supporting schedules ofdepOsfts dated 10/04/2006 purported to be made by Mrs Mira 

Begum. 
 VpucherfoRs124.Oopaidinthenameoqr4rsMjregumon1fo4/2oo6 
 Supporting schedules of deposits dated 12/04/2006 purported to be made by Mrs Mira 

pegum. 
 V6ucher for Rs 244.00 paid in the name of Mrs Mire Begum on 17/04/2006. 
 V&ther for Rs 140.00 paId In the name of Mrs Mire Begun on 17/04/2006. 
 sipportfng schedules of deposits dated 17/04/2006 for Rs 6100 and 17/0412006  for Rs 

3!00 purported to be mde by Mrs Mire Begum. 
 Voucher for Rs 196:00 paid In the name of Mrs Mira Begum on 2210412006 
 orUng schedules & deposits dated 22/04/2006 purported to be maie by Mrs Mira 

 u&errorRs190.00paid irIthenameofM1sMiraBegi,non24/o4/oo6 
 ortIng schedules of depcsIts dated 24/04/2006 purported to be made by Mrs Mire 

 cher for Rs 146.00 paid 1,1 the name of Mrs Mire Begun on 26/04/2006 
 

 

ting schedules of deposits dated 26/04/2006 purported to be made by Mrs Mire 

V&icher for Rs 254.00 paid in the name of Mrs Mira Begun on 09/05/2006 
 SripporUng schedules of deposits dated 09/05/2006 purported to be made by Mrs Mira 

 
8egum. 
V&jder for Rs 100.00 paid In the name of Mrs Mire Begum on 11/05/2006. 

 V&JtherforRs 182.00 pikJinthe name of Mrs Mira Begumon 11/05/2006. 
 Sipportlng schedules 	 dated 1110512006 for Rs 2490 and 11/05/2006 for Rs 

450 purported toibe 	 rs Mire Begun.. 
 Cidirl V&derforRsl38.Qo enameofMrsMjre Begumon 16/05/2006 
 Jortin schedules 	dated 16/05/2006 purported to be made by Mrs Mire 

 V&ither for Its 136.00 pld In the name of Mrs Mira Begun on 18/05/2006 
195. Sôpportinq schedules of JeooSlts dated 18IOSI2OO1 n.irrvitM In F 	mr4 h Mit Mir - - 	-  

Bgum. 	- 
V&jcher for Rs 204.00 pId In the name of Mrs Mire Begum on 23/05/2006 
Voucher for Rs 128.00 pk1 In the name of Mrs Mire Begun on 23/05/2006 

Sipp 	 oforting schedules iepqslts dab&i 23105/2006 fot Rs 5100 and 23/05/2006 for Rs 
30O purported tobe mde by Mrs Mira Begum. =-ng

for Rs 214.00 pkI ir. the name of Mrs Mire Begun on 26/05/2006 
 schedJies of klep4sits dated 26/05/2006 purported to be made by Mrs Mire 

8gum. 
Vciudier for Rs 23b.00 paid M the name o( Mrs Mire Begum on 29/05/2006 
SJpporting schechIes of depcsIt dated 29/05/2006 purported to be maJe by Mrs Mire 
Begum. 
Vpucher for Rs 184.00 paid 14 the name of Mrs Mire Begurn on 31/05/2006 
S$ipportlng schedJies of iepcslts dated 31/05f2008urported to be m&le by Mrs Mire 

'/oucher for Its 446.00 paid lr the name of Mrs Mire Begtxti on 03/06/2006 
ting schedules of dep4sfts dated 03/06/2006purpoted to be made by Mrs Mire 

r:i.Supdt-P' (Dn.) 
ji Div iS 

Guwaha(1-781 

196. 
C)11

197. 

ro 

Cv) 
, 
	2tr1. 

02' 
1203. 

0 

 

 
 



Voucher for Rs 214.00 paid in the name of Mrs Mira Begurn on 08/06/200  
Supporting schedules of deposits dated 08/06/2006urpofted to be màdè by Mrs Mk 
Begum. 
Voucher for Rs 248.00 paId In the name of Mrs Mira Bejum on 14/06/2006 
Supporbng schedules of deposits dated 14/06/2006purpotted to be made by Mrs Mna 
egum 

Vouthei' for Rs 256.00 paid in the name of Mrs Mira Begum On 17/06/2006 
SuØporting schedules of deposits dated 17/06/2006puiported to be made byMFS Mira 
egum 

voucher for Rs 214.00 paid in the name of Mrs Mira Begum on 27/06/2006 
supporting schedules of deposits dated 27/06/2006purported to be made by MrS Mira 
Begum 
Voucher fr* Rs 110.00 paid In the name of Mrs Mira Begum on 29/0612006 
Supporting schedules of deposits dated 29/0612006purpOrted to be made yMis Mira 
Begum 
Voucher fo4 Rs.218.00 iaid In the name of Mrs Mira Begum on 30/0612006 
Sipporting schedules of deposits dated 30/06/2006purpOrted to be made by Mrs Mira 

for Rs 312.00 paid In the name of Mrs Mira Begtsm on 10/071200,. 
rig schedules of deposits dated 10/07f2006purported to be made by Mrs Mir 

ft*Rs2l200pakilnthenameofMrsMiraaegiimon 13/07/2006 
g schedules 4 deposits dated 13/07/2006purported to be madeby:Mrt Mira 

forRs 19800 paid in the name of MrsMiraBegunlon 18/07/2006..:. 
ig schedules of depolts dated 18/07f2006purported to be made by Mrs Mira 

for Is 19100 paid in the name of Mrs Mira Begum on 28/07/2006 
g schedules of deposits dated 28/07/2006purported to be made by Mrs Mira 

Ut of RD Agent Commission Paid at Baihata SO dated 05/10/2006. 
Voucher for Rs 208.00 paId in the name of Mrs Mira Begutn on 05/10/2006 
SUppOrting schedules of deposits dated 05/10/2006 purported to be made by Mrs Mira 
Bgum. 
LLt of RD Agent Commission Paid at Baihata SO dated 09/10/2006. 
VbtKfw for Rs32 	pàidlnUeflameOfM,sMIraBegumono9/1o/2006 
Siippoitlng schedules of deposits dated 09/1012006 purported to be made by. Mrs Mira 
Begum. 
Ut of RD Agent Commission Paid at Baihata SO dated 17/10/2006. 
VOucher für Rs 368.00 paid In the name of Mrs Mira Begum on 17/10/2006 
Spporting khedules 4 deposits dated 17/1012006 purpOrted to be made b Mrs Mira 
Bgum. 
Ut of RD Agent Commission Paid at Baihata SO dated 19/10/2006. 
VOucher (Or Rs 240.00 paid In the name of Mrs Mira Begtim on 19/10/2006 
Supporting schedules of deposits dated 1/10/2006 purported to be made by Mrs Mira 
Begum. 
list of RD Agent Commission Paid at Baihata SO dated 27/10/2006. 
V&xher (or Rs 4ia.00 paklln the name of Mrs Mira Begum on 27/10/2006 
VOucher toc Rs 324.00 paid in the name of Mrs Mira Begum on 27/10/2006 
Sof depolts dated 21/10/2006 for Rs 10450 and 27/10/2006 (Or Rs 

 made t Mrs Mira Begum. 

•• 

r 	 208. 
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ENGLISH TRANSLATED COPY 

PD-20 
W/S of Mrs. Mira Begum, MPKBY 

Agent no. 3688-AKM/1 101/02 
30 rffl\/ 2009 

23/11/07 
G uwahat 
	 Sd/illegible 

Jonab Au 
23.11.07 

'7 My name is M1s. Mira Begum. 
'My husband's name is Md. Moqbol Ahmed. 
My. father's name is Md. Toifuddin Ahmed. 
My present address is Salbari, Noonmati, Guwahati-20 

• 	My address before marriage was Korora, Baihata Chariali, Kamrup, Assam. 

In the year 2002, the post master of Kolazol Post Office, Md. Jonab Au 
(distantly related maternal uncle) told me that he would open an agency in the 
post office and he himself will operate the said agency giving me some portion 
of the profit. He told me that I have to do nothing and in future also I will face 
no difficulty. Initially, he took my signature in some forms. Thereafter, he is 
the one doing all the work and I know nothing about it. In the year 2008, he 
took me to the DC office in order to renew the agency. He took me to the 
Baihata Post office two times and introduced me. A few days earlier he took 
my signature in some more forms. I have never opened any RD account by 
myself. 'I have never collected money from anyone's house.. I have never 
deposited any money in the post office. I have never signed and taken any 
commission bill. I am not aware how much commission has been received till 
now. 

Stated and recorded in my presence 
Sd/illegible 
24/1' 1/06 
Inspector, Post 
East Sub-Division, Guwahati 
Guwahati-1 

24.11.2006 
Sd/Ineligible 

Miss. (Sic) Mira Begum 
24.11.2006 

Certified to be true copy 

Sd/illegible 

Sr. Superintendent of Post Offices 
.Guwahati Division, Guwahati- 

78100 

Attested 
Asstt. Supdt. Of Post 

Offices(D..) 
Guwahati Dn., Guwahati 781001 
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	BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNELf GUWJH1TI 

File in Court on 

CouriCeI. 
I ft 

O.A. NO. 132/09 
1cetW,  ArtTbwiaJ 
I 

06 AN  201 
vu\\~ 

Guwahati B8nch 
c4J 	13 

Md. Jonb Au 	Applicant 

Union of India & others ----Reppondent. 

A Rejoinder filed by the applicant on the 

written statement of the respondent. 

The applicant has been served a copy of the 

Written statement submitted by the respondent and after 

carefully going through the sie the applicant files the 

rejoinder as follows :- 

That the applicant begs to state that the statement 

made in the Written statement of the respondent are all 

misle ading and an attempt to conceal the truth. 

That the applicant denies all the statement made in the 

Written statement of the resp6ndent except those which are 

admitted by the applicant and which are matter of jenuine 
records. 

3 • 	That with regerd to the statement made in paragraph 1 

to 3.2 of the written statement, filed by the respondent the 

applicant has no corrncnt as those are matter of records. 

4. 	That the statement made in paragraph 3.3, of the 

Written state-ment is not wholly correct. It is true that on 

8.11.06 the Inspector of Post offices inspected the Kolj 

Sub-post office where in the applicant was working and after 

Contd--2/p. 
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the inspection, no irregularity, was found and the 

Inspector in his inspection note clearly stated that 

the functioning of the office was satisfetory. It is 

a blatant lie that 	on that date the Inspector found 

any material which shows that the applicant was fradulantly 

operating a .KBY agency. That after about 6 months of the 

said inspection, the said SubDivisional Inspector of the 

Post offices again visited the Kalajal Sub-Post office 

and submitted a P.I.R. on 11.5.07 against the applicant 

before the Karnalpur P.S. alleging that the applicant 

obtained a fake tiIY agency ( Anneure 'A' of the OA). 

That the Karnalpur Police finding no proof of the allegation 

filed final report. The respondent have delibarately 

conceal that fact. 

The applicant beg to state that the r'KBY agency 

is granted by the Director of small Savings Govt. of India 

and without 1iowing from that authority the respondent have 

filed the false case against the applicant. 

5. 	That with regard to the statement made in paragraph 

3.4 and 3,5 of the Written statement, the applicant begs to 

state that the said allegation was given to the same officer 

who made the allegation and the said officer took the 

evidence of other G.D.S. employees who were a1l subordinate 

staff. The said investigating officer dictated the statement 

of the witnesses and on the basis of the dictated statement of 

witness, he filed the report holding the applicant guilty. 

The authority on the basis of the report of the Sub-Divisional 

Inspector, Chargesheeted the applicant and departmental 

proceeding was drawn up against him. 

144c1' J tetL 1lc1 	 Contd--3/p. 
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That the applicant in the hearing before the 

Enguiry officer, appeared and cross examined the witnesses, 

examined by the respondent . In cross examination at least 

3 witnesses p frankly admitted that their statement were 

not of their own but it was dictated by the Investigating 

officer. The applicant further beg to state that all the 

witness to the enquiary was G.D.S. employee subordinate 

to the investigating officer and they gave the statement 

as per dictation of the investigation officer and at least 

three of them dared to confess the same. Such an enquiary 

is against the principle of natural justice and it is not 

an enguiry at all in the eye of iaw  and by such an illegal 

enquary the applicant canot be punished 

6. 	That with regard to the statement made in paragraph 

3.6 to 3.10, the applicant beg to state that with the help 

of the dictated statement of the witnesses the respondent 

authority held the applicant guilty and punished him by 

removing him from his service. The applicant preferred an 

appeal before the appellate authority against the order of 

removal and the said appeal was also rejected. 

7 • 	That the applic ant begs to submit that the offence 

alleged to have been committed by the applicant is an 
imaginary one as there was no complain from any body 

regarding the said offence. Even Srnt. Mira Begum in whose 

name the agency alleged to have been run had not made any 

complaint nor she gave any statement before anybody. The 

statement which was shown to be that of Mira Begum was not 

'0 

0 

h4c/. &7'Lcd 1U-- 	 Contd--4/p. 
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of her statement as the authority could not submit the 

original copy of the stt.ernt for cross examination. 

The applicant has right to have copies of all the 

document used gainst him but the applicant was not given 

copy of that statement. 

81 	That the applicant begs to state that the authority 

by their chargesheet brought two charges, viz (1) For 

obtaining a riY agency in nemie of Mira Begum and (2) 

Exhib.tion of lack of integrity and devotion to duty, 

and those charges are not proved as per law. 

Firstly the MPKBY agency is granted by the Director 

of Small Saving , Govt. of India, and without hearing 

the said authority it cannot be held that applicant 

obtained any mPKBY agency. 

Secondly lack of Interigity and devotion to duty 

by the applicant has not been proved, as because no 

complaint from any quarter is there against the applicant, 

with regard to his performance of duty. The drawing of 

Commission of the alleged agency ( although not proved) 

does not constitute any offence as the said amount is not 

the Govt. money. The applicant has been punished arbitrarily - 

and illegally. 

Under the circumstances it is prayed 

that the written statement submitted 

by the respondent may be rejected and 

the punishment given to the applicant 

may be set aside. 
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VERIFICATION 

I, Md. Jonab Au, Son of Late Alimsa Au, aged 

about 50 years, Ex-Sub-Post Master, Kalajal Chowk 

Post office, a resident of village _Alekjali, P.S. 

Karnalpur, district Kamrup, Assemn do hereby solemnly 

affirm and ôeclare, verify that the statements made 

in paragraphs 1 to 8 are true to my knowledge. 

And as such I sign this Verification on 

this 6th day of January, 2010 at Guwahati.. 

tc( 
SIGNATUBE.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

IN THE MATTER OF:-

O.A no. 132/09 

Sri Jonab Au 
...Applicant 

-Vs- 

• 	Union of India and ors 

...Respondents 
-AND- 

2 FEB  ?n" ~ t1h 
IN THE MATTER OF: 

U bench Reply statement on behalf of the 

respondents to the rejoinder flied by 

the applicant. 

(REPLY STATEMENT ON BEHALF OF THE RESPONDENTS) 

% 	 L'a . 
I, Sri..Yl7. 	

Pic. ............ 

aged about5.1.years, presently working as Senior Superintendent of Post 

Offices, Guwahati Division, Guwahati do hereby solemnly state as follows: 

That I am the Senior Superintendent of Post Offices, Guwahati 

Division, Guwahati. I have been impleaded as a party respondent no. 4 in the 

above application. A copy of the rejoinder in the aforesaid case has been served 

upon me. I have gone through the same and have understood the contents 

thereof. I am acquainted with the facts and circumstances of the case. I hve 

been authorized to file this Reply on behalf of the respondent nos. 2 and 3. 

That I do not admit any of the averments except whh are 

specifically admitted hereinafter and the same are deemed as denied. 

That with regard to the statements made in paragraph 1 of the 

rejoinder, the humble answering respondent begs to deny the correct 'ess of the 

statements made therein. It is respectfully stated that without any  authenticity 

and on proper exploration of the genuineness of the case refe2d to in the 

written statement, the applicant made serious allegation again' che answering 

respondent. Thus the applicant has to take the burden to prove i d the allegations 

strictly. 

That with regard to the statements made in iaragraph 2 of the 

rejoinder, the humble answering respondent begs to offer nc comment 

€ 
CR 
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S. 	That with regard to the statements 

rejoinder, the humble answering respondent begs 

are matters of record of the case. 

LGLN'Vahat d

o they  

That with regard to the statements made in paragraph 4 of the 

rejoinder, the humble answering respondent begs to state that once the applicant 

admitted that the Inspector of Post Offices inspected the Kolazol Branch Post 

Office on 08.11.06 and on the other hand denied the statement wholly. The 

humble answering respondent reiterates and reaffirms the statements made in 

paragraph 3.3 of the written statement. It is absolutely false that there was no 

irregularity found i in the said branch office on the inspection made by the 

Inspector. There was a material against the applicant who fraudulently operated 

a Mahila Pradhan Khshetriya Bachat Yogna (MPKBY) at Baihata Sub-Post Office 

which is not permitted to him so long as he holds the post of GDSBPM and also 

because he is a male person. This offence committed by the applicant was 

noticed by Inspector of Post Offices in course of his inspection at Baihata Post 

Office. It is no way possible to detect an offence committed' by the applicant at 

Baihata Post Office in course of inspection of •Kolazol Post Office where he 

performs his normal duties. Moreover, there is no logic that action cannot be 

taken upon a government employee on irregularities/offences detected during an 

inspection which could not be noticed or could not be detected during previous 

inspection/visit. Non-detection of any irregularity during one visit or inspection 

does not become shield to governmert employee to defend him against action on 

irregularity detected in subsequent visit. These are 'useless arguments instead of 

advancing substantial defence against the actual charge drawn uppn the 

applicant. 
Outcome of police investigation has no relevancy in course of 

departmental proceeding. The FIR lodged against the applicant was on his 

criminal misconduct. But departmental proceeding is of misconduct chargeable 

for violation of departmental conduct rules. Two are different course of action and 

one is not supplement to other. Moreover while the charge sheet was issued 

police did not complete their investigation nor submitted any report to any Court 

on the FIR lodged against the applicant, if any, as police has not intimat3d 

disposal of the FIR to the respondent. 
Further the applicant is not at all permitted to act as .MPKBY agent c , r to 

at in the name of or on behalf of any MPKBY agent as per Scheme. The app icant 

has fraudulently operated the MPKBY agency by misusing his o'fficial posith.n and 

earned illegal income using a licence purported to issue in the name of r;ne Smt. 

Mira Begum. 	
15 h 	Qrj 	n-' i.<oA 	 A 'w Q(V 	- 

That with regard to the statements made in paragraph 5 of the 

rejoinder, the humble answering respondent reaffirms and reiterates the 

statements made in paragraph 3.5 of the Written Statement. The applicant 

I 
VIC 
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further begs.to  state that the statements made in this' 

is not clear and is confusing, especially in 3rd5th  line which read as follows: 

"...the said allegation was given to the same officer who made the 

allegation and the said officer took the evidence of the other 

GDS..." 

In departmental inquiries, the departmental inspectors of the concerned area 

makes fact finding inquiries, collect evidences, record statement of the witnesses 

and on the basis of such inquiries, charge sheet is issued against erring officials 

by the appropriate disciplinary authority. The Investigating Officer nominated in 

such inquiries is always of the rank higher than the Charges officials and the 

witnesses. There is nothing irregular and illegal in the process. It is upto the 

charged official to defend him/her in course of oral inquiry and disprove the 4 
charge. In the list of witnesses annexed to the charge sheet, designation/address 

6 
of all the nine witnesses is available and there is only one GDS employee. But it 

is surprising how the applicant repeated that all the witnesses are GDS. The 

applicant should categorically specify with evidence as to which three witnesses - 

have admitted that their statements were not of their own. 

Further it is stated that it is evident from the records of oral inquiry 

that tlough Sri Prafulla Ch. Nath (S.W.-4) during cross-examination deposed 

that he recorded the statement being dictated by other (no mention of the 

Investigative Officer), he confirmed during re-examination that content of his 

statement is true. The contents of the statements of Sri P.0 Nath proves that 

only the applicant had acted in the name of MPKBY agent Smt. Mira Begum aid 

received commission in the name of Smt. Mira Begu.m. 

From theevidence and examination of nine witnesses, the charge 

made against the applicant is sustained. 

S. 	That with regard to the statements made in paragrph 6 of the 

rejoinder, the humble answering respondent reiterates and reaffirms the 

statements made in paragraphs 3.6-3.10 of the written statement. 

9. 	That with regard to the submissions made in paragraph 7 of the 

rejoinder, the humble answering respondent begs to state that admittedly there 

is an irregularity and illegality found on the inspection that the applicant without 

having any authority and by violating the scheme o;rated the MPKBY agency. 
Disciplinary action may start if any cegularity or offence is noticed 

in course of visit or inspection. Despite prodU.' Jon of a attested •true copy of the 

written statement recorded by Smt. Mira Fgum during fact finding enquiry, in 

course of oral inquiry, which was affirme by Mira Begum during d: osition in 

oral inquiry the applicant hold that no sta :emerit was recorded c' Mca Begum. 

The duly attested copy of the written statemint by said tiira Begurn (Annexure 

to the written statement of the respondent) during th fact finding inquiry was 

produced during oral inquiry and it was listed as prosecution eviden:e no. PD-20. 
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This document was examined by both defense and prosecution—s4ëdi1nOT1 

inquiry held on 23.11.07 and there was no objection or demand on the document 

from the defense side (Annexure 4 to thewritten statement of the respondent). 

That with regard to the submissions made in paragraph 8 of the 

rejoinder, the humble answering respondent begs to state that the person who 

recorded the written statement was present in oral inquiry and confirmed the 

written statement to be her own. In actuality, the MPKBY 	- 	was solely 

operated by the applicant in the name of Smt. Mira Begum. 

During oral inquiry Smt. Mira Begum confirmed that the written 

statement is her own and the applicant during oral inquiry never demanded 

production of the original of the written statement of Mira Begum. 

It is respectfully stated that the charge framed against the 

applicant was fully proved in course of inquiry and the departmental authority Q 

thereafter imposed the penalty of removal. 

Thus the humble answering respondent begs to state that the 

original application has no merit at all and is liable to be dismissed. 



central  
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VERIFICATION 

I, Sri..D 	 cv 
aged about55- 

 ..years, presently working as Senior Superintendent of Post 

Offices, Guwahati Division, Guwahati, do hereby solemnly verify and state that 

the statements made in paragraphs ................ 2... ....4...,...l.O. .................................. are 

true to my knowledge and belief, those made in paragraphs 

1 . ? ......kI.... .......................... being matters of records of the case, are 

true to my information derived therefrom which I believe to be true and the rest 

are my humble submission before the Hon'ble Tribunal. 

And I sign this verification on the (day of February, 2010 at Guwahati. 

SIGNATURE 
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MALHLA PRAD1AN KSJIETRIYA BACHAT YOJANA 
(Issued vide MOF (DEA) letter No. E1(1).NS171 dated 29.1.1972 and 

NSC Nagpur IetterNoi 42327_78IMGC(S)( 3) Z I dated 5.12.1981 and further 

amended from time to iime] 

PART-i  IUJLES OF THE SCHEME 

I. The Scheme will be called the 'Mahila Pradhan .Kshetiiya .Sachat 

.Yojana'. 
ObjectiveS :- The objectives of the 'Mahila Pradhan Kshetr ya Bachat 

Yojana' are as undet 
(1) To educate house wives in family budgeting 

To inculcaethe.habit of thrift among households and selfençloYed 
people. 

• 	(iii) To 5 canvass for. and sect investments in. P.O 5-year recurring 

Deposit Accounts from small savers 
(iv) To raise resources for financing development and defence of the 

country. 	 .• 

Date of lntEudctrôfl :- The Mahila Pradhan Kshetriy Bachat Yojana 

has come into force with effect from the  1st April, 1972. 

• 	4. Scope olAgencY :_ The Agency will be confined to canvassP&f0r and 

it 

	

	receiving investments in the  Posi Office 5-Year Recurring Deposit Accounts. 

The  Appointi9 Authority Shall intimate .10 the post office to which a .Mahila 

• agent is a ufidCr Ahis schene, the fact of the appointment and the address .  

of the Mtrhul5 agent. The Director General Posts will, issue instnlctiOiIS to post 
offices directing them to stanip he schedules as. and whà presented at the 
post office by the Mahila Agent. . . 

5. Eligibility :- (i)An indivi4ual woman (hereinafter called Mahila Agent) 
who being a resident oT 1 s s1muso being appointed as authorised. 

• Mahila Agent under this scheme to canvass the households in that locality and 
is recommended forsnch appointment by the District Small Saving Officer of 
that area. . 

(ii)NoCeflaI/StateG0mTt employee should be.aPP0iIiiCdas Mahila 

1 (iii) Nearrelatives of the 	toy oft) 	Posts andNatiollai 

Savings Ii te are not e igi c or appointment as ageus or renewal of their 

I 	
existing agency under Malula Padhan Kshetriya BachatYoJaun 

(iv) Near relatives oiotherCentnl/StatC Government official (excluding 

1 	
Department of Posts and NSI officials) may however, be appointed as agents 
provided clearance is given by the Head ofOffice/Departlnent of the concerned 

Certified to be tru copY 

tk 00) 

sr. superinten dent of Post Officea 

Guwahatt DivisiOfl, auwahasi,78100  
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IN M,PK3.Y. AGENCY 

(v) A person will be regarded s near relative of an official if the official is 
person s wife/husband legitinate child or step child, father/step father ,  

mother/step mother, brother/step br4ther, sister/step sister, father-in-law, mother-
in-law,  brother in law, sister in lai son-rn-law or daughter in law 

[Minisny of Finance (DEA) ltters No. F.115183-NS dated 3.1.1984•• 
andNo. F.1/5/3-NS dated 16.2.19851 

Note:- An individual selected for appointment as agent should be a person 
of substance and integnty having vide contacts and sufficiently tducated to 
transact the agency businesS. The acntshotild be major and at least matriculate. 

Important Decision :- DiscrntinuancC of appointment of juridical 
persons as SAS(MPKBY/PPIt Agents :- (1) The responsibility for 
appOintment and renewal of small savings agçnts to promote the variois small 
savings schemes issued by Government of India, vests with'. the State 
Governments. Instructions have been issued by the Government of India for 
appointment of agents under the Standardised Agency System, the Mahila 
Pradhan Kshetnya Bachat Yojaria and the PPF Agency Systent The existing 
instructions inter alia, provide for the appornlnnt ofjuridical.persons like 
registered co-operative societies, scheduled banks, registered social service 
órganisations, universities, grampanchayats and institutions specially approved. 
by the Government as agents. •. 

Keeping in view the cupent strength of agents and the small savings. 
mobilizations, it has been deciddd that fresh approvals for agencies to juridical 
persons may henceforth not be c6isidered. Fresh approvals include extensions 
of existing agncies held by juridical persons on expiiy of their tenure. 

The above changes may be given immediate effect.  

[MOF (DEA) letter No. F.2/6/2005-NS-11 dated 12.9.2005 äddised to all 
State(UT Governments] 

Application for appointment :- (a) Individual mahila agent will apply 
in form No ASLAAS-I (B) (Astnexure-1). 	.. 

(b) The Appointing Authoity shall. iñfo4ñith6 7Mahila agent about her 
approval: for appointment in a formNo. ASL4AS-2'(Annexure-2). 

Security -(a)Asectmrityof.Rs. 100/R.500as.thecüseniaybe,shalI 
be furnished by the Mahila agent in the shape of a 6-Year National Savings. 
Ccrtificate duly pledged to the President of India in his official capacity - 

(b) Security may also be given (i)m the form of Fidelity Guarantee Policy 
of the value of P.s. 1000 I P.s. 5000as the cape marbe, or(ii) two personal 
sureties, each guaranteeing to the extent of RsI.  .100(1/ 1ts5000. 

Note :- For handling cash at a time upto P.s. 5600, the lower amount of 
security (Rs.. 100) is required.and for handling cash ilpto P.s. 10,000 at a time 
the higher security (Ks. 500) will be required. 

Agreernemit :- The Mahilá agent:shall execute an agreement in Writing 

Ii 	I 	I 	Ii{1i1 	
F 	rt 	I 1' ! r' 	

I trtje 
be be to 	 t?s) 
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________ 	 • AGENCY 

;ice

No ASLAAS-3) (AJinexure 3) 
Certificate ofAuthoi4y t-The Mahila agent shall be given a Certificate 

uthority (in form ASLA4S-4) (Annexure-4) attaching her to one post 
 only. 	 S  

CLARIFICATIONS 

(I) Attachment OIMPI4BYAgeUIS to Post Ofices i-A doubt WaS raised 
whether a MPKBY agent 4an,be attached with an EDBPO or SEDSPO. 
Although.nhles are'not specif4, it maybe nientioned Itat the post office regards 
HPOs as Head Bank: and sut post offices. sub, bnks. Branch Post Offices 
even though permitted to caiy out Savings Bank transactions, are doing so as 

an extension of the aceount c ffice, (HPO or SPO) to which they are attached. 
The Branch Postmaster scezjtificatiOn of postal accounts/retords is not taken 
as final lnothcrwords, even if the money is deposited inRD accouhts standing 
open in a branch offic wouldbnec'. for'thsçhedUlCS tobë certifid 
by the sub-postmaster of the office to which the branch office is attached. In 
some cases, bèh office may be cttyattachedl Owben the schcdule 
will have to be certified by the Head Postmaster It is, however suggested that 

dd'beataChcd0flY'd preferably the agcñts sho 	 '' 1 '.'. 
(NSCNagpurlettetNO Dcv 1f22!l/11183-TenW dated 69 19851 

(2) ValidatyofcertiflC3t ot'authorlti for acceptance of RD colleCtiOns 
by MPKBY agent on expiryOf validity period of liCense specified in the 
agreement - The National Savings Conntnssloner Nagpur has advised that 
the  post offices should not accept deposits from MPKBY agents after expiry 
of the validity period of lzcensC as specified in the agteemcnt. 

[DCI Posts letter No 62-8188-SB dated 12 12 1988] 

-10. Field of Operation':- The Mahila agent shall be allowed to canvass 
for and receive investman* in the area specified in the Ccttiflcitè ofAuthóiity 

po 11 Issue oICatd to DesitOrs - (i) With effect from lstApnl, 1971 the 
Mahila agents will use serially numbered catd in f'orm ASLAAS-5 
(AnnexUre 5) for acknowledging receipt of the deposits The card has three 
foils These cards Will be supphed oAg RgionalDircttoTIDY Regional 
Director, Small 	 fiii*dquarw  
Officer for the District in his charge 

(ii) Wheña Mabllá agenivis its an é4stin oIpE "tivcdstr who 
wishes to deposit money - 

(a) She will use a serially nunibered card fill in columns(12) and (3) 
of first foil of the card and han4 over tiJ arcttoTht depositor 

rd (b)Whde issuing a ca to a depotatoi thbMaIula ant wilt detach and 
keep with herself the third foil of tht ard ftet coeç1etxng allihe blanks 
therein and 4ignatumof the depostor. ShcwilLSer1aly anangerall 
such foils and send thernonce in ten days to the District 	ngs OfIhier 

(c) She will retairtthe second foil otthe card forberreo 	fillmgthc 

S 	 S 

• 	 S T 

• 	i: • -t 

• 	 S 	 ' 

FEB 2010 

Gwahat BenCh 
-! 	_.- 

/5 

• 	• 	4e,ti#ied to be true POW 

49M .  jqT711it 'SI 001 
:'• Superinten dent of Post OffzceJ 

luvaha# Division, Guwaha$S-78100k 



11 

)I_1_ 

M.P.K.B.Y.AGENCY 	 - 

d) If the money has 4een received in respect of an existing.account, she :. 

I take money and the pss book from the depositor She will sign with date 
n column 3 of the card (First foil) 

If the money ha $en rçceivedm respect ófaiiew account, the Mahila 
agent will only receive the money and the applitation form for opening an 
account She will sign w1ti date in column 3 of the card (First foil) 

The agent will tak to 
th

e post office the noney co llected by her along 
with  the concerned pass looksIapphcanon forms and deposit them with the 
post office along with a scieduIe 

On delivery of pass book, the agent will obtain depositor s signature 
in colunm 4 of the second foil of his card and All other columns 

• 

 

Note :-According to the existing procedure aMah ila Agent is authorised 
to handle cash not exceeding Rs 5,000 di lbs. 10,000, as the case may be, at 
any given time depending upon the amouit of security she has deposited The 
District Savings Officer should keep a witchon the money transactions every 
month  with  ref'erence to the amçnmts and dates written byihe agent on the first 
foil of cards, to ensure that the limit has flat exceeded. 

12 Handling olcash-exceeding 5000 at a time by M1KBYAgent 
- (I) Itlias been observ4d that the agents under theI1alula Pradhan Kshetnya 

Bachat Yojana as the cozrse of their  work, some times handle cash exceedlag 
ks 5000 at &tipte Payment of their commission for such occasion requires 
condonation by this offie leading to delay,  

(2) An agent may have to handle more than Rs 5000 at a time as the 
following circnnstances - 

(i) When she has received  various smaller amounts  on several days, 
totalling üpto there than P.s. 5000ind wants....0 dèpo~ftlhth on a. •. . 

single day.  
(u) When the total amount of sevral deposits (each less than P.s. ,000) 

collected by her on a single day exeçds P.s. 5,0001- 
(iii) When the total inotmt of sevjeral d4positscollectcd...her exceeds  

P.s 5000 (normally advance deposi ts in  RD accounts) 
- (3)f 1unncanbedheredtobytheagentmakmgdcposits 

s1trtI 
wiPzr zir - 

.26 FEB no 

Guwahat Bench 
nwprumpuy.miopol: )mcc.rnmc.sinunucase,anou1cagcm.cangoIo 	

.. 	
TfTT 	tfra 

the post oltice betote the amount witn ncr exceeGs iS. ),UUUI. (JfltyII tHiS 
type of can presents a difficulty Itis to be stessci that it is as thi interest of 
the agent herself as also of the investor and Ihe Government that the ents 
should nf handle large amounts of casb. n case of a singlelrgadeposit, ifls 
therefore advisable fbi the agent, to oblm a cssed cheque fioln the iniest'or 
in fa VOuz Of lie Postü it, rather thin hash. It 
Rs 5000/-will apply to actual casK(ie currency) and notto theamowitof 
crossed cheques for the purpose ófRul 6 of  

Ceitified to be true copY 
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Hereafter it t will normally not be necessary to refer any case to this 

office for condoning 
in 

olation of Rule 6- There would hardly be any justificatiOn 
the first and second type referred to in para (2) aseof for condonatiOn 

above 
IncidentallY, it is also to be pointed out that while the date of deposits 

to be taken by the post office as the date 
through cheques in 
of 	of th presentation 

I) accountS, is 
cheque to the post office, the  entry in pass books is to be 

made only when tbe cheque is cleared 
Dcv122-3I85 dated 23 3 1985 (N S C Ngpur letter No 

by 	P} 	tgefltSmg of limit from. 
12A. Handling of cast 

R iO,000: 	sper the cx st a gp rCcdUre 	
e MPKBYAgent is 

Rs3, 000 to 
authonsed to 1andIe cash not exceeding R.s 5,0001- at a tune There has been 

their limit may bc!alsCd to 
a persistent demand from the MPJçBY  Agents that 

least Rs 10,000/- at a time With* view to remove the difficultieS now faced handling at 
by , 

 the MPKBY Agents it has been decided to enhance the limit of 
to R.s i0O00I- at a time Hwevei 	us facility may 

cash by MPKBY Agents 
be extended to sich of those MPKBY Agents * 	ft1hcàSh security fbr 

SuiulartY the MPKBY Agents flimshin&t1ntY in- the shape of in.  Ks 100 
Fidelity Guarante Policy may have tofurnishF.G. Policy .  of Ks. 5,0001- 

placeofRs l,00)/asatPrCsen- 
2/Agency/23-1/87 dated 3L8.l.987 (N.S.C. Nag$1r letter No 	39 

cirtulated nader D.& Posts letter No. 62-9/87-SB dated 22.9.19871 - 
Note -The hinitofRs I0000 incash tobe handledat a time bythe agent 

for deposit For deposit by 
does not apply to the amoun 	fceques received • 	there is olimito 	onttqbchafld1eCt! time by the agent. 
cheques 

ClarifiCatlisi - Handling of cash by Ml'KBY Agents - We have 
offices are not accepting deposits of more 

r 

ieceived a compamflt that some post 
than IO,OOO/mday underMPK.BY Agency.  

letter No 23932442IAgC 	y123-l/7 dated 31 8 1987 it In our circular 
bad been decided that MPKSY Agents cannot handle cash in respectof their 

beyond Ks 10000/- at a time This does not mean that the agents than depositors 
are debarred ft n aepositingnore thaüRs. iO,000l n a diy On more 

to kindly, bring .thi 	to the notice of the 
one occasiOn. You are requedted • 	concerned post offices.. 

1767AgeflCY/23 	87thted 12101995 (N S.C. Nagpur ltterNo 
uflder D.G Posts 	 12119961; 

circulated 
• 

	
ctiOnS througi niegcr :- Uhautho 	..' rsonlike:.rflale 13. Transa 	 en 

Mahita 	ifl age 	should not be permitted to transact business on idatives etc ofa 
Mahila agent 	 not envisage such agency by proxy 

behalf of a 
ted facility 	use of messenger by Mahila agents has been 

Only a limi 	ofthe 
D Ci Posts Circular No 61-7/73-SB dated the 304 1914 (See pmvided in p_a3 ofPart IV} This pcnnits'the nominatIfl ofmessenger,OnlY for depositing 

1 

,:.... ._.• ••.. . 

11zs nw 
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MPKBY AGENCY 

collected by agent with the post offices. The messenger will have to .  
credited for this ptrpose No other person can act as messenger.  

It has been decidel that in the event of sickness absence away from 
headquarters or in other circumstances when Mahila agent cannot perform her 
functions under the scbefle, a messenger may-bC permitted to be nominated by 
the agent in the same n$anner as is done by thC SAS agent and the Director, 	V 

Smell Savings of the are, onthe recommeudatim of the District Smell Savings 
Officer concerned, mayl accredite the messengur For this purpose, theagent 
will have to execute al Supplementary Agrecineflt in form at Aflnexurt6 
indemnifying the Govenmeflt against any toss as a result of this messenger, 
transacting business with the post offices on her behalf 

[NSC Nagpur letter No 42327-78/MGS(3)'' dated 5 12 19811 - 

NOW - The form of Suplementary Agreement has been taken from the 
book of Executive InsiuctionS issued ,y the GoveinmeTit of 1yana 

14 COunnissiOn Wu1heffectf4)m1St1anun1Y 2OOOcomm1ssionat 
rae of 4% of deposits shall be paid toMPI(BY agents on the total investment 

deposited by her 
[MOP (DEA) letter No F I 8/5199-NS ii dated L1.20001 

Author's Note -The agent will also be entitled tocomThSS*Ofl0fl&P0 As 
medkough her cn aCcounts continued with deposits after maturity for a 

• furtherperiod upto imximumof5 years tmdCr nilelGofPORJ 8' 
The accounts will becontinued through the agent There are oordersdëbarnng 

• the agents from the payment of.cønthiisSIOfl on such. depositsmade.thi ugh . 
them. The agent willalso be entitled to the commlSSLOfl fo acop!! pened 
mher name or in the names of her husband or childreit The SASagents are 
also entitled to con*nlssLon for such transactions. 

1$ Time Limit for TransactiOnS - All the transactiOns must be handled 

promptly and 
.completed expeditiously by the vIahiIa agents The maximum 

time allowed shall be as follows - 
Deposit of money -The itinney tnustbe deposited in the post office to 	 - 

which ihe Malula agent is attached witbm five to tea days trom the date of its 
receipt from the investor This is u'bjectto further condlton that the deposits 

must be made in the post office b, the last day of the month, many case 

Delivery of Pass Book - The pass book must be dekvered' to the 

investor widen ten days fromthe date of its receipt frointhic post offlC 

(uL)COflUfluSSiOflClm WithcffectfrOflu1i 2OOGthecomumuiO 1C 

to the agents will bepaid by-the Postmasters at source at the tune depbsiting 
money atthe post 0.

ffices The Maith agent Shall prepare a schedule ofdepoS1ts 
(Form ASLAAS-6) (Annexur ¶IadrUP1ICatC in sna1 order araxount 
numbers and present at the post oice a)ongwith maney amiotU1ins, 
if any The agent will tender net amount of deposit by cash and grossnunt 
of deposit by cheque and give a receipt in form ACG-17 fbr the commission 
paid in both the cases tobe attached to the schedule The schedule wIlt be 

• 	• 

AdmtV 

2.6 FEB ?i 

'ahati Bench 
TT 	-q-Ufr 

.1 

• 	 Ce,tifiedto be true opy 

¶T7a 
• 	Sr. Superiflien deg of Pt 

Office, Guwohu I)iy ij0 
Guwah#..781 



, 

I 
ti!IIIII' 	M P K Ii Mjt.riC '1 

ared separately or deposits by cash and cheque 
[MOF(DEA) letter Fo 18-5/99 NS 11 dated 28 3 2000 and D (1 Posts letter 

10 107-' 6197-SB datd 17 42000] 

(iv) For fmancl year 200ui-O7 from 1st June 2006 ASLAAS.6 schedule 

will be serially nwr red by the agent und4r her signature The numbering of 
ASLAAS-6 schedul swill be X!Y/L Whil4 X and? will represent the month 
and serial number of Lie schedule, L would represent the last schedule submitted 
in a month. Once ti letter 1. is used on a schedule, it would mean that the 
agent would submit no more schedules m 4 particular month. This procedure 
will enable the uispctmg officer to fluid out if there is anyThscrCPancY in the 
serial nber  or anynnSSmg serially numbàed hst which will alert the officer, 
and investigations an be made From financial year 2007-08 onwards the 
ASLAAS-6 schedules will be seriMly numbered from 1st April, 2007 

[D a Posts hitter No 111-14/2001-SB dated 25.5 006I 
Note - Since no COinI3USSIOfl is payable on the refund of withdrawal and 

interest payable thueon and default fee paid on the defaulted instalments, it is 
essetitial that the particulars of sucit amounts are cicartY indicated in the remarks 
column of the s4edulc so as to aMold any over payment of conUflI5S10t0 the 

er ageflTheP0Sto m 0  t   
• 	of such amounts are' correctly sh4wn'in the remarks cohmm of tbe'sc'hCdUle. 

The amow sdeposJ1cl0W 	such accounts will be deducted from the total 
amount of depo4itS in the  schdm1lc and the conumSSQfll1° 	on the net 

amountonlY. 	 .. 	 . 	 . 

 

1973 and N.S.C.NagVurlCtterNO. ii866-87/AGY('3)3 dat d,l03. 
D.GPostS letter No. 107l6I97-SB datàd'17.4.20001 ... 

16 AuthoritieS - The various Authorities under the scheme shall be as 
follows- (a) Appoufting Authority. :- The Director, SmalL Savings, of State 
Government of the area concerned will be the Appointing Authority 	c 
District CollectorS/DeputY CçtnmISSiOflerS of the Districts under the State 
(jovernineflt' will also be the AppomfingAwhOrm 	.. . 	 ... 

Note - FroOi 2111 2002 'the MPKBY agents will be appointed by the 
respective State GoVernmeflt The will also renew the agency of existing y  
agents as and vèhen duo. The! RegiOnSi Di ector/Deputy Regional Director, 
National Savings Institute will flëithet  appoint new agents nor renew theagel!CY . 	* 

of the existing agents after this date 
SCNagplttetN0 

2111.2002] 
b) Issuing Authority:- As in (it) above. . . 	... 

(c) Deposit Receiving AurhOritY - The  post office indicated in the 

Certificate of Authority 

L 

vtzc 
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the post ottice conccruvu w 	_----- 
and the "Appointing Authority" concerned of the loss. The loss must also DC 

the Mahila agent The 
notified in at least one local newspaper at the cost of 

shall also eccute an indemnity bond (AnnCIUt) inunediatetY 
bond Mahila agent 

indemnifying the Government against the loss. The stamp duty on such 

shall be payable by the Mahila agent. 
Bond has been taken from the book of 

Note :- The form of Indemnity.  
Executive Instructions issued by the Government of Ha 	U. 

iS. Termination of Agency :- On termination of an agency. the Mahila 
"Checking or, Appointing Authority" all 

. 

• 

agent shalt forthwti deliver tp the 
monies and papers including Certificate (s) 

ofAuthoritY, CardsICOUfltCtt5 of 
the Mahila agent's 

Cards, documents indSecwifiCS which may have come into 
possession or custody under the agency. 

Conditions of Agency : (a) The Mahila agent is 	pccted 
Terms and 

interest in the agency wotk and to populaiise the Recurring 
to take sustained 
Deposits AccountS Sheine. 

tnsure that the post office puts seal on the.copy (b) The Mahila agent shall 
of the schedtde and gets back the same from the postoffice. 	- 

Functions of the Mahila agent:- (i) Each Mahila agent shall maintain 
with  the household in the area allotted to her. a persona'afld constant COfltaCt 

(ü)The Mahila agents$all.obtalflftom the post office a supply of appliction 
forms fof opniflg of Recurring Deposit Accounts. 

(iii) On receipt of the pass book from the post office, the Mahita agent (with bis/ .1 IV 	rr 
shall hand over it to the investor securing his/her acknowledgment 

: 

her signature and Iate) on the card. 

- - 

.• I i.1j 11 . 

II  ' LiLr 

• 	 CrtIfied to be true copy * . 
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Checg AuthorttY- District Small Savings Officer of the area kin  
med. • .  

(c) Supervisory AuthoritY Director, Small $avingS and District Small.. 
vings Officer ckthe area concertied. 

(1) Paying A1uthoflty - Director, Small Savings of the area concerned 

17 Loss of certificate olAuthofltY - In the event of loss by the Mahila 

oPflt of 
th 

e Ceiiiicate ofAuthOfitY the Mahila agent shall immediatelY mfomu' ,t.. lo1Pn1ice 	•.L . 
•11 
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(IV) Ml apyhC0in agaU$t v4Wh appO1' 
baVC beet' wade should 

be 5enaUY mII11 	
and date wise, there should be 

OUC jlc separtY for 

each DisiCt S 	
s 

(v)The ag CTit' 

executed'tY the Mabila 4eflt shoUld otbC fded with 

the apph°t' or their 
appom 	tbutsho 	

pt$ePt nthe 
sane 

as C appli0fhl0 	
avoid the OSSdLtY of loss 

of both doct' 

V 	
(vi) Cross re 	

page nuer of the 	
the 

relevt' Aeet't should gVe on both these 

docu t' to faclita the 

uacethere0  
(vii) The foilS of 	

of AuthOriW.t 
for the post oC

Certificate 

should be puY 
scUt to e 	

SimilariY, wbcfle any agency is 
	

V 

jnatcitsh0ul 	
promPY mated to post 

oiC 0e0d ab°. 

V 	 The 	mal1 SaP OC COC 	shold so be 	
about 

all appOtflt't' and tenflh.iflatbot'S of Mab1 Agenta by a letter. 
 

B. ssUiflg and Fayli' Auth0  t  

Mabfl3t' t0 dw k1flti0n tOth .  
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7 M.P.K.B.Y. AGENCY 

'1 Ic cash not excjeeding P.s 5,000 orR.s 10 000, as the case maybe, at any ,  
iven time depending upon the amount of secunty she has deposited The 

District Small Savngs Officer should keep a check on the money transactions 
every month with rference to the amountS and dates written by the agent on 
the counterfoil of trds to ensure that the hnut has not exceeded 

C Sup4vlsory Authorities ()eputy R.DJD.SS 0) 

(i) The District!  Small Savings Officer hould inspect once ma quarter the 
Depositor sCards 4i the possession of the vfahila agent in his/her area and put

1. 

his/bet signature with date, month and year on the Cards in token of his/her 
havingdoneso IforssoflsheIshefai1StOmSPeCttheCard5ma 
quarter, he/she shüld corruilnucate the reasons to his/her Director, Small 
Savings. 

(u) Any discrepancies or spctedimsapproprtationsIfladCbYaflYMah1la 
agent should be promptly looked 1  into by the District Small Savings Officer 

Small Savings and explanation obtained and a report sent to the Director, 
(in) Where prima ficie, mvepgation sbows..that a misappropflation has 

been commitb4 i  the matter should be reported to - 
Director, Small Savus of the area 
Appoining Authont- 
Local ?ohcc 

(iv) 
 Any subsequent action should be vigorously followed 

trThb 1 
' 

FEB ?QO 
,.i . .. 	.. .. 

Bench 

- 	-..- 

: 	rj 11- 

CerufIed to 

- .$ . 	rmice3 
i 	Po* "JJ 
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: 	
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PART-Ill 
lNSTR1JON REGARDING PIUNTIt4G, STOCKING AID 

s ppL OF DEPOSifOR'S CARDS 

The Mahita ag nt 	
MU use a senallY number card for 

fl
owledgtflg the eceipt of the deposil e procedure in regard issue of 

cards by an officia of the NaflOfl Savings InstiOlte to 
the  MIhi agents/ 

authOflsed woke will be as foUo 

I Issuhi A tho 	- 	authO 	
under the revised procedure 

corn fltto uc the cards to the agen$ wiU be 

DCtOr mall 5avings at his 	 tolm  
DismCt rnaH Savm Orncer, working under the Director Small 

Saving 
Note :-If 	

inOTCt1 
DlsUiC the Director, Small Saihngs wilt nominate the Seinor

.  DtStflct Small 

Savings Officer as the 1ssuifl /uthofltY 

. Pnntifl and pPIy of prds 
- (a) The cards as in AnflCX1 5 will 

be got pnntedibY the 	
Oflat Vm5S 

Instimte and sepptiedto all Issuing 	
itt Ail  

A thnnflei uner this scheme 	
5mali Savings of the Sta 

11 aUSC 
aUY° cards 

T; 	zrr 

4) 
(V 

A 

F I. 	 - (b) The OirectOT. Small aVtng5 
apprOP' quaflutlei to bemad 

to each agent under the MPKIS' uuun
Ij 

the u1flg uthot conCe 	As the cardS will 00W be used for 	
9 L r r 

accOUflts the supplY to an Issuing AuthOfl should covet the needs of the 
	

U 	B. ? 

ama for the next s months, tht to suy, the number ffleçcounts expected 
 

tobe opened in the area dufl 	
ne s mo- 

(C) 
Afte the supply as aforeSa is made the Appoinno AUth0fl shall 

cause a suppY of cards not 
cemg 15% of the total supplY made 

to 
 the 
	 - 

Issuing AuthOfl m a DepU Regiona11 Director s ama tobe made the 
	

3 

DeputY Regoflal Dtrect0 
ç
oncereed to meet erge0t demands from the 

Issuing AUth0( 	
in his ama. Appom0ti AuthoritY shall at all tiniea keep 1!1.biS Own stock 

20% of  the total number of iards supplied tO all the District Small Savings 

Ot1iceI and DeputY DireCtois Small S
avings in his area in order toniect 

demands for new cards The Director Na1Oflal 5aviflgs Institute will at all times keep with 

hun a stock not eedmg2S'0 of the total supplY to be imdet0 AppOUtflS 

AuthontieS  
Each District Small saiflgS Officer shall be required tO submit the 

AppO1ntm AuthOritY a quarterlY statement 
in 	

indicating the 

number of cards in stock cardS issued to the Mahila agents and the number of 
cardS likely to be requird 1n the next thte months If on exaiU1flatr of the 
quarterlY statement the ApOinttfl AuthOfltY finds that the pace of the progreSS 

in the opening of new accoUS faster in any p
articular area he ll take 

i
mmediate action to supptY adqUate0ct0 that ssumg AuthofltY (Distru.t 

Certi1'°" t" trufl° 

0. defll oj poL 0 G 

Sr. awah 
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I 	 alt 

I Savings Officr). 
At the tim of calculating his total demand for cards, the Regional 

irector, National Savings, will take into consideration the number of cards 
required by MihiI4 agents appointed by• officials nominated by the State 
Government as Appointing Authority under Mahila Pradhan Kshctriya l3acbat 
Yojana. . . 

In respect ofagents, appointed by an Appointing Authority, other than 
the Regional Director, National Savings, the supply of cards will also be made 
by the District Small Savings Officer. 

3. Maintenanc of account of cardS :- (a) The cards will be serially 
numbered and it is necessary to keep n account of every card received and 
issued by all Authorities concerned. 

For maintaining such an account the Appointing Authority shall oepn 
a register in his office in the form rescnbed. in Annexurei(J. 

The Director. Small Savings shall also open a ledger,. as in Annexure-
11 showing the distribution of cards to District Small Savings Officers. 

Each District Small Savings Officer shall maintain a ledger showing 
the distribution of cards to Mahila agents, as in Anflexure-12 One pate shall 
be used for each agent. 

4. Procedureto be followed by the Issuing Authority :- (a) At the time 
of issue of these cards to the agents, the District Small Savings Officer should 

__.1 ..J.1 :... 	...:.i. k .... 	...... .... ....A 	 " 
IIIILbS ULV 

.. 
.4LU 4UU II 	.UUIII.I LULl NLWU1 yi ii 	3LaUI1, L UI 

.... 	. 	- 	......... 	. 	 ... 	.. 	. runrnngsenalnumbertothecardanditscounterfolL  . 	Iii 

(b)The initial lupply of cards tt.the.agents will be made according to the ' 

demand of the ageIts, for new accounts to be.opened. 	. . ;... 
While issu4ig the cards the issuing Authonty (DSSO) should advise 

	

i 	r r r 
FLO 

	

L U 	291O iatelyafteropening theagentsthatthesounterfoilshouldberetithiedimmed 	 .. . . 
new accounts This should be examined carefully by the DSSO while 
forwardmg the clain of the agent to the Director 

The Issuin4 Authority (DSSO) shall be responsible for sak custody -?tt Or,ct- 
of the blank accouzt cards received from the agents after serially arranging ' ç 	z' 
them and making ap,ropnate entries thereof in the stock tegisterof the personal  

- 	 i.._t_.j___L 	 . 	 . 	: . iugcI-  acl.uuutu1 	_._.__ 	: 	.. 	 . . 	.. 	. 
(e)Onthebasisoftheinfortnaiionprovidedinthecounterfoilsthelssuing  

Authority (DSSO) shlI issue a letter to the depositor in the foriui given in 
Annexure-13 This letter will be punted and adequate copies thereof supplied 
to the Issuing Authority The Issuing Authority will post or otherwise deliver 
the lettCr to the depositor cbncemed The letter must issue in each case ofnev 
account The District Small Savans Officer should record on the counterfoil 
over his signature and date the following remarks Letter Issued" The 
counterfoil should be kept serially arranged by the DSSO concerned in his 
office 

5 Pa) ment of Commission - The Mahila at,ents will be paid commission 

— 

Ce4ified1 to be TU 

Nis 

Sr. SupeTiflh dent of Post Offices 
GuWa11 

GUW0jla DiviSiOfl, 	
t781 
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Ithi

rce by the Posmasters at the time of depositing money in post offices 

6 General - (l) Inall  other matters other than specifically mentioned in 
s memorandum, 1he procedure already laid down for the MPKBY shallY.  

According the existing proceduie, a Mahila agent is authonsed to 
handle cash not exc4eding Ks 5000 to Ks 10 000 as the case may be at any 
given time depending upon theount of seuitydepoited. The DSSO should 
keep a check on th4 money transactions e'ery month  with reference to the 
amounts and datesMfntten by the agent on he counterfoils of cards to ensure 
that the limit has no been exceeded 

The Directo Small Savings shou4 during his tours, inspect the stock 
book and the ledger nd accounts of foils maintamed by the Issuing Authority 
(DSSO) and sign the stock book a$ ledger in  token of having done so 

[NSC Nagpur letters No 27975-28025/AGY(74)-fl dated 168 1976 and 
No I 1950_80/AGY(7)74II dated 23 10 1977 as amended] 

PART-N 
IMPORTANT ORDERS 

I Mahila Priadhan Ishetriy BachatYojana_Chaflgesifl procedure 

(I) Detailed procedure for the operation of the Mahila Pradhan Kslietriya 
Bachat Yojana has been laid dowit in the booklet "Mahila Pradian Kshetnya 
Bachát Yojana"  and  changes thCreo whenever made, are also advised to yoU 

fromtimetotimcl.. 	 . 	 . . 	 . . .. . 

(2) In order k0 remove ceiiath shortcomings in the scheme it has been 
decided  to make he following changes in the scheme - 

(i) Besides 6dividual womn, vomen s organisations only shall be  

appointed as ageits under the scheme The reference to other .  Institutions1 
organisations matle in the booket vill be deleted 

_. 	 •,.,ii 	i,,tir.flc atiwrthanthose of women will . 

 

1 

eThhvt 

 

IccuLuiUiy uiuiuuuuw' 	 - - 

U P are atpresen working as açnts ujidet the scheme wdh the ~rOF  of the 	 FIB n 

Ministry of Finance ft has beendecidéd by the Ministry ofFin 	Sugar 	 U 

: 
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Umons find similar institutiOnS should no longer be appointed as agents 
ader MPKBY Such institutiOnS ma not therefore be appointed or 

reappointed as agents under the scheme- The edstlng agieS.-.UCui. 
institUtlOUS nia be reviewed and terminated as earh as possible after giving 
them due notice in terms of the agency agreement Whene%erP0SSi steps 
ma be taken to replace these institutiOfiS with Mahila agents or m divldual 
or institutio4l agents under SAS 

(n) Una4tbofised çerSoflS hkerfliale relatives. etc of a Mahila Agent 
should not b4 pennitted to transaC business Ofl behalf of a Mahila Agent 
The scheme 4oes not envisage uch agency by proxY Only a Innited facility 
of the ucof sengeisbY Mahila Agents has been provided mD G Posts 
Circular No 6-7173-SB dated  the 30th AprIl, 1974 This permits the 
nimnatiOn 4f messengers only fok depositing monies collected by agents 
with the post offices. The messengers will have to be accredited for this 
puipose. 

	

No other person 4n act aS meSSefl 	 -, - 

It has been decided that in the event 4
sickness, absence awaV front 

headquarters Of 
in other CUCUinSt3flCCS when Mahila Agent can not perform 

berfinictiObsufmier the scheme a messenger may be permitted tobe minniated 
by the ageflt in the same i i as is dofl théASA, 

and the ARD 

of the area on the r
eomm on of the DS() cOncerned-maY aceditC.thC 

messenger 
(in) T)e restrictiOliS of appointment of close relative of NSO andPosta1 

officials ulder SAS Scheme should be made applicable to MPICBY also with 
unmediat4 effect Accordi4glY - 

Near relative of a non-Gazetted Postal offici  IwoltU1gi1a DivISlOfl 

should not be appointed as agent in any area in  the same Divis101L 

Near relative. of a uongazettCd Postal official whoS depedaflt°fl 
such official should not e appointed as agent in any are in the sante State 

(C) Near rela tive of a gazetted Postal official should not be appointed as 
• 	agent 3MYAlere, In 	 5o0ffij,as,5uldnotbeappOinted .. 

•1 
Cu 

	

agent any where in India Central/State Government officials (excluding 	 - 	0 Near relailiveS of . r 	
•.. 	 inted as agents provided however .be Postal and NO officia!S)Sna) of the ncentajOffidals. 

Ckne.tsnbytbelicaci 	
••- :. 	 . .. 	 ' liftheoffithal is 	 !tj Fv'i as isear relative ua an.uiu'..  

	

A person 	 child or step child, father/SteP 	iothef/  

	

the peiwu s uu 	—v----- - step mother, bm*b&st pbrotlier, sister/step sistçi, father'4fl-Ia iniu''-" 

law brother-In-law sister-in-law son-in-laW ordaughtefifl'w 
To eflable the apjo1ntiflg authorities tG scrutnuSe the eligibility of 

applicants for MPKBY agency, the following paragraphs may be inserted in 
.. 

jopY 
Cedifiedi to b 

1 

,- 
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- 
riu 	

for such agentS 	. 

f 
Para 2(A) - I am not inplined under the CcfltrdJShltC GoCThucut 

j 	
Para 2(8) :1 eclattt t none of my rclaivcs 

/ child or step child n' ha nd s father mothCt sistcr or brothCt 
dc as 

f 	
defined aboC is 01nplined nder the CCtUStat Geinmeflt OR 

I gne below the patti lars of in' near rcl3tiV5 (in' husband. legitimate 

child or step child. m Ii 	
ad s tither mothet sister or brother etc as 

efined above iseinpLO 	
under theCnt11 .  

Name of close relative 	
RelationshiP 	inciuI3S of 

NodO nhere the above mcntiOflCd person(s) zsi(ire eini4ovCd to the effect that there 

is 00 objeCtion 
to my takiflg up agenc) L!flder the aboe said aget system 

(1)The above ioforniat'°" enab1e the Appolfltiuig 
MIhOILtY tOSC 

the applicatiO"S and reject ineligible caIdithtea for apPO1ltt 
	as agent 

(4) Please circulate these mstfl1Cti among the held officials of your 
regiOn and also take sepS urgefltlV to - effeCt to thcCba%tiO 

above Your attention Is 
drawn partictiY to p3ra 2('ii) abôVC ptOhibIli1 

appOlfltfl 	of neat dativeS of 1450 
and Pedlal officialS 25CUt under 

MPKBY iniCW oFth 	flgCSflO'V made Action 5 dbCI3l' foilhwith 

ntP the anenicS of alt such 
iear relattYCS working as agents b 

-. 	 - 	 such agel.. ShOUM be. 

1 	ving them tlJCeEflOnths 	 . . . 	Ct MrnniSteTrbUlFurtfietin 
terminated latest hi - 	 newal in the meantime noTCfleSveI of sue 

(V 

categorY agencies C0U!I"n uy 

agencies shoul&be made 
N.S.C. NgpUr1ettert40423i8 	

.! and... 

	

MOF (DEA) letter 140. F. 1J53NSted I62.I 5i 	:. . 

2. ClarfiCatimt regarduig M' Agents 
- (1) KindI) refer to our

L. 

letter No 42327-7/ GS(3Y81 dated 5 12 19SL (item 
I above) 

	

(2) in pam 2(ul (a) it has bàn 
tnentiOnCd that neat retnt 	of iiofl 

gazetted Postal officials should not be appointed as agent in am area mu the 

	

a 	
() An agent carries on her

,  acWflti5 only in a postal division or in an 

indePeii 	gazetted postoffi A peisOfl s 	Ih000t be appointed 

as agent if her near relatiVe is woikui as a nofl-gaZCt official 104hC same 

postal division C in pCfldCflt 
gaettedPOst office There iflO objecttott to 

such an 	mtlnent f the 
near elati of tire apØ(caflt 

is non.pzetted J 

offlciaIiuthep&TDepa'  
such 

as telephQnCS TelegfaP 	
MCflCe Office ett or in aposta I 

	

P 	diiStO10&P 	
gizctted post office other than the one in nlutfi the/ 

...... 

.3 -. 26 FEB 2 

Guwahati Bench 
PT4t3 

''r 	 1 	1! 	 1__...._••_ 	- 
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/ 

ftlicant intends to woil as an agent 
/ (4) All pending and future apphcations as well as any pending cases 

/ may be decided on the al ve basis 
IN S C Nagpur etter No MGS_(3)181 r11 dated 4.2.1.9831.  

3 Appointment of ents under the Standardised Agency System 
and Mahila Pradhan Ki etnya Bachat '6jan4 -(1) lain directed to invite 
your attention to this ?s.1 ashy s letter No F 1(4/81-NS dated 26 11.1981 
regarding restrictions on poIntinent of Governjnent servants and their near 
relatives as agents Unde the Standardised.Agflcy System for canvassing 
deposits under the Small avzngs Schemesnd1to state that the matter has 
been fwiher considered'i this Ministry. The nialI Savings:Schemesare. 
operated mostly throng the post offices though their promotion and 
development is the zeoi ibdity of the National Savings Organisation. It is 
felt that the appointment near relanvc ofempkiyees of theDeparimenrof 
Posts and National Savings Organison as small savings agent is not 
desirable considering that the agents get commission on the invcstmCnt 
through them It has, therefore been decided that hereafter near relatives of 
employees of the Dcpaflmtnt ofPostsan4 the National Savings Organisation 
will notbe ehgilile for aipomtment as aghnts or for renewaf of their existing 
agency under the Standardised Agency Scheme MaInla Pradhan Kshetnya 
Bachat Yojana and the Pibhc Piovident Iund Agency Scheme. 

The cases of casting agents. wbclr are near relatives of eniplovees of 
the Department of Pests md the National Savings Organisanon may also be 
reviewed and the agency terminated. wherever feasible, after giving due notice 
asprovidedintheagencyagreement 	 - - 	- 

Th term near 	iieSinchidc husband. legitimate child orqi 
child, father/step father, mother/stepmother, bmthellttep brother, slaterlstep 
sister father-in-law mother-in law .  brother-in-law, sister-in-law son-in-1av 
or daughter-in-law 

It has been dcci&d that in the matter of appointment of agents. 
preference should be gwCn to the uceiflpl0ycd particularly to the educated 
unemployed. Suitable snstkucticns may kindly be issued to all theappong 
authorities 

th 	(MOF(DEA)letteisNo.F.i/5/83NSdated3.1,l984andl6.2.i9g5JY 
Note - Mmstiy of Finance (DEA) lietter. dated 261 1i981 referred to in 

ag 	sub pain (I) above may be enm thcChdp(crofStandardised Agency System 
under the heading "Important Orders" 

4 ppomtment of Agents aider the StadardIsedAcncy System 
xz4 	(SAS) and Mahila Prndban J 	aBCbI* Yojanz (kIPK*Y) -(1)1 

f 	am directed to invite your attention to th$s Mliistiy1ettër o F' 1/5/83NS 
,J 	dated I 11984 (Item 31  coiweyng the dec$ion hIiatncarteTatres emplovees 

j 	of the P&T Department ar$ the Nationmi Savngs Orgamsatlon will no(be 
eligible for appointment as agents or for die renewal of their xisiing agencies 

t, 

 F—n- 

I.,  
Certified tO VO  

iui' OO 

Sr. uperintendeM 	 ea of Post Offic 

Gijwahat1 DivisiOn, Guwahot!81 
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e'der the Siandar4liscd Agency System (SAS). Mahila Pradhan Kshetriva 
'Bachat Yojana (MKBY) and the Public Provident Fund Agency Scheme. It 

/ was also desired t1ercin that thecases of existing agents, who were near 
/ relatives of emplojees of P&T Department may also be reviewed and the 

agencies terminate1 wherever feasible after giving due notice as provided in 
the Agency Agrecicnt. : 

(2) Since .theii the P&T Department has been bifurcated into two 
Departments from! 31 . 12 . 1984. namely. the Department of Posts and the 
Depatment ofTelecipmrnunicaiions. The Siiall Savings Schemes will hereafter 
be operated throUgh the Department, of Posts. The Department of. 
Teleconununicatiois will not be involved with the operation of the small 
savings Schemes. In the circumstances the banwill not be applicable to near 
relatives of enip1ovmes of the Department of Telecommunications. 

[Ministry of 7inánce (DEA) letter No. F. 1/5183-NS dated 16.2.1985] 
5. Payment of comissior dams of deceased agents undtrMPKBY 

The question of making provisions for nomination facility to the 
agents under the MahilaPradhan Kshetriya'Bachat Yoma in respect ofclaiins 
relating to payment of commission to them on the amounts got deposited by 
them under the Recurring Deposit Scheme has been under consideration of 
this office in conSultation with the Union Ministry of Finance (DEA). The 
nomination liciIi(y has already been provided to the agents under the SAS 
vide thU Government of India. Ministry of Financc, (DEAl. Inter No. F.1113/ 
81-N5 dated 2.6.1983 addressed to the Finance Secretaries of all State/U.T 
Governments and endorsed to the egiona1 Directors. National Savings. It 
has been decided to extend the same facility to the agents under the MPKBY. 

For this purposU. the folloning clause maybe added in the Agreement 

	

j 	Fonn executed by, the Agents undet the MPKBY 
in the e%ent of death of the Agent the amount due and paabIe to her as  

commission in terms of this Agreement, shall be. Alpaye to her nominee(s) 	 l 	• ; 

	

Ii 	 specified by her in 1 Schedule A' hereunder rnitten. 
Signature of Appointing Authority 	 Signatwof Ageni 	 9 6 FEB ?fl1 ü Name in Block letters 

	

. 	 ., 	. 

The schedule-A will be in theform given belowand shafi be kept by 	 . ... - 
the Appointing Aulborii3T attached to the Agreement Form 

	

ScHFDULE'A' 	,.. 	.. 
..................................the 

AFbtyyy 

 tb agremei jicieby nominate 
4 	the person(s) menti*ned below. 	 on my datfi 	oecnitled to 
p 	any amount due and payable to 	of comnthsion inierms of this 

• 	Agreement to the e.'cclusion of all other persons: 

• 	 bC tru8 coPY 
cedjfj t  

OWE  
• r' t ttt .0 çice8 .  
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MPKB 'lOJANk 

f 
No 	Nani 

nomijf1fl0I  

/ - 	- As the no' inee(S) at Senal No (s) aboC islaie minors I appoint the 
i the event of my death 

following 	tfl! 5) 	ivcihe-af0 	amount 
during the mono 

• * 

t'. of the nominee(s) 
me 	0 perSOapPOU 

of N _L!! 	onuni s) 

('* Note -D dcii not applicable) Signatlite of the Agent 

Witnesses 
Name in Block letters 

SignaH$With itate Accepted 

full 	
Signature of Appointing Authority 

Name i 
..

.:.. 	 .......... 
.................... Or 	..• ............  

Signaire with date 	(Name and DeSiMt10T' Stamp) 
 - 

I 	 _ 	 -I- 
• 	."- 0 	 O• 

in T 	
whose det1 

after executing the nominatiOn. the amount of coinmISSiOOn dUe an&payable 

to the dece4 agent Shell be p4ithothe 
by the latter a1ugwith the death certificate in respeot of the agent In other 

casesiK)WevClL thePrtAlGte ofWUoriefle0' '' 
Certificate wiI be neccscil) t be produced by the claimant to the siif 
,bcceceasedageflL 

These'U tflio may be brought to the notice of all Agents under 

the M.PJ(.B immediately by the respective Appointing Authontien The 
latter are aisoiUiuCSted to comply with the reqUestS of the Agents for the 
addition of the NommatiOii clause in the cimtflt Agreements the clause 
may be inseitd in the Agreements to be executed hereafter as an integral 

floftheAgleemeIa 
(NSC NagpurlettCf No Des Ifl24I86 dated 1411 19861 

0 	0 	0 

of operaliou -(1) NC 	to ir Ci 	No. I 443(7)74 

. 	7 1975 (eeov eácttuCtl) 	a1 

t.ixiW AgerEY 	removed in certain MdCPO1t' ". 
(2) We have been receiviflg rtqUCSS from several MPKBY Agents and 

also from some State Governments fUr removing rcs*rictiOfl of Area of 
)perationifl oEMP1BY . f

nrtiofliflg in ditfCrCflt pails of the 
ceuflti This has again axáe up during the disaiSSlona held In the Wrn 
Zonal WorkshoP held at Gafldhinagar during 6-8th Angust2 1987,ltlViC'0f 

T1fk 

2.6 FEB 0 ni 
11  Benth 
zfl•ft3 

O 

0 

true c0  
to 

.ettifed 	
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M.i.K.is Yl IJANA 	 I 
/persistent demand and also to facilitate the MPKBY Agents to operate 

,iliore freeiy it was deckded that the restriction in Area of 	aio Opertn in all the 
,' places also should b removed forthwith. Accordingly. the Appointing 

Authorities are requested to take suitable action in modifying the Certificate 
of Authority in respect 1  of all the MPKBY Agents immediately to enable them 
to collect savings of th public without any. dirnculty. These instructions may 
be brought to the notie of all the MPKBY Agents. 

[NSC Nagpur iett4r No. 24431493/Agendy/23-I/87 dated 31.8.19.87 
circuIted under D.(i. Posts letter No. 62.9/87-SB (i) dated 21.9.1987] 

Copy of letter .  NL 29224-43/AGY (7)/74-Pt dated 28.7.1975 from 
N.S.C. Nagpur regarding simplification of M.P.K.B.Y. Agency. 

It was often epresented by. the MPKBY agents that the present 
limitation ofhouseholds as the area of operation for each agent restricts 
their scope of work and chance to earn more commission besides prohibiting 
them from canassingin the areas where they may have influence or contacts. 

The Ministry of, Finance, who were approached to relax the present 
limitation have now decided to liberalise the limitation of the area of operation 
in respect olcertain rnetropohtan cities. Now the MPKBY agents are permitted 
to canvass anywhere within the Municipal limits of the city where an authorised 
worker is functioning. 

Tis liberalisation will be applicable, at picsent. to Metropolitan Cities 
of Delh, Bombay. Calcutta, Madras, Kaiipur, Bangalore, Flyderahad and 
Ahmedabad on an experimental basis. The liberalisation in the area ofoperation 
may be extended to other places also depending upon the actual experience 
gained ih the working of MPKBY under these orders. 

	

I J 	 7. Deduction forexenses on commission payable to agents appointed cW 
under the Standardised Agency System for Cos'ernment Securities and 
the agents of Post Olfice Time Deposits and unit Trust of India  
agents of Standardise1 Agency. System, Post Office Time Deposits and Unit 
Trust of India, have dtawn the attention of the Boar4ior the fact that where no 
detailed accounts are maintained and the gross commission received by. them 

N 	does not exceed Rs. 60,000/- during the year, the benefit of an ad-hoc deduction 
is 	for expenses at the rate of 50% of the gross receipt of commission s available 
tlii 	to the authorised agents of Unit Trust of India and the agent of the following 

securities :- 

rf3r inw 
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Guwchati Bench 

	

ag 	 (i) National Savings Certificates (II Issue) (ii)  National Savings Certificates 
(VI Issue) (in) National Savings. Certificates (VII Issue) (iv) Social Security. 
Certificates (v) Post Office Time Deposits 

Sa 

	

exj 	 (2) In view of theldiscontinuangeof some of the above certificates and 
the notification of neW, schmes, the 06resiid agents have reçiestcd that the 

	

DJt 	currently notified schemes as listed in paragraph 3 below may be allowed 
the benefit of the Same ad hoc deduction 

(3) The Board ha considered these representatons and has decided that 

h: 	j.. 	.j 	• 	 ___ 
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the benefit of an ad-I 
c deduction, at the rate of 50% of the gross receipts of 

exceed P.s. 60.000 during the year, be given to :oes not commissiOn, when it 
the authorised agent 

of Unit Trust of India and the agents of the following 

securities :- 
National Sa rings Certificates (VIII Issue). 

Post Office lime Deposit Accounts. 

Post Office Recurring Deposit Accounts 

Post Office Monthly Income Schel?le Accounts. 

Kisan Vika Patras. 

Public Pro dent Fund Accounts. 

Senior Citi ens Savings Sdieme Aecounts. 
No. 168/6/89-IT (Al) dated 

(Central Board 

	

1 	15.5.1991 

	

27.2.199 	and 
of Direct Taxes Circular 

nder MOF (DEA) letter No. F.3153/89- 
circulateillctterNo.6IAO/91-SB 28.6.1991 andD.G 	dated 28.8.19911 

NS II dated 
(4) If the gross commissiOn eartied during the year exceeds Rs. 60,000, no of expenditu 	will be will be allowed and admissibility ad-hoc deduction 

by the considered 
Assessing Officer as per provision of the Income Tax Act. actual 

Wherever complete 
incurred 

and reliable accunts of expenditure are maintained, 
can be allowed by the Assessing Officer. expenditure 

[BTD Circular No  677 dated 28.1.19941 

8. Appointment of near relatives of EDBPM as agent under the SAS/ 
:- (1) Some Postal Circles 

had sought clarifiatiOfl 
MPKBY Agency SystemCl2rifiCati0tt regarding 

about the eligibility of near relatives of EDBPM for 
Agency System. The matter ha 

appointment as agents 
been examined inconsultatiOfl 

under SASIMPKBY 
with the Ministry of Finance (DEA) and it has 

relatives of 
been clarified by 
EDBPM as agents 

The Ministry that there is no bar in appointing 
under SAS. tn so far as MPKBY is concerned there is no 

MPKBY agents since this schema 
specific provision 
is specifically fo 

for appointing EDBPMS as 
women As such their relatives cannot be appointed as  

I 	 .lt 
MPKBY agents 

(2) It is requtcd that this clarification may be brought to the notice of all 

concerned in your jurisdiction for, information and guidance. FEB r : 	iio 
[D.G Posts letter No. l074/200lSB dated 10.1.20021 

• 	 9. Renewal oIAgepcy :-The agency grantcd will be valid for a period of
.  

The 	will get it renewed by submitting an application in form at rs 
. 	 U 

a: Bench 3 years. 	agent 
Annezure 14,45 days in advance of the expiry of the current agency alôngwith 

has been obtained from the Regional 
..' 	n 

agreement The forn at Annexure 14 
National Savings Institute, Delhi who has devised it for the facility . 

.i..... 

Director, 
of the agents. 

:1 
I. 
	 Certified to be t YO 
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In the above cases equest for change of agent will be sent by the 
depositor to the concerned 9egiona1 Director, NSO (where the account was 

the Regioial Director has given hi approval to change the I openedai4 after 
agent, thefdositor can utilie the services of that agent In such cases, new 

01 agent can claim commissiOn for subsequent deposits 
• Theabove pd&roceha beenprescribed for change of agents in.PPF 

accounts byhe MOF (DEA)n ther letters No. FI/3/-NS.I1 dated 31.7.1989. 
wJJ and 16 10 189 and will a'so be applicable to such cases in R.D.accounts 
Ma 

1 
12 Stopping of appointment and renewal of agency under SAS and 

MPKBY Agency Systei4 by Regional DirectorS, NSO with immediate O M 
effect: 'MeUinistq of Fihafice (DEA) have directed 
200 l-NS I cated 15 11 20)2 to stop appomtment of agency and renewal of 
agency under SAS and MPKI3Y Agency System with immediate effect. They agefl have also mentioned that the existing agency force under SAS and MPKBY 

s1 should approach the concerned Appointing Authorities of the respective State 

exis Governments for getting new agency as well as renewal of old agentyasl'Cr 
the prescribed rules Henceforth, you are directed not to issue any fresh agency 

, 	 ( 

'-iep 
or renew old agency as stated above 

. 	 . 	 . 	 . 	 . 	 . HowevCr regarding PPF Agency System the present system of 
prod appointmen and renewal Will continue with NSO tall further. orders 

[NSC Nagptr Letter No 12 847I2r 	hJAgecyf2I2/2OO2 dated 21 11 2002 
-- 	•4 _ 	 iiutv Reaional Directors, N.sO.1 

if 

•J •  

MqVfl fl . 
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r / 	IV App iiifiiienl of mar relat,vt. of 19RMP as agent under the 

MPKRY Age cy System__UarltiCatlOfl regarding -(1) Some Postal Circles 
have sought c arification about the eligibility of near relative of EDBPM for 
appointment agent under MPKBY Agency System. This matter has been 
reconsidered the Ministry of rinac.. (DEA) and it has been decided not to 
appoint near r latives of EDBPMs as( agents m view of the (act that EDBPM5 
are not eligibl for appomtmeflt as agents under the MPKBY Scheme 

(2) It is uested that the clarifijation may be brought to the notice of all 
concerned ia our Circle for, informtofl and guidance 

[D Posts letter No 10744/2001-SB dated 22 10 2002] 

11. Chan è 0fMPKBYAgeut : (1) Where the account hai been initially 
opened through an agent, the depositor ,  may seek change of agent in the 
following cases - 

In the case of death of the agent through whom the account was 
opened 
In case of termination of the agency/non extension of the agency 
of the agent through whom the account was opened 
Change of residence of the depositor either at the same station or 
by transfer from. oqe station to another. 
A depositor who pened the account directly but now wants to 

•. _._ r ___ 	C .ka nt 	
0 
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PAkT-V 

PfOC1 DURE IN POST OFFiCES 
{-Issued vi4D CI P&T J.etterNo37-1/72-SB dated 103 1972 

and further amended from tune to time) 
The Gcvernn4uit ofindia, Ministry clif Finance (DEA) have introduced a 

scheme Mahila Padhan Kshetriya Baclat Yojana under which the MaluJa 
Agents will collecif the monthly deposits Recurnng D eposit accounts from 
the depositors and! remit them to the potirict.The salient features of the 
scheme may be se4i in Pan-I of this Chapter The following procedure will be 
followed by the pot offices 

I Certificate fAuthonty - The Mahi1a Agent will be given a Cettificate 
ofAuthonty (in foitm ASLAAS-.4) by the Appointing Authority attaching her 
to one post office only On receipt of the Certificate ofAuthority winch contains 
specimen signature of the agent) from the Appointing Authont3 it will be 

ülThe post office .' 
will ven1 the identity of the agent by comparison of her specimen signature in 
the Certificate of Authority on record in the post office with the signature given on the scheldule ofd its ASLAAS-6) by the agCnt 

2.Deposit0 money :- The mneycollècted by the a ent will be depOited 
in the post offic within five to tCn days from the date of receipt from the 
depositor subjectto the conditionit the deposits nm't be deposited in the 
post office by the!.last clay of the iionth in any case The aflountof depos its 
and pass books will be accompanJed th the schedule (in tOrmASLAAS6) 
in quardruplicate It should be see4l that the schedule is prepared in the enaI 
order of the account numbers The fiost office shall return one copy (fourth) of - 
schedule after putting its date sramf and filling the portion relating to certificate 
of the post office o the Mahula 1  agent and retain other copies In the list of 
transactions only allump entry wzl tile made and the second copy of the schedule 
received will be aftached to the LOT in support of th e  lump entry The third copy of the schedile will be kelit in the post office as office copy The first 
copy Of tle schedt1e will be sent to the S.131.6  0 alongwith receipt ACG- 17 for C, ommisslon patd to the agent Only ont entry of the lurtip sum will be made 
in the tong nook nd RD Journal with suitable remarks A single pay-ui slip will h. 	k ------ ... 	- - --• 	 rorrne consolidated amowt foiaflthejccow: 
listed in a paniculr schedule F6r entries df deposits in the H 0 ledger and 	i ' r the pass books and theisoheckm by the Supervisor the normal procedure will befolloyed 	

I [DG.PÔstsletterNo  l07.-16/97-SB dated 1742000] 
3 Numbering otschedules L Farfmancial year 2006-07 from 1st June 	 1 ' 2006 ASLAAS..45 shedule will be serially numbered by the agent under her 

signature The numenng of AStAAS6 schedules will be XJY/L WiuleX 	 I - and Y will represent the month and serial number of the schedule L Would 
represent the last scuedule submitted in a month Once the letter Lis used on a 
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schedule, it woull mean that the agent would submit no more schedules in a 
particular month. fFhis procedure will enable the inspecting officer to find out 
if there is any disqepancY in the serial nun'ber or any missing serially numbered 
list, which will ahrt the officer, and inve tigatiOns can be made. From financial 
year 2007-08 onlvards the ASLAAS-6 'schedules will be serially numbered 

from 1st April, 2007. 
[D.0 hosts letter No. 11114 2001-SB dated 25.5.2006] 

Deposit of money through mesenger :- A proposal for affording a 
facility to the Mhila Agents appointed.Ueder the Mahila Pradhan Kshetriya 
Bachat Yojana tc send the deposits to the post office through messengers on 
their behalf has been wider consideration of the Government for sonic time 
past. In order to generate more çnthusiasm among Mahila agents for securing 
sizeable number of deposits through such messengers. it has been decided in 
consultation with the Ministry of Finance (DEA) that transactions through 
accredited messengers of the MibiIa agents appointed under the scheme should 

henceforth be entertained in thâ post offices. 

C1 .  P&T letter No. 6l.7173.SB dated 30.4.1974] 
Issue of pass books for new accounts :— In the case of new accounts 

the pass books will be prepared by the post office other than E.D. sub post 
office and delivered to the Mahila agent after taking her receipt on the offic 
copy of the concerned schedule. The E.D. sub office which is not authorised to 
issue pass books will issue Preliminary Receipt (SB.-26) for each account,..9fl 
receipt of the tgs book from the head office, it will be delivered to the Mahila 
agent after takg her receipt on the back of the preliminary receipt. The.Mahila 

It 	agent will deliver the pass book within ten days from the date of receipt from 
the post office to the depositor. 	 - 

Suppl) of forms :— The Mahila agent shall obtain necessary forms' for 
opening of RJ) accounts fromthe post office to which she is attached. The 

• other forms rquired for the sche.n2e will be supplied to her by the.RegiOflal 
DirectorIDept4tY Regional Director, Small Savings, of the area concerned 

Paymelit of commission :— The commission will be paid to the .MPKBY 
agents 1y the ,ost offices w.e.f. 1.3.2000 at source at the time of depositing 
money in the W accounts The commission will be paid at the rate of 4% of 
the  deposits we f 11 2000 

8 Termination of agency - When an agency is terminated or an agent 
dies the appomtmg.auth011tY will send intimation to the post office to which 

a 

	

	the agent is attached On redeli or this information necCssaiy remark will be 
made in the Certificate of Authority kept in the guard file under the dated 

: 	
signature of the Postmaster.  

- - 
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ANNEXURE-! 
[See Para 6 of Part I] 	IForm ASLAAS-I(B)I 

Application f4rm for n Individual for appointment a  
as AUthorised Agent. under MPKBY 	 * 

To 	 I 

............... 

Subject : Applicaton for Appointment as Authorised Agent. 
Sir, 

I request that I may be appointed as an authorised agent under the 
'Mahila Pardhan Kshetnya bachat Yojana' for canvassing and. securing 
deposits in P.O. 5-yearRecurring Depàsit Accounts on a commission (at such 
rate as may benotifiedby the Government of India from timeo time) in the 

.......................area (Municipal House NoJPlot No......................... 
to ....................... ..... ....whichconsistof .  ..................... .. ............ families). 

1 agree to abide by all the rules and regulations regarding the 
appointment of authoiised agents at present in force and as may be amended 
from time to time under the above said Agency Scheme. 

1 shall provide a security of P.s. 100/- (P.s. one hundred only)/R.s. 500 
(Rs. five hundred only) as the case ay be in shape of 6-Year National 
Savings Certificate duly pledged to President of India. 

The agreement (Form ASLAAS-3) will be executed by me immediately 
on hearing from you about the approval of my appointment as an Authorised 
Agent 

1 enclose herewith in triplicate, my specimen signature 
Yours faithfully, 

Date: 	 ••-.-...._. 
Place: 	 (Name and full address of applicant) 

ti 	 For use by the District Savings Officer 
Memo No 

	

Förwrddto ........ ....... .ppoLnw1gAuworuy) 	.. . . 

H 	Recommended tlat. the applicant nmybe/may notbé .appoifltéd as 	. 	] 	26 IFEB 2(19 
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For t1e use of Appointing Authority 
Appothent as .

recommended by the District Savings Officer, National Savings............................is approvelJnot approved. 

Signature...................... 
Date 	 (Designation of the Appointing Authority) : 

Place: 

DCLARA1ON! 
(To be furnished by appHcantrppwutment as MPKBy Agent alOngwft the 	icafjo 

	

j 	appl  
I, 	

W/o 	and D/o Sh. 	 Sb  
• 	solemnly aflhjn 	 of asunder:.. 

That! iiot employee of the Snite C ovein t/CenrJ Government 
and Union Tervitory and undertake to inform the appointing authority and gve up the agency 	I enter such employmen 

That none of my near relative is working in the Postal Department m a non-gazettj capacity in the same Division where the agency falls. 
That 	

whoisdep 	ton me is working in the Postal Dcpdnn.1  in a non-gazej capacity in the same state or,  Union Terniory where the agency falls. 
That none of my flear relative is working in the National Savings Organisa,on in the same state or Union territoiy where the  Agency llls. 

That none of my near relative is working in the Postal Departnt or 
the National Savings Organization in a Gazetted capacity any where in India. 

That I would

ZY 
for my renewaj of agency in 45 days in advance. That I would 	 ure business rnyseI 

That I would not sil in the Post Office. If I am found without any V 
 business in the Post Office, my agency may be terminated. 

1 further declare that none of my neai rela jives (i.e. my wife/husbaed, 
legitimate child or step chi1d father/step father, mother/step mother, brother/ 
step brother, sister/step sister, father in laW, mother in law, brother in biw sister-in_law SOfl-jnI,,,.,  

1 
r1' 

H 2 
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SNo 	Name of relative Relationshtp with 	Name and address of 
where employed the applicant 	office 

7. 	
1. .. 

2 

3 
I attach the comm 

the ab 
cation(s) in original ikom 
ye mentioned pSons) 

H 
the Head(s) of Office/ 

is I are employed to the Department where 
effect that there is no ob ction to my being apomted as Agent under the 

above said. Agency.  
I  I 	 DEPONENT 

I verify that the affrrkiations made i3y me as above are cOrrect to the best 
ofmy knowledge and belief and that no material facts have been concealed 
byrne 

DEPONENT 

Signed in my ptesence 1(Withesses) 

I 	Sige_ 2 	Signature 	 - 

Name 8 Addres Name & Address 

• 	(To be attachjd by the appbcaflt with the appikationi 

CItRTIFICATE 

Certified that ShrVMs 

CONDUCT 
_S10 W/o 

AdA 
best f mykno 	eand belief she isaperson yeand 

and good conduct H hel.is  not related tu me 

.. . 	J 	26 	FEB Signature 
. 	.Nme and Address :• 	.. 	 . 

Date 	 S4a1 

CO1DUCT CERtIFICATE 

Certified that Sbns 	 Sb 	WIo 

Do 	. ... L.. ... 	/o_ 	_____L.L_ 	......... '.. / 
is personally known tb me for the last 	 Years (Not less than 2 
years) and to the best of my knowlege anti belief she isa petson of mtegrity I .. • and good conduct:: He4'She.is not relatd time.. ...................... 

I  Signature 
Iame and Address 

• 	Date Sal 

I  coP'I 

certified to 	tru 

bsfr' 
*Tdefl1 of 

ST.. SP 



f 	Sir/Mada, 04 

• 	 With 	ference to your appIIa0 	dated through the .Disct Snfl Savings 
the Officer 

igna- 

ndei canass 'Mahjla Pradhn 
• 

d seiñ I 	Acount 
Kshj 	Bachat Yojana' for deposj 	in Pest Office S-Year Recug 

We enclose a form 
Deposit 

ofAgre. j 
may please btexecuted and 
SOOn as possible. 

(Form ASLAAS3) The Agreemc forwarded to uà by registc 
I 	l 

In term 1917 theA 	emnt / R.s. 

POSt/pfoMJIy as 
a security 

I 
500 (Rupees five hu1idd) Pertifiduly pledged to only in 

the 
of Rs. lOO(Ru5 one hufld) 

shape of 6-Year Natioeaj 
I 

President of Rs. 500 in the prescnJ,J nJanjer is to be 
enclose and send us the said Security aIongrj 

Savings 
India or cash security of Rs 100/ 

rovided by you. Please, therefore 
the 

r 

CeriliCeOfAuth.ty 
has been icceived by us duly compkfed in 

Agreernfl  
be Issued when the I 

all respt, 	by you. 

Yours faithflill 

hC t/' 

Cert 

' 
t1 1  
'I 	pos 

tte? dent t 
gh118I

Otto Sr. SUP 
Sowallatt 


